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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017006995 A 

(19) INDIA  

(22) Date of filing of Application :18/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ENGRAVING DEVICE AND METHOD FOR CREATING AND MEASURING STRESS CORROSION 

CRACKING ON A FLAT COATING TEST SPECIMEN 
 

  

(51) International classification  
:G01N 19/04, B44B 

3/00 

(31) Priority Document No  :10 2017 220 946.1  

(32) Priority Date  :23/11/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/077986  

:15/10/2018 

(87) International Publication No  :WO 2019/101435  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROBERT BOSCH GMBH 
      Address of Applicant :Postfach 30 02 20 70442 Stuttgart 

Germany 

(72)Name of Inventor : 

   1)BRAAK, Richard  

   2)MAY, Ulrich  
 

(57) Abstract : 

The invention relates to a method for carrying out a test and measuring method on a flat test specimen (1), wherein a mechanical load 

is introduced into a test specimen surface (2) by means of a rotating engraving head (3) of an engraving device (4), wherein the 

engraving head (3) penetrates with a defined contact pressure at least into a layer system (5) applied to the test specimen (1), wherein 

the rotating engraving head (3) is moved along the test specimen surface (2) and relative to the test specimen (1) in order to create at 

least one engraving (6) on the test specimen surface (2) by plastic deformations and/or brittle chipping of the layer system (5), and 

wherein the at least one engraving (6) introduced into the test specimen surface (2) is measured using a photo-optical method in order 

to evaluate layer adhesion of the layer system (5) to the main body (11). The invention also relates to an engraving device (4) for 

carrying out such a method. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017006997 A 

(19) INDIA  

(22) Date of filing of Application :18/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : WATER TREATMENT DEVICE AND WATER TREATMENT SYSTEM 
 

  

(51) International classification  

:C02F 1/50, B01D 

36/00, B01F 1/00, 

C02F 1/52, C02F 

1/64 

(31) Priority Document No  :2017-162165  

(32) Priority Date  :25/08/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/016718  

:25/04/2018 

(87) International Publication No  :WO 2019/038994  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PANASONIC INTELLECTUAL PROPERTY 

MANAGEMENT CO., LTD.  
      Address of Applicant :1-61, Shiromi 2-chome, Chuo-ku, 

Osaka-shi, Osaka 5406207 Japan 

(72)Name of Inventor :  

   1)FUJITA, Hirofum  
 

(57) Abstract : 

A water treatment device (10) is provided with a container (20) and a solid chemical agent dissolving vessel (30) accommodated in the 

container (20) and including a water feed part (31) for feeding raw water from outside of the container (20), a lower plate part (33) 

having a first opening (32) connected with the water feed part (31), an upper plate part (37) disposed facing the lower plate part (33) 

with a gap (34) interposed therebetween, having a plurality of second openings (35), and supporting a solid chemical agent (36), and a 

spacer (38) disposed so as to surround the gap (34) through which the raw water flows from the first opening (32) through the plurality 

of second openings (35). The positions of the plurality of second openings (35) provided in the upper plate part (37) are offset with 

respect to the position of the first opening (32) provided in the lower plate part (33) in a direction orthogonal to the direction of 

stacking of the upper plate part (37) and the lower plate part (33). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017006998 A 

(19) INDIA  

(22) Date of filing of Application :18/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MOLECULAR BACTERIOTHERAPY TO CONTROL SKIN ENZYMATIC ACTIVITY 
 

  

(51) International classification  

:A61K 35/741, A61K 

38/04, A61K 38/08, 

A61K 38/16, C07K 

7/06 

(31) Priority Document No  :62/553025  

(32) Priority Date  :31/08/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/049237  

:31/08/2018 

(87) International Publication No  :WO 2019/046801  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE REGENTS OF THE UNIVERSITY OF 

CALIFO RNIA  
      Address of Applicant :1111 Franklin Street, 5th Floor 

Oakland, CA 94607-5200 U.S.A. 

(72)Name of Inventor : 

   1)GALLO, Richard, L.  

   2)WILLIAMS, Michael  
 

(57) Abstract : 

The invention provides a purified polypeptide which inhibits (i) protease production and/or activity of keratinocytes, (ii) inhibits IL-6 

production and/or activity of keratinocytes, (iii) inhibits production of phenol soluble modulin alpha 3 from Staphylococcus aureus 

and/or (iv) inhibits agr production and/or activity by S. aureus. Further provided is a topical formulation comprising the polypeptide. 

Provided is a recombinant microorganism comprising a vector or polynucleotide encoding the polypeptide. Further provided is a 

probiotic composition comprising the recombinant microorganism. The invention also provides kits and articles of manufacture 

comprising the polypeptide and/or the recombinant microorganism. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007000 A 

(19) INDIA  

(22) Date of filing of Application :18/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : AC SWITCH, UNINTERRUPTED POWER SUPPLY DEVICE EQUIPPED WITH SAME, AND 

INSTANTANEOUS VOLTAGE DROP COMPENSATOR 
 

  

(51) International classification  
:H02M 5/02, G05F 

1/10 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/027211  

:27/07/2017 

(87) International Publication No  :WO 2019/021416  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL 

SYSTEMS CORPORATION 
      Address of Applicant :3-1-1 Kyobashi, Chuo-ku, Tokyo 

1040031 Japan 

(72)Name of Inventor : 

   1)SHIGETA, Hiroki  

   2)NAKANO, Toshihide 
 

(57) Abstract : 

An AC switch (1) is provided with a first thyristor (T1), a second thyristor (T2), a third thyristor (T3), and a fourth thyristor (T4). The 

first thyristor (T1) has an anode connected to an AC power supply (2) and a cathode connected to a load (3). The second thyristor (T2) 

is connected in anti-parallel with the first thyristor (T1). The third thyristor (T3) has an anode connected to the AC power supply (2) 

and a cathode connected to the load (3). The fourth thyristor (T4) is connected in anti-parallel with the third thyristor (T3). A current 

detector (5) detects an AC current supplied from the AC power supply (2) to the load (3). A control device (6), in accordance with a 

detection value from the current detector (5) and in each period of the AC current, causes the first thyristor (T1) and the third thyristor 

(T3) to conduct alternately and causes the second thyristor (T2) and the fourth thyristor (T4) to conduct alternately. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007013 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MEDICATION DELIVERY DEVICE WITH SENSING SYSTEM 
 

  

(51) International classification  :A61M 5/315 

(31) Priority Document No  :62/547928  

(32) Priority Date  :21/08/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/046585  

:14/08/2018 

(87) International Publication No  :WO 2019/040313  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ELI LILLY AND COMPANY  
      Address of Applicant :Lilly Corporate Center Indianapolis, 

Indiana 46285 U.S.A. 

(72)Name of Inventor : 

   1)BYERLY, Roy Howard 

   2)NELSEN, Daniel Joseph 

   3)PERKINS, Russell Wayne 

   4)USCHOLD, Robert Charles 
 

(57) Abstract : 

Medication delivery devices are provided having a dose delivery sensing capability. A sensed element is attached to a dose setting 

member of the device. The sensed element includes surface features radially-spaced from one another. A rotational sensor is attached 

to an actuator of the device. The rotational sensor includes a movable element that is contactable against the surface features. The 

rotational sensor is configured to generate a signal in response to the movement of the movable element over the surface features 

during their rotation. A controller is operatively coupled to the rotational sensor, and in response to receiving the generated signal, the 

controller is configured to determine a number of the surface features passing the movable element of the rotational sensor during dose 

delivery. The number can be associated with an amount of dose delivered. Sensing can be provided in a module or integrated in 

device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007014 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ELEVATOR FLOOR DOOR LOCK DEVICE AND ELEVATOR FLOOR DOOR DEVICE 
 

  

(51) International classification  :B66B 13/16 

(31) Priority Document No  :201710934869.7  

(32) Priority Date  :10/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/098473  

:03/08/2018 

(87) International Publication No  :WO 2019/072003  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHANGHAI MITSUBISHI ELEVATOR CO., LTD.  
      Address of Applicant :No.811 Jiang Chuan Rd., Minhang 

District Shanghai 200245 China 

(72)Name of Inventor :  

   1)LU, Yunwei 

   2)JIANG, Ji  
 

(57) Abstract : 

An elevator floor door lock device comprises a contact switch (5), a connector (6), a rotating catch (3), and a fixing lock catch (4). The 

contact switch (5) and the fixing lock catch (4) are fixed on an upper frame body (1) by a mounting plate (14). The connector (6) is 

fixed on the rotating catch (3). The rotating catch (3) is fixed on an active door hanging plate (2). The connector (6) comprises a U-

shaped conductive block (13). When the connector (6) rotates, along with the rotating catch (3), to a position, one end of the 

conductive block (13) of the connector (6) enters a through slot of an insulation housing (7), and at this time, the conductive block 

(13) presses a contact (9) of the contact switch (5) to cause the contact (9) to be connected. An electrical safety device of the elevator 

floor door lock device satisfies the protection level IP2X. The invention also discloses an elevator floor door device comprising the 

elevator floor door lock device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007015 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : CATALYST FOR OLEFIN POLYMERIZATION, METHOD FOR PRODUCING CATALYST FOR 

OLEFIN POLYMERIZATION, METHOD FOR PRODUCING OLEFIN POLYMER, AND PROPYLENE-A-OLEFIN 

COPOLYMER 
 

  

(51) International classification  
:C08F 4/654, C08F 

210/06 

(31) Priority Document No  :2017-190716  

(32) Priority Date  :29/09/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/030103  

:10/08/2018 

(87) International Publication No  :WO 2019/064967  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOHO TITANIUM CO., LTD.  
      Address of Applicant :3-3-5, Chigasaki, Chigasaki-shi, 

Kanagawa 2538510 Japan 

(72)Name of Inventor : 

   1)HOSAKA Motoki  

   2)SUGANO Toshihiko 
 

(57) Abstract : 

Provided is a catalyst for olefin polymerization, which exhibits excellent polymerization activity sustainability during polymerization 

of a-olefins, and which enables suitable production of an a-olefin (co)polymer that has high tacticity and high MFR, while exhibiting 

good moldability. A catalyst for olefin polymerization, which is characterized by containing: a solid catalyst component that contains 

magnesium, titanium, a halogen and an internal electron-donating compound; an organic aluminum compound; and external electron-

donating compounds that are composed of two kinds of alkoxysilane compounds respectively having specific structures represented 

by general formula (I) and general formula (II). This catalyst for olefin polymerization is also characterized by containing 51-99% by 

mole of the external electron-donating compound represented by general formula (I) and 1-49% by mole of the external electron-

donating compound represented by general formula (II) relative to the total amount of the two external electron-donating compounds. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007047 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : QUICK ROBOT ARM TOOL CHANGER 
 

  

(51) International classification  :B25J 15/04 

(31) Priority Document No  :20171482  

(32) Priority Date  :14/09/2017 

(33) Name of priority country  :Norway 

(86) International Application No 

        Filing Date 

:PCT/NO2018/050226  

:10/09/2018 

(87) International Publication No  :WO 2019/054880  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BUIND, Kjell  
      Address of Applicant :Brenna 3533 Tyristrand Norway 

(72)Name of Inventor : 

   1)BUIND, Kjell  
 

(57) Abstract : 

The present invention disclose a tool-holder (10) comprising a first part (10a) and a second part (10b), wherein a wedge shaped 

locking mechanism is arranged partly on a first surface of the first part (10a) operable to be joined with further parts of the wedge 

shaped locking mechanism arranged on a second surface of the second part (10b). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007067 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SURFACE, MATERIAL AND PERSONAL CLEANING FORMULATION COMPRISING 

NANOSTRUCTURED PARTICLES 
 

  

(51) International classification  
:A61K 9/06, B01J 

23/42, C01B 33/14 

(31) Priority Document No  :62/534751  

(32) Priority Date  :20/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/055337  

:18/07/2018 

(87) International Publication No  :WO 2019/016725  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GMEZ -LPEZ, Wenceslao 
      Address of Applicant :Cerrada Manuel Rinc³n 26 Mexico City, 

03340 Mexico 

(72)Name of Inventor : 

   1)LPEZ-GOERNE, Tessy Mara 
 

(57) Abstract : 

Formulations comprising a nanostructured particles consisting of a solid acid, made of mixed oxides of silica and titania (Ti02-Si02); 

supporting in its dispersed matrix: copper, silver, gold, iron, rutenium, rhodium, cobalt, zinc, palladium, zinc, manganese, iridium 

and/or platinum metals at minimal concentrations, and at least one functionalizing agent in contact with the particle, for use as a 

surface, material and personal cleaner. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007072 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : GEMSTONE HANDLING AND ANALYSIS SYSTEM 
 

  

(51) International classification  
:G01N 21/87, G01N 

1/34, G01N 35/10 

(31) Priority Document No  :62/547978  

(32) Priority Date  :21/08/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/047273  

:21/08/2018 

(87) International Publication No  :WO 2019/040462  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GEMEX SYSTEMS, INC.  
      Address of Applicant :6040 W. Executive Drive # A Mequon, 

Wisconsin 53092 U.S.A. 

(72)Name of Inventor : 

   1)WAGNER, Randall M. 

   2)SCHOECKERT, Kurt P.  
 

(57) Abstract : 

A gemstone cleaning and analysis system and a method for cleaning and analyzing one or more gemstones using the system. The 

system includes a platform and an automated positioning system connected to the platform. The automated positioning system selects 

a gemstone from a plurality of gemstones, deposits the gemstone onto a cleaning stand connected to the platform, cleans at least one 

side of the gemstone by rubbing at least one side of the gemstone with at least one cleaning tool, and moves the gemstone to a 

gemstone imaging device connected to the platform. The gemstone imaging device has a plate, and the automated positioning system 

deposits the gemstone onto the plate. The gemstone imaging device identifies the gemstone. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007079 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : OTOPETRIN PROTON CHANNELS AS TARGETS FOR PHARMACEUTICAL DISCOVERY 
 

  

(51) International classification  
:C07K 14/00, G01N 

33/68 

(31) Priority Document No  :62/537900  

(32) Priority Date  :27/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/044058  

:27/07/2018 

(87) International Publication No  :WO 2019/023559  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITY OF SOUTHERN CALIFORNIA  
      Address of Applicant :Suite 2300 1150 South Olive Street Los 

Angeles, California 90015 U.S.A. 

(72)Name of Inventor : 

   1)LIMAN, Emily  

   2)TU, Yu-Hsiang 
 

(57) Abstract : 

Presented herein are compositions and devices comprising otopetrin polypeptides and uses thereof for identifying modulators of 

proton translocation activity through an otopetrin polypeptide, or functional portion thereof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007080 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : PRESS METHOD AND PRESS DEVICE 
 

  

(51) International classification  
:B21D 43/05, B30B 

13/00 

(31) Priority Document No  :2017-159463  

(32) Priority Date  :22/08/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/030681  

:20/08/2018 

(87) International Publication No  :WO 2019/039437  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHIROKI CORPORATION  
      Address of Applicant :2, Kirihara-cho, Fujisawa-shi, 

Kanagawa 2520811 Japan 

(72)Name of Inventor : 

   1)IKUSHIMA Koichi  
 

(57) Abstract : 

Provided are a press method and a press device with which the press device does not readily become longer in one direction, while 

being capable of executing a plurality of steps. A press method in which a base material (M) is processed by being sandwiched 

between an upper die (13) and a lower die (14) each having a plurality of processing portions (21, 31) performs, in this order: a first 

step of conveying the base material (M) a plurality of times in a first direction (A); a second step of conveying the base material (M) at 

least once in a second direction (B) intersecting the first direction (A); and a third step of conveying the base material (M) in a third 

direction (C) opposite to the first direction (A). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007081 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : WIRE HARNESS SECURING STRUCTURE 
 

  

(51) International classification  
:B60R 16/02, H02G 

3/30 

(31) Priority Document No  :2017-169186  

(32) Priority Date  :04/09/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/021509  

:05/06/2018 

(87) International Publication No  :WO 2019/044097  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AUTONETWORKS TECHNOLOGIES, LTD.  
      Address of Applicant :1-14, Nishisuehiro-cho, Yokkaichi-shi, 

Mie 5108503 Japan 

   2)SUMITOMO WIRING SYSTEMS, LTD.  

   3)SUMITOMO ELECTRIC INDUSTRIES,  LTD.  
(72)Name of Inventor : 

   1)NISHIMURA Tetsuya  

   2)MIZUNO Housei 

   3)UJITA Satoshi 

   4)YOKOI Motohiro  

   5)IKEDA Shigeki  

   6)EBATA Daisuke 

   7)NAKANO Haruka  
 

(57) Abstract : 

The purpose of the present invention is to provide a technology which makes it possible to easily secure a separately formed wire 

harness to a muffler. The wire harness securing structure is equipped with: a muffler positioned between a body and a floor mat in a 

vehicle; a wire harness positioned along the principal surface of the muffler; and a securing member which secures the wire harness to 

the muffler by passing through a through-hole formed so as to pass through the muffler in the thickness direction thereof. The inner-

circumferential surface of the through-hole in the muffler is adhered to the securing member. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007082 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : POLYETHER DERIVATIVES, USES, AND METHODS OF MAKING THE SAME 
 

  

(51) International classification  
:C08G 65/00, C08G 

65/34 

(31) Priority Document No  :62/539319  

(32) Priority Date  :31/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/044657  

:31/07/2018 

(87) International Publication No  :WO 2019/028053  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)P2 SCIENCE, INC. 
      Address of Applicant :4 Research Drive Woodbridge, 

Connecticut 06525 U.S.A. 

(72)Name of Inventor : 

   1)FOLEY, Patrick  

   2)YANG, Yonghua 

   3)SALAM, Tania  
 

(57) Abstract : 

The invention contemplates certain polyethers, polyether derivatives, and methods of making and using those same polymers. For 

example, the starting materials can, e.g., citronellol, prenol, isocitronellol and isoprenol. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007084 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METAL CORROSION INHIBITORS 
 

  

(51) International classification  

:C23F 11/04, C23G 

1/06, C23F 11/18, 

C23G 1/04, C23G 

1/08 

(31) Priority Document No  :1758100  

(32) Priority Date  :01/09/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/052128  

:30/08/2018 

(87) International Publication No  :WO 2019/043340  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARKEMA FRANCE  
      Address of Applicant :420 rue d'Estienne d'Orves 92700 

Colombes France 

(72)Name of Inventor : 

   1)RENAUD, Lionel 

   2)MONGUILLON, Bernard  

   3)LAFFITTE, Jean-Alex 

   4)SIGURET, Denis 

   5)MEKARBANE, Pierre  
 

(57) Abstract : 

The invention relates to a composition containing at least one sulfonic acid in combination with an effective amount of at least one 

nitrosylated compound, acting as a metal corrosion inhibitor via said at least one sulfonic acid. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007085 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : OVERCOMING TWO CARBON DIOXIDE ADSORPTION STEPS IN DIAMINE-APPENDED 

METAL-ORGANIC FRAMEWORKS 
 

  

(51) International classification  
:B01J 20/28, B01J 

20/22 

(31) Priority Document No  :62/541623  

(32) Priority Date  :04/08/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/043775  

:25/07/2018 

(87) International Publication No  :WO 2019/027773  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE REGENTS OF THE UNIVERSITY OF 

CALIFORNIA  
      Address of Applicant :1111 Franklin St., 12th Floor Oakland, 

CA 94607 U.S.A. 

   2)EXXONMOBIL RESEARCH AND ENGINEERING 

COMPANY  
(72)Name of Inventor : 

   1)LONG, Jeffrey, R. 

   2)WESTON, Simon, Christopher 

   3)MILNER, Phillip, J.  

   4)MARTELL, Jeffrey, D.  

   5)SIEGELMAN, Rebecca, L. 
 

(57) Abstract : 

Primary, secondary (1°,2°) alkylethylenediamine- and alkylpropylenediamine- appended variants of metal-organic framework are 

provided for CO2 capture applications. Increasing the size of the alkyl group on the secondary amine enhances the stability to diamine 

volatilization from the metal sites. Two-step adsorption/desorption profiles are overcome by minimizing steric interactions between 

adjacent ammonium carbamate chains. For instance, the isoreticularly expanded framework Mg2(dotpdc) (dotpdc4- =4,4-dioxido-

[1,1':4',l-terphenyl] -3,3-dicarboxylate), yields diamine-appended adsorbents displaying a single CO2 adsorption step. Further, use of 

the isomeric framework Mg-IRMOF-74-II or Mg2(pc-dobpdc) (pc-dobpdc4- = 3,3-dioxidobiphenyl-4,4-dicarboxylate, pc = para-

carboxylate) also leads to a single CO2 adsorption step with bulky diamines. By relieving steric interactions between adjacent 

ammonium carbamate chains, these frameworks enable step-shaped CO2 adsorption, decreased water co-adsorption, and increased 

stability to diamine loss. Variants of Mg2(dotpdc) and Mg2(pc-dobpdc) functionalized with large diamines such as N-(n-

heptyl)ethylenediamine have utility as adsorbents for carbon capture applications. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007086 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : STEEL PLATE MANUFACTURING EQUIPMENT AND STEEL PLATE MANUFACTURING 

METHOD 
 

  

(51) International classification  
:B21B 45/02, B21B 

1/38 

(31) Priority Document No  :2017-187298  

(32) Priority Date  :28/09/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/034420  

:18/09/2018 

(87) International Publication No  :WO 2019/065360  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2-3, Uchisaiwai-cho 2-chome, Chiyoda-

ku, Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)UEOKA Satoshi 

   2)HORIE Masayuki  

   3)TAMURA Yuta  

   4)ADACHI Kenji  
 

(57) Abstract : 

The purpose of the present invention is to provide steel plate manufacturing equipment and a steel plate manufacturing method with 

which a flat and homogenous steel plate can be manufactured by uniformly cooling a high-temperature steel plate through on-line 

cooling. Provided is steel plate manufacturing equipment in which: a hot rolling mill, a first shape correction device, and an 

accelerated cooling device are disposed in this order; the accelerated cooling device is provided with a drainage roll; and the drainage 

roll restricts a steel plate in the vertical direction and has a control mechanism that controls a pressing load P for restricting the steel 

plate. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007089 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : RAIL MEMBER PRODUCTION METHOD AND RAIL MEMBER 
 

  

(51) International classification  :B60N 2/07 

(31) Priority Document No  :2017-159211  

(32) Priority Date  :22/08/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/030677  

:20/08/2018 

(87) International Publication No  :WO 2019/039435  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHIROKI CORPORATION  
      Address of Applicant :2, Kirihara-cho, Fujisawa-shi, 

Kanagawa 2520811 Japan 

(72)Name of Inventor : 

   1)IKUSHIMA Koichi  
 

(57) Abstract : 

A rail member production method whereby a rail member that couples a vehicle seat (1) to a floor F in a slidable state is manufactured 

using press molding, from a processing material (K1) formed as a result of cutting a metal rolled material (100). The rail member has 

a pair of side walls (22) provided along the longitudinal direction thereof and a connecting wall (21) that connects the pair of side 

walls (22). The pair of side walls (22) is formed by folding the processing material (K1) such that the longitudinal direction (L) of the 

rail member extends along the rolling direction (A). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007090 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : INTERNAL COMBUSTION ENGINE 
 

  

(51) International classification  

:F02B 77/08, F02D 

35/00, F16C 3/14, 

F16C 9/02 

(31) Priority Document No  :2017-172891  

(32) Priority Date  :08/09/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/032713  

:04/09/2018 

(87) International Publication No  :WO 2019/049849  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTOR CO., LTD.  
      Address of Applicant :1-1, Minami-Aoyama 2-chome, Minato-

ku, Tokyo 1078556 Japan 

(72)Name of Inventor : 

   1)IKEBE Yoshiyuki  

   2)IWASAKI Takao  
 

(57) Abstract : 

This internal combustion engine is provided with: an annular plate (54) formed annularly around a crank journal (51) and disposed on 

the outer surface of a crank web (53); a cover plate (61) which is continuous from the inner periphery of the annular plate (54), is 

formed annularly around the crank journal (51), and forms an oil sump between the cover plate (61) and the outer surface of the crank 

web (53), the oil sump connecting to an oil passage defined within a crank pin (52); a body (55) to be detected, continuous from the 

outer periphery of the annular plate (54) and protruding radially outward from the outer periphery of the crank web (53); and a 

detection sensor (58) which is mounted facing the path of the body (55) to be detected and which generates a pulse signal according to 

the movement of the body (55) to be detected. As a result, 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007091 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : NUCLEIC ACID SIMULTANEOUSLY INHIBITING EXPRESSION OF AR GENE AND MTOR 

GENE 
 

  

(51) International classification  

:C12N 15/113, C12N 

15/86, A61K 31/282, 

A61K 31/337, A61K 

31/7048 

(31) Priority Document No  :10-2017-0091951  

(32) Priority Date  :20/07/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/008185  

:19/07/2018 

(87) International Publication No  :WO 2019/017713  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CURIGIN CO.,LTD.  
      Address of Applicant :1Floor, 19, Hoegi-ro 23da-gil 

Dongdaemun-gu Seoul 02453 Republic of Korea 

(72)Name of Inventor : 

   1)CHOI, Jin-Woo 

   2)YOO, Jung-Ki  
 

(57) Abstract : 

The present invention relates to nucleic acid molecules that simultaneously inhibit the expression of AR gene and mTOR gene, 

wherein the double-stranded siRNA and shRNA of the present invention were designed to simultaneously inhibit the expression of the 

AR gene and the mTOR gene which are associated with cancer. The double-stranded siRNA and shRNA of the present invention 

promote cancer cell death and synergistically enhance cancer cell death in combination with an anticancer agent, so that various types 

of cancer can be effectively prevented and treated. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007092 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : WEAKLY COLOURED SULFONIC ACID 
 

  

(51) International classification  
:C07C 303/42, C07C 

309/04, C23F 11/16 

(31) Priority Document No  :1758098  

(32) Priority Date  :01/09/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/052125  

:30/08/2018 

(87) International Publication No  :WO 2019/043338  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARKEMA FRANCE  
      Address of Applicant :420 rue d'Estienne d'Orves 92700 

COLOMBES France 

(72)Name of Inventor : 

   1)LAFFITTE, Jean-Alex 

   2)MONGUILLON, Bernard  
 

(57) Abstract : 

The present invention relates to a weakly corrosive and weakly coloured sulfonic acid, with APHA colour index less than 20, 

comprising chlorides and nitrites in a chloride/sulfonic acid molar ratio of between 1 ppm and 200 ppm, and a nitrite/sulfonic acid 

molar ratio of between 200 ppm and 6000 ppm, with the limits included. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007093 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SULFONIC ACID PREPARATION METHOD 
 

  

(51) International classification  
:C07C 303/42, C07C 

309/04, C23F 11/16 

(31) Priority Document No  :1758099  

(32) Priority Date  :01/09/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/052127  

:30/08/2018 

(87) International Publication No  :WO 2019/043339  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARKEMA FRANCE  
      Address of Applicant :420 rue d'Estienne d'Orves 92700 

COLOMBES France 

(72)Name of Inventor : 

   1)LAFFITTE, Jean-Alex 

   2)MONGUILLON, Bernard  
 

(57) Abstract : 

The present invention relates to a method for preparing a sulfonic acid that is slightly corrosive, or even non-corrosive, with respect to 

stainless steels, said method comprising at least the steps of adding at least one nitrite to a sulfonic acid, curing under agitation with 

sparging of the mixture and recuperation of the low-corrosion sulfonic acid obtained. The invention also concerns the low-corrosion 

sulfonic acid obtained according to the method of the invention, as well as the use thereof as low-corrosion sulfonic acid. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007094 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : WIRE HARNESS SECURING STRUCTURE 
 

  

(51) International classification  
:B60R 16/02, H02G 

3/30 

(31) Priority Document No  :2017-169187  

(32) Priority Date  :04/09/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/021528  

:05/06/2018 

(87) International Publication No  :WO 2019/044098  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AUTONETWORKS TECHNOLOGIES, LTD.  
      Address of Applicant :1-14, Nishisuehiro-cho, Yokkaichi-shi, 

Mie 5108503 Japan 

   2)SUMITOMO WIRING SYSTEMS, LTD.  

   3)SUMITOMO ELECTRIC INDUSTRIES, LTD.  
(72)Name of Inventor : 

   1)NISHIM URA Tetsuya 

   2)MIZUNO Housei 

   3)UJITA Satoshi 

   4)YOKOI Motohiro  

   5)IKEDA Shigeki  

   6)EBATA Daisuke 

   7)NAKANO Haruka  
 

(57) Abstract : 

The purpose of the present invention is to provide a technology which makes it possible to easily secure a separately formed wire 

harness to a muffler. The wire harness securing structure is equipped with: a muffler positioned between a body and a floor mat in a 

vehicle; a wire harness positioned along the principal surface of the muffler; and a securing member which secures the wire harness to 

the muffler. The muffler has a floor-equipped hole formed therein which recesses in the thickness direction from the principal surface 

thereof so as to have a floor. The securing member secures the wire harness to the muffler by fastening to the floor-equipped hole. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007095 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : TOPICALLY ADMINISTRABLE FORMULATION FOR THE CONTROL AND PREVENTION OF 

ANIMAL PARASITES 
 

  

(51) International classification  

:A01N 43/36, A01N 

43/56, A01N 43/80, 

A01N 59/26, A01P 

7/04 

(31) Priority Document No  :17189706.9  

(32) Priority Date  :06/09/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/073620  

:03/09/2018 

(87) International Publication No  :WO 2019/048381  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAYER ANIMAL HEALTH GMBH  
      Address of Applicant :Kaiser-Wilhelm-Allee 10 51373 

Leverkusen Germany 

(72)Name of Inventor : 

   1)WIEHL, Wolfgang  

   2)OHAGE-SPITZLEI, Petra  

   3)SCHMIDT, Franziska 
 

(57) Abstract : 

The invention relates to novel liquid formulations suitable for topical administration to animals, which formulations comprise a 

fluorine-containing antiparasitic active compound and also triethyl phosphate, and to their use for the control and prevention of animal 

parasites. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007096 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD FOR ACTUATING THE CUTTING DISCS OF THE LINE DIVIDERS IN A HARVESTER, 

HARVESTER, AND HARVESTING PLATFORM 
 

  

(51) International classification  :A01D 45/10 

(31) Priority Document No  :102017018685-7  

(32) Priority Date  :31/08/2017 

(33) Name of priority country  :Brazil 

(86) International Application No 

        Filing Date 

:PCT/BR2018/050308  

:30/08/2018 

(87) International Publication No  :WO 2019/041012  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CNH INDUSTRIAL BRASIL LTDA.  
      Address of Applicant :Rua Senador Milton Campos, nº 175 - 

8º andar - Parte 34006-050 Nova Lima Brazil 

(72)Name of Inventor : 

   1)LUCCA, Jo£o Augusto Marcolin 
 

(57) Abstract : 

The present invention relates to a method for the controlled actuation of the cutting discs of the line dividers of a harvester for 

gathering in tall, stemmed plants, such as sugar cane and sorghum. In one embodiment, the method is employed on a harvester (A) 

comprising an operating cab (C), at least one line divider (10e, 10d) provided with at least one rod (10) driven in rotation, and at least 

one cutting disc (13) driven in rotation, the method comprising the steps of measuring the working load on the rods (10) and 

comparing the working load on the rods (10) with the pre-defined limit working load, and thereby defining whether measurement of 

the working load is to be re-initiated or whether the cutting disc (13) is to be actuated. The present invention also relates to a harvester 

and to a harvesting platform comprising said method. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007104 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : IN-WHEEL ELECTRIC MOTOR PROVIDED WITH A CONTROL SYSTEM 
 

  

(51) International classification  

:H02K 29/06, B60K 

7/00, H02K 1/18, 

H02K 7/14, H02K 

11/33 

(31) Priority Document No  :2019303  

(32) Priority Date  :20/07/2017 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/NL2018/050507  

:20/07/2018 

(87) International Publication No  :WO 2019/017791  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)E-TRACTION EUROPE B.V.  
      Address of Applicant :Watermanstraat 40 7324 AH Apeldoorn 

Netherlands 

(72)Name of Inventor : 

   1)VAN SEVENTER, Timothy  
 

(57) Abstract : 

An in-wheel electric motor includes at a vehicle side a connector stub, a stator body connected to the connector stub and on an outer 

surface equipped with stator windings, and further includes a rotor body coaxially enclosing the stator and rotatable around a rotation 

axis. The electric motor further includes a power electronics device for powering the stator and a detector for an angular position of 

the rotor body relative to the stator. The connector stub is provided with a support for coupling to the power electronics device which 

is mounted on the support inside the hollow stator body. The detector includes an angular position sensor mounted inside the hollow 

stator body and coupled to the rotor body wherein the detector is mounted on the power electronics device coaxially with the rotation 

axis. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007109 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : FORMULATION COMPRISING NANOSTRUCTURED, BIOCOMPATIBLE AND BIOCATALYTIC 

MATERIAL FOR THE TREATMENT OF WOUNDS AND INFECTIONS 
 

  

(51) International classification  
:A61K 9/06, B01J 

23/42, C01B 33/14 

(31) Priority Document No  :62/534747  

(32) Priority Date  :20/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/055336  

:18/07/2018 

(87) International Publication No  :WO 2019/016724  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GMEZ -LPEZ, Wenceslao 
      Address of Applicant :Cerrada Manuel Rinc³n 26 Mexico City, 

03340 Mexico 

(72)Name of Inventor : 

   1)LPEZ-GOERNE, Tessy Mara 
 

(57) Abstract : 

Formulation comprising nanostructured, biocompatible and biocatalytic material comprising a solid acid consisting of mixed oxides of 

silica and titania (Ti02-Si02); supporting in its dispersed matrix: copper, silver, gold, iron, rutenium, palladium, zinc, manganese, 

iridium and/or platinum metals at minimal concentrations, for use in the treatment of wounds and infections. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017007110 A 

(19) INDIA  

(22) Date of filing of Application :19/02/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : NANOSTRUCTURED AND BIOCOMPATIBLE BIOCATALYSTS FOR USE IN CANCER 

TREATMENT 
 

  

(51) International classification  

:A61K 9/16, A61K 

9/51, A61K 31/282, 

A61P 35/00, C01G 

23/047 

(31) Priority Document No  :62/534748  

(32) Priority Date  :20/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/055335  

:18/07/2018 

(87) International Publication No  :WO 2019/016723  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GMEZ -LPEZ, Wenceslao 
      Address of Applicant :Cerrada Manuel Rinc³n 26 Mexico City, 

03340 Mexico 

(72)Name of Inventor : 

   1)LPEZ-GOERNE, Tessy Mara 
 

(57) Abstract : 

Nanostructured and biocompatible biocatalysts an organic ligand either linear or branched to Pt, Cu, or Fe-based compounds, in II, III 

or IV oxidation state, having cytotoxic activity for use in the treatment of cancer in animals or humans. 
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(54) Title of the invention : AIR-CONDITIONING CONTROL DEVICE, AIR-CONDITIONING SYSTEM, AIR-CONDITIONING 

CONTROL METHOD, AND PROGRAM 
 

  

(51) International classification  

:F24F0011300000, 

F24F0011460000, 

F24F0011620000, 

F24F0011650000, 

F24F0011890000 

(31) Priority Document No  :2018-046903  

(32) Priority Date  :14/03/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/007707  

:27/02/2019 

(87) International Publication No  :WO 2019/176546  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)KABUSHIKI KAISHA TOSHIBA  
      Address of Applicant :1-1, Shibaura 1-chome, Minato-ku, 

Tokyo 1050023 Japan 

   2)TOSHIBA CARRIER CORPORATION  
(72)Name of Inventor : 

   1)FUJIWARA, Kenichi 

   2)SUGISAKI, Satoko 
 

(57) Abstract : 

The air-conditioning control device according to an embodiment of the present invention is provided with a model storage means, an 

acquisition means, and a control means. The model storage means stores a discomfort probability model in which an estimate of the 

degree of discomfort perceived by a person in a room with respect to the relation between a period until an energy-saving operation of 

an air conditioner installed in the room is canceled by the person in the room after initiation of the energy-saving operation, and an air-

conditioning state in the room at the time when the energy-saving operation is canceled. The acquisition means acquires the current 

air-conditioning state in the room during the energy-saving operation of the air conditioner.  
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(54) Title of the invention : A HOT-DIP COATED STEEL SUBSTRATE 
 

  

(51) International classification  
:C23C 2/02, C23C 

2/06, C23C 2/12 

(31) Priority Document No  :PCT/IB2017/058107  

(32) Priority Date  :19/12/2017 

(33) Name of priority country  :PCT 

(86) International Application No 

        Filing Date 

:PCT/IB2018/058185  

:22/10/2018 

(87) International Publication No  :WO 2019/123033  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ARCELORMITTAL  
      Address of Applicant :24-26, Boulevard d'Avranches L-1160 

Luxembourg Luxembourg 

(72)Name of Inventor : 

   1)BORDIGNON, Michel 

   2)STAUDTE, Jonas 
 

(57) Abstract : 

The present invention relates to a hot-dip coated steel substrate and a method for the manufacture of this hot-dip coated steel substrate. 
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(19) INDIA  
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(54) Title of the invention : COLD ROLLED AND ANNEALED STEEL SHEET AND METHOD OF MANUFACTURING THE 

SAME 
 

  

(51) International classification  

:C21D 8/04, C21D 

9/48, C21D 1/25, 

C22C 38/02, C22C 

38/04 

(31) Priority Document No  :PCT/IB2017/001520  

(32) Priority Date  :05/12/2017 

(33) Name of priority country  :PCT 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059162  

:21/11/2018 

(87) International Publication No  :WO 2019/111084  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ARCELORMITTAL  
      Address of Applicant :24-26, Boulevard d'Avranches L-1160 

Luxembourg Luxembourg 

(72)Name of Inventor : 

   1)ZHU, Kangying 

   2)PERLADE, Astrid  

   3)JUNG, Coralie 

   4)KEGEL, Fr dric  
 

(57) Abstract : 

The invention deals with a cold-rolled and heat-treated steel sheet, made of a steel having a composition comprising, by weight 

percent:: C : 0.03 - 0.25 % Mn : 3.5 - 8 % Si : 0.5 - 2.0 % Ai : 0,03 - 2.0 % Ti < 0.080 % Nb < 0.080 % V < 0.2 % V + Ti + Nb > 

0.01% S < 0.010 % P < 0.020 % N < 0.008 % and comprising optionally one or more of the following elements, in weight percentage: 

Mo : 0.1 - 0.5 % Cr : 0.01 - 1 % B : 0.0005 - 0.004 % the remainder of the composition being iron and unavoidable impurities 

resulting from the smelting, said cold-rolled steel sheet having a microstructure consisting of, in surface fraction: - between 10% and 

30% of retained austenite, said retained austenite being present as films having an aspect ratio of at least 3 and as Martensite Austenite 

islands, less than 8% of such Martensite A islands having a size above 0.5 pm, - at most 1 % of fresh martensite - at most 50% of 

tempered martensite and - recovered martensite containing precipitates of at least one element chosen among niobium, titanium and 

vanadium. it also deals with a manufacturing method thereof. 
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(54) Title of the invention : RESIN COMPOSITION 
 

  

(51) International classification  

:C08F 22/10, C08F 

4/00, C09J 4/00, 

C09J 11/06 

(31) Priority Document No  :2017-211302  

(32) Priority Date  :31/10/2017 
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(71)Name of Applicant :  

   1)NAMICS CORPORATION  
      Address of Applicant :3993, Nigorikawa, Kita-ku, Niigata-shi, 

Niigata 9503131 Japan 

(72)Name of Inventor : 

   1)ARAI Fuminori  

   2)IWAYA Kazuki  
 

(57) Abstract : 

The purpose of the present invention is to provide a resin composition which can be cured in a relatively short time (within several 

hours) at a low temperature of about room temperature and is suitable as a one-liquid type adhesive for use in manufacturing image 

sensor modules or electronic components, wherein contamination of the surroundings due to volatilization of a resin hardly occurs. 

This resin composition contains a 2-methylene 1,3-dicarbonyl compound and an initiator. The 2-methylene 1,3-dicarbonyl compound 

has a molecular weight of 180-10000, and the initiator includes a basic substance having a pKa of at least 8. In addition, the 2-

methylene 1,3-dicarbonyl compound contains a structural unit represented by formula (I). 
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(54) Title of the invention : CAPACITY MANAGEMENT IN PROVIDER NETWORKS USING DYNAMIC HOST DEVICE 

INSTANCE MODEL RECONFIGURATIONS 
 

  

(51) International classification  :G06F 9/50 

(31) Priority Document No  :15/809884  

(32) Priority Date  :10/11/2017 
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(71)Name of Applicant :  
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      Address of Applicant :PO Box 81226 Seattle, Washington 
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(72)Name of Inventor : 

   1)QUINN, Michael Phillip  

   2)GUPTA, Diwakar 
 

(57) Abstract : 

Techniques for capacity management in provider networks using dynamic host device instance type reconfigurations are described. A 

fleet reconfiguration service performs runtime reconfiguration of slots of host electronic devices that are available to execute compute 

instances, while the electronic devices may execute other compute instances, to dynamically change the type and/or numbers of slots 

of the electronic devices available for compute instance execution. 
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Germany 
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   2)LAERMER, Franz  

   3)YAMA, Gary  

   4)JOHNSON, Christopher 

   5)HOFFMANN, Jochen 

   6)STALEY, Patrick  

   7)SHIN, Young Shik 

   8)FOMINA, Nadezda 

   9)LANG, Christoph  
 

(57) Abstract : 

A device to electrochemically sequence DNA (108) that includes a redox species includes at least one edge electrode (102), at least 

one stack of insulator material (104), and a pair of DNA translocation electrodes including a DNA translocation working electrode 

(106a) and a DNA translocation counter electrode (106b), where the thickness of the at least one edge electrode (102) is about 0.5 

nanometers, and the thickness of the at least one stack of insulator material (104) is about 10 nanometers. Methods of 

electrochemically sequencing a strand of DNA are also provided. 
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(54) Title of the invention : INFORMATION TRANSMISSION METHOD AND COMMUNICATION DEVICE 
 

  

(51) International classification  :H04W 72/04 

(31) Priority Document No  :201711148937.3  

(32) Priority Date  :17/11/2017 

(33) Name of priority country  :China 
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        Filing Date 

:PCT/CN2018/115708  
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(72)Name of Inventor : 

   1)DOU, Shengyue 

   2)GE, Shibin 

   3)WANG, Ting 

   4)LI, Yuanjie  

   5)ZHANG, Xi  

   6)BI, Xiaoyan 
 

(57) Abstract : 

Provided in the application are a method and a communication device for information transmission. The method comprises: when it is 

determined that a higher-layer signaling is not configured with a scrambling code identifier, the communications device scrambles or 

descrambles data using a second initial scrambling value, wherein the scrambling code identifier is used by the communications 

device to determine a first initial scrambling value for data scrambling or descrambling. The second initial scrambling value is 

associated with at least one or at least two of a cell identity, a wireless network temporary identity, and a reserved bit. Therefore, in the 

embodiment of the present application, when it is determined that the scrambling code identifier is not configured for the higher-layer, 

the communications device performs scrambling or descrambling processing on the data using the second initial scrambling value. 

The problem that the terminal device cannot determine the initial scrambling value for data scrambling in the prior art is solved. 
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(54) Title of the invention : POWER SUPPLY DEVICE 
 

  

(51) International classification  

:H02M 7/48, H02J 

9/06, H02M 5/45, 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/034861  

:27/09/2017 

(87) International Publication No  :WO 2019/064361  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)TOSHIBA MI TSUBISHI-ELECTRIC INDUSTRIAL 

SYSTEMS CORPORATION 
      Address of Applicant :3-1-1 Kyobashi, Chuo-ku, Tokyo 

1040031 Japan 

(72)Name of Inventor : 

   1)HAYASHI, Yousuke 
 

(57) Abstract : 

This uninterruptible power supply device is configured such that, in an inverter power supply mode and a bypass power supply mode, 

respective phase differences between first to third carrier wave signals (CS1-CS3) for a converter (1) and fourth to sixth carrier wave 

signals (CS4-CS6) for an inverter (2) are set to 180 degrees, and, in an overlap power supply mode, the respective phase differences 

between the first to third carrier wave signals and the fourth to sixth carrier wave signals are set to 0 degrees. Thus, a zero-phase 

current (I01, I02) and a circulating current (ICL) can be reduced. 
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(54) Title of the invention : METAL, CERAMIC, OR CERAMIC-COATED TRANSACTION CARD WITH WINDOW OR 
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:G06K 19/06, B42D 
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(31) Priority Document No  :62/573789  
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(71)Name of Applicant :  

   1)COMPOSECURE, LLC 
      Address of Applicant :500 Memorial Drive Somerset, NJ 

08873 U.S.A. 

(72)Name of Inventor : 

   1)LOWE, Adam 

   2)DASILVA, Luis  
 

(57) Abstract : 

A transaction card includes at least one metal layer having one or more apertures therein. A light guide is disposed beneath the metal 

layer. The light guide has a light output and a light input. The light output is positioned to transmit light through at least the one or 

more apertures of the metal layer. At least one LED is positioned to transmit light into the light guide light input. 
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(54) Title of the invention : CONTINUOUS MANUFACTURING PROCESS FOR BISPECIFIC ANTIBODY PRODUCTS 
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:C07K 16/28, C07K 

16/24, C12M 1/34, 
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(72)Name of Inventor : 

   1)GOUDAR, Chetan 

   2)DESHPANDE, Rohini 

   3)GOMEZ, Natalia 

   4)BARKHORDARIAN, Hedieh  

   5)WANG, Yan 
 

(57) Abstract : 

The present invention provides a continuous upstream manufacturing process for the production of bispecific antibody products, 

which comprise at least two binding domains. The process comprises at least the steps of (i) providing in a perfusion bioreactor at 

least one mammalian cell culture, which is capable of expressing the bispecific antibody product, (ii) growing the mammalian cell 

culture at a first perfusion rate until a set point viable cell density is reached, and (iii) maintaining perfusion culture at a second 

perfusion rate, wherein the bispecific antibody product concentration in the bioreactor is kept below a threshold value. The bispecific 

antibody product is then subject to subsequent downstream processing. Moreover, the invention provides a bispecific antibody product 

produced by the continuous upstream manufacturing process. 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR TREATING LIBERIBACTER DISEASES AND OTHER 

BACTERIAL DISEASES 
 

  

(51) International classification  
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14/435, A61K 45/06 
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(72)Name of Inventor : 

   1)JIN, Hailing  

   2)HUANG, Chien Yu 
 

(57) Abstract : 

The disclosure provides stable antimicrobial (e.g., antibacterial or antifungal or both) peptides (SAMPs) that may be used in methods 

of preventing or treating a bacterial disease (e.g., a Liberibacter disease, such as citrus greening disease (also called Huanglongbing 

(HLB)) or potato Zebra Chip disease, and other bacterial diseases such as those caused by Agrobacterium tumefaciens (also known as 

Rhizobium radiobacter) and Pseudomonas syringae) in plants (e.g., citrus plants or potato plants). SAMPs disclosed herein may be 

heat stable, as well as stable in plant extracts and/or in plant lysates (e.g., citrus lysates). 
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(54) Title of the invention : METHOD FOR CALCULATING CHANNEL QUALITY INDICATOR (CQI), TERMINAL DEVICE, 

AND NETWORK DEVICE 
 

  

(51) International classification  :H04L 1/00 
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Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)SHI, Zhihua 

   2)CHEN, Wenhong 

   3)ZHANG, Zhi  
 

(57) Abstract : 

Disclosed is a method for calculating a channel quality indicator (CQI), a terminal device, and a network device. The method 

comprises: the terminal device determines, from N ports, K ports used for calculating a CQI; the terminal device calculates the CQI 

based on the K ports; and the terminal device reports the CQI and a rank to the network device, the rank being equal to K. Therefore, 

the terminal device can obtain a more precise CQI by calculating the CQI based on the K ports in the N ports, thereby improving the 

communication performance. 
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   1)FALKOVICH, Margarita  
 

(57) Abstract : 

A drug delivery system for injecting a medicament includes a housing defining a cavity, a container received within the cavity and 

configured to receive a medicament, the container comprising a stopper configured to move within the container and a closure, a drive 

assembly received within the cavity and configured to drive the stopper within the container, a needle actuator assembly received 

within the cavity and comprising a needle configured to be placed in fluid communication with the container, the needle moveable 

from a first position and a second position spaced from the first position, and a sterilizer received within the cavity and configured to 

sterilize at least one of the container, the drive assembly, and the needle actuator assembly upon activation of the drug delivery 

system. 
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(54) Title of the invention : POSITIVE ELECTRODE ADDITIVE, MANUFACTURING METHOD THEREFOR AND POSITIVE 

ELECTRODE AND LITHIUM SECONDARY BATTERY COMPRISING SAME 
 

  

(51) International classification  

:H01M 4/62, H01M 

4/13, C01G 53/00, 

C01G 53/04, C01D 

15/02 

(31) Priority Document No  :10-2017-0159731  

(32) Priority Date  :27/11/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/014725  

:27/11/2018 

(87) International Publication No  :WO 2019/103576  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG CHEM, LTD.  
      Address of Applicant :128,Yeoui-daero Yeongdeungpo-gu 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)KIM, Ji Hye  

   2)PARK, Byungchun 

   3)HAN, Jungmin 

   4)JUNG, Wang Mo 
 

(57) Abstract : 

The present invention relates to a positive electrode additive, a manufacturing method therefor, and a positive electrode and a lithium 

secondary battery comprising same. Specifically, provided, according to one embodiment of the present invention, is a positive 

electrode additive by which an imbalance in irreversible capacity between two electrodes may be canceled out, the 1st cycle charge 

capacity of the positive electrode may be increased, and the occurrence of gas in the battery may be inhibited. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017207 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SYSTEM AND METHOD FOR IMAGE RECOGNITION REGISTRATION OF AN ATHLETE IN A 

SPORTING EVENT 
 

  

(51) International classification  

:G06K 9/20, G06K 

9/78, G06F 17/30, 

H04N 7/18, G03B 

19/02 

(31) Priority Document No  :62/575448  

(32) Priority Date  :22/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056942  

:22/10/2018 

(87) International Publication No  :WO 2019/079818  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MARTIN, Todd  
      Address of Applicant :5 Oak Place 7910 Timaru New Zealand 

(72)Name of Inventor : 

   1)MARTIN, Todd  
 

(57) Abstract : 

A system and method for image recognition registration of an athlete into a sporting event. The athlete is registered in the sporting 

event using image recognition technology. A digital commencement image of the athlete taken by a camera (106) as the athlete 

crosses a starting line. The digital commencement image is compared with a stored profile image of the athlete to identify the athlete 

and enter them into the event without the need for the athlete to pre-register for the particular event. Enhanced recognition techniques 

incorporating pattern recognition may be used to increase identity accuracy. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017214 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : AUSTENITIC HEAT-RESISTANT STEEL WELDING METAL, WELDED JOINT, WELDING 

MATERIAL FOR AUSTENITIC HEAT-RESISTANT STEEL, AND METHOD FOR PRODUCING WELDED JOINT 
 

  

(51) International classification  
:C22C 38/00, B23K 

35/30, C22C 38/58 

(31) Priority Document No  :2017-219656  

(32) Priority Date  :15/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/040656  

:01/11/2018 

(87) International Publication No  :WO 2019/098034  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON STEEL CORPORATION  
      Address of Applicant :6-1, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)KURIHARA, Shinnosuke 

   2)HIRATA, Hi royuki  

   3)SEMBA, Hiroyuki  

   4)JOTOKU, Kana 
 

(57) Abstract : 

Provided is an austenitic heat-resistant steel welding metal which has low high-temperature cracking sensitivity and excellent creep 

strength. This austenitic heat-resistant steel welding metal has a chemical composition which contains, in mass%, 0.06% to 0.14% of 

C, 0.1% to 0.6% of Si, 0.1% to 1.8% of Mn, 0.025% or less of P, 0.003% or less of S, 25% to 35% of Ni, 20% to 24% of Cr, more 

than 4.5% but 7.5% or less of W, 0.05% to 0.5% of Nb, 0.05% to 0.4% of V, 0.1% to 0.35% of N, 0.08% or less of Al, 0.08% or less 

of O and 0.0005% to 0.005% of B, and wherein fn1 as expressed by formula (1) is 10 or more. (1): fn1 = 10(Nb + V) + 1.5W + 20N + 

1500B - 25Si In formula (1), the contents of corresponding elements, which are expressed in mass%, are plugged in for Nb, V, W, N, 

B and Si. 

  

No. of Pages : 37 No. of Claims : 8 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37511 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017246 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : EXTERIOR LIGHT SIGNALLING VEHICLE GLAZING, VEHICLE COMPRISING SAME, AND 

MANUFACTURING THEREOF 
 

  

(51) International classification  

:C03C 17/00, B32B 

17/06, B60Q 1/00, 

G02B 6/00, G02B 

27/00 

(31) Priority Document No  :1761449  

(32) Priority Date  :30/11/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/053022  

:28/11/2018 

(87) International Publication No  :WO 2019/106291  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAINT-GOBAIN GLASS FRANCE  
      Address of Applicant :18 Avenue d'Alsace 92400 

COURBEVOIE France 

(72)Name of Inventor : 

   1)BERARD, Mathieu 

   2)DELRIEU, Olivier  

   3)BAUERLE, Pascal 
 

(57) Abstract : 

The present invention relates to exterior light signalling vehicle glazing (1000) selected from a rear window and a side window or a 

windshield, comprising: - a first glazing (1') which forms an outer glazing and has first and second main faces (11', 12'), referred to as 

face F1 and face F2, respectively; - a superficially light emitting element such as an OLED or QLED; - a holographic redirecting 

optical system or collimating optical system with one or more optical films followed by a redirecting optical system with one or more 

optical films. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017248 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : EXTERIOR LIGHT SIGNALLING VEHICLE GLAZING, VEHICLE COMPRISING SAME, AND 

MANUFACTURING THEREOF 
 

  

(51) International classification  

:B60Q 1/26, F21V 

13/04, F21S 43/14, 

F21S 43/15, F21S 

43/40 

(31) Priority Document No  :1761477  

(32) Priority Date  :30/11/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/053021  

:28/11/2018 

(87) International Publication No  :WO 2019/106290  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAINT-GOBAIN GLASS FRANCE  
      Address of Applicant :18 Avenue d'Alsace 92400 

COURBEVOIE France 

(72)Name of Inventor : 

   1)BERARD, Mathieu 

   2)DELRIEU, Olivier  

   3)BAUERLE, Pascal 
 

(57) Abstract : 

The present invention relates to exterior light signalling vehicle glazing (100) selected from a rear window, a side window or a 

windshield comprising: - a first glazing (1') which forms an outer glazing and has first and second main faces (11', 12'), referred to as 

face F1 and face F2, respectively; - diodes; - for each diode, a primary optical system or a collimating optical system between the 

diodes and face F2, followed by a redirecting optical system. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017258 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : END-OF-DOSE DETECTION FOR DRUG DELIVERY SYSTEM 
 

  

(51) International classification  
:A61M 5/20, A61M 

5/315, A61M 5/142 

(31) Priority Document No  :62/572722  

(32) Priority Date  :16/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/055879  

:15/10/2018 

(87) International Publication No  :WO 2019/079181  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BECTON, DICKINSON AND COMPANY  
      Address of Applicant :1 Becton Drive Franklin Lakes, New 

Jersey 07417 U.S.A. 

(72)Name of Inventor : 

   1)BOOTH, David, E. 

   2)QUINN, Michael, Vincent 
 

(57) Abstract : 

The system including a container configured to receive a medicament, a drive assembly which, upon actuation, is configured to expel 

the medicament from the container, a needle for injecting the medicament to a patient, a needle actuator assembly comprising a 

movable portion biased by a biasing member and configured to move the needle between a pre-use position, a use position for delivery 

of the medicament to the patient, and a post-use position after delivery of the medicament is completed, and a tube in fluid 

communication with the container and the needle, the tube comprising an expandable portion having an expanded state and a non-

expanded state, wherein the expandable portion is configured to be in the expanded state upon actuation of the drive assembly and a 

non-expanded state when the needle is in the post-use position. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017259 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : APTAMER AGAINST M.TB MPT51 AND USES THEREOF 
 

  

(51) International classification  
:C12N 15/115, G01N 

33/569 

(31) Priority Document No  :201811023360  

(32) Priority Date  :22/06/2018 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/IN2018/050581  

:07/09/2018 

(87) International Publication No  :WO 2019/244163  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TRANSLATIO NAL HEALTH SCIENCE AND 

TECHNOLOGY INSTITUTE  
      Address of Applicant :NCR Biotech Science Cluster, 3rd 

Milestone, Faridabad-Gurugram Expressway, Faridabad 121 001, 

Haryana Haryana India 

   2)ALL INDIA INSTITUTE OF MEDICAL SCIENCES  

   3)APTABHARAT INNOVAT ION PRIVATE LIMITED  
(72)Name of Inventor : 

   1)KUMAR SHARMA, Tarun  

   2)SIVASWAMI TYAGI, Jaya  

   3)DAS, Ritu 

   4)DHIMAN, Abhijeet  
 

(57) Abstract : 

The invention provides single stranded DNA aptamers specific to M.tb MPT51 and uses thereof in rapid, robust, highly specific, and 

cost effective diagnosis of tuberculosis. The invention also provides methods and devices based on the aptamers of the invention for 

the diagnosis of tuberculosis. Advantageously, aptamers of the present invention can selectively detect as low as 2 ng of M.tb MPT51 

and this activity remains unaltered in presence of anti-MPT51 antibodies. The developed device can give sample-to-answer within 30 

minutes. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017260 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD FOR PERFORMING RADIO LINK MONITORING 
 

  

(51) International classification  
:H04B 7/06, H04W 

76/18 

(31) Priority Document No  :62/587218  

(32) Priority Date  :16/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059021  

:16/11/2018 

(87) International Publication No  :WO 2019/097457  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE-164 83 STOCKHOLM Sweden 

(72)Name of Inventor : 

   1)SIOMINA, Iana  

   2)KAZMI, Muhammad  

   3)CALLENDER, Christopher  

   4)MĂĂTTANEN, Helka-Liina  

   5)DA SILVA, Icaro L. J.  
 

(57) Abstract : 

A method for performing radio link monitoring comprises performing, by a user equipment (UE), a radio link monitoring (RLM) 

procedure with first RLM parameters; receiving, at the UE, a message including at least one second RLM parameter; identifying, by 

the UE, a difference between the first RLM parameters and the at least one second RLM parameter; and resetting, at the UE, at least 

one of the first RLM parameters in response to identifying the difference between the first RLM parameters and the at least one 

second RLM parameter. The method may configure the UE upon performing RLM by adapting the difference between the current 

RLM parameters and the future parameters, so that the UE behavior may become clear. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017261 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD AND APPARATUS FOR DYNAMICALLY DETERMINING YAW CONTROL 

PRECISION 
 

  

(51) International classification  :F03D 7/00 

(31) Priority Document No  :201810168123.4  

(32) Priority Date  :28/02/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/097911  

:01/08/2018 

(87) International Publication No  :WO 2019/165752  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BEIJING GOLDWIND SCIENCE & CREATION 

WINDPOWER EQUIPMENT CO., LTD.  
      Address of Applicant :No. 19, Kangding Road Beijing 

Economic & Technological Development Zone Daxing District, 

Beijing 100176 China 

(72)Name of Inventor : 

   1)WEI, Hao 

   2)YANG, Wei 
 

(57) Abstract : 

A method and an apparatus for dynamically determining yaw control precision. The method comprises: during a predetermined time 

period, collecting a plurality of wind speed data and a plurality of wind direction data, and processing the collected plurality of wind 

speed data and plurality of wind direction data; on the basis of the processed wind speed data and wind direction data, establishing a 

model of the corresponding relationship between wind speed, wind direction angle change, yaw control precision, yaw fatigue, and 

power loss; and, on the basis of the current wind speed data, wind direction data, predetermined yaw fatigue range, and predetermined 

power loss range, by means of the corresponding relationship model, determining the yaw control precision corresponding to the 

current wind speed and current wind direction angle change. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017262 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD OF PRODUCING A PECTIC POLYSACCHARIDE ISOLATE ENRICHED IN 

RHAMNOGALACTURONAN-I 
 

  

(51) International classification  

:A23L 2/52, A61K 

39/39, A61K 31/175, 

A61K 36/23, A23L 

29/231 

(31) Priority Document No  :17197706.9  

(32) Priority Date  :23/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079058  

:23/10/2018 

(87) International Publication No  :WO 2019/081525  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUTRILEADS B.V.  
      Address of Applicant :Bronland 12-N 6708 WH Wageningen 

Netherlands 

(72)Name of Inventor : 

   1)ALBERS, Ruud 

   2)TZOUMAKI, Maria  
 

(57) Abstract : 

The invention provides a method of producing a hydrolysed pectic polysaccharide isolate that is enriched in rhamnogalacturonan-l, 

said method comprising the steps of:  providing a pectin-rich substrate that has been obtained from plant material without the use of 

organic solvent, said pectin-rich substrate containing at least 3% by weight of dry matter of pectic polysaccharides; · subjecting the 

pectin-rich substrate to enzymatic treatment to partially hydrolyse the pectic polysaccharides, said treatment enzymatic treatment 

comprising the use of one or more pectinases selected from pectin lyase (EC4.2.2.10), pectate lyase (EC 4.2.2.2), rhamnogalacturonan 

galacturonohydrolase (EC 3.2.1.173), endo-polygalacturonase (EC 3.2.1.15), exopolygalacturonase (EC 3.2.1.67 and EC 3.2.1.82); · 

subjecting the partially hydrolysed pectic polysaccharides to ultrafiltration using an ultrafiltration membrane having a molecular 

weight cut-off in the range of 5 to 100 kDa; and  recovering the ultrafiltration retentate. The present invention further relates to the 

hydrolysed pectic polysaccharide isolate obtained by the present method and to a process of preparing a product selected from a 

nutritional formulation, a food product, a dietary supplement, a beverage or a pharmaceutical product, said process comprising 

addition of the aforementioned hydrolysed pectic polysaccharide isolate. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017263 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DEVICE AND METHOD FOR CONTINUOUSLY THERMALLY TREATING PHARMACEUTICAL 

GLASS CONTAINERS 
 

  

(51) International classification  
:C03B 25/06, C03B 

29/06 

(31) Priority Document No  :10 2018 101 839.8  

(32) Priority Date  :26/01/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2019/051683  

:24/01/2019 

(87) International Publication No  :WO 2019/145385  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SCHOTT SCHWEIZ AG  
      Address of Applicant :St. Josefen-Str. 20 9001 St. Gallen 

Switzerland 

(72)Name of Inventor : 

   1)NUZZO, Daniele 

   2)HUHN, Roman 

   3)HAHN, Christian  
 

(57) Abstract : 

The invention discloses a device for continuously thermally treating pharmaceutical glass containers (2), having a housing (60, 61), in 

which a continuous conveying gap (5) is formed between an entry region (3) and an exit region (4), a conveying apparatus (6), which 

is designed such that the glass containers (2) rest without touching one another on a surface of a driven conveying means of the 

conveying apparatus and are continuously conveyed from the entry region (3) to the exit region (4), a heating zone (11), which is 

designed such that the glass containers are heated to a maximum temperature in the heating zone (11) when passing through the 

conveying gap, and a first cooling zone (12) which, viewed in the conveying direction (x), is directly connected to the heating zone 

(11) and is designed such that the glass containers cool at a first cooling rate in the first cooling zone (12) when passing through the 

conveying gap. According to the invention, a separating plate (20, 25, 30, 43) is provided at least above the conveying apparatus (6), 

said separating plate being able to be inductively heated. According to the invention, the temperature conditions can therefore easily 

be kept more uniform. At the same time, impurities are prevented from entering the glass containers. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017264 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : HOT-FORMING DEVICE FOR PRODUCING GLASS CONTAINERS FROM A GLASS TUBE 
 

  

(51) International classification  :C03B 23/11 

(31) Priority Document No  :10 2018 101 842.8  

(32) Priority Date  :26/01/2018 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2019/051802  

:24/01/2019 

(87) International Publication No  :WO 2019/145449  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SCHOTT SCHWEIZ AG  
      Address of Applicant :St. Josefen-Str. 20 9001 St. Gallen 

Switzerland 

(72)Name of Inventor : 

   1)TREMP, Marcel 

   2)SEGNER, Johannes 
 

(57) Abstract : 

The invention relates to a hot-forming device for producing glass containers from a glass tube, comprising a rotary table (12, 23) 

mounted in a rotatably movable manner and an associated drive motor (21, 41) for driving the rotary table (12, 32), a plurality of 

holding chucks (16, 36) for holding workpieces (60, 61) being arranged in a distributed manner around the periphery of the rotary 

table (12, 32). According to the invention, a coolant channel (126, 127, 136) is embodied in the rotary table (12, 32), said coolant 

channel being liquid-tight and containing a coolant that flows therethrough for cooling the rotary table (12, 32). The cooling enables 

the easy provision of stable thermal conditions in the region of the rotary table, particularly in sections of the rotary table with high 

heat input. This can be achieved only a short time after a start-up or a temporary interruption of the hot-forming device. As a result of 

the constant thermal conditions, the production yield and operating time can be significantly increased. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017265 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : TESTING OF SLOT BREECH WEDGES OF A GENERATOR ROTOR 
 

  

(51) International classification  

:G01N 29/04, G01R 

31/34, G01N 29/22, 

G01N 29/265, G01N 

29/28 

(31) Priority Document No  :10 2017 220 274.2  

(32) Priority Date  :14/11/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/077830  

:12/10/2018 

(87) International Publication No  :WO 2019/096504  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SIEMENS AKTIENGESELLSCHAFT  
      Address of Applicant :Werner-von-Siemens-Strae 1 80333 

M¼nchen Germany 

(72)Name of Inventor : 

   1)CLOSSEN-VON LANKEN SCHULZ, Michael  

   2)DREISCHER, Paul 

   3)OBERMAYR, Stefan 
 

(57) Abstract : 

The invention relates to a test robot (1) for testing slot breech wedges (24), which are provided on the outer periphery of a rotor (22) of 

a generator (20), said rotor (22) being surrounded by a stator (21), comprising a chassis (2), which receives a drive system, a position 

detection device, a controller (27), which controls the drive system based on data captured by the position detection device, magnets 

(9) attached to the chassis (2), which are positioned and designed such that the magnets adherently hold the chassis (2) to a magnetic 

substrate, at least one ultrasound test head (12), which is freely accessible from the underside of the chassis (2) and is movable upward 

and downward, and at least one couplant application component (16), which is provided on the chassis (2) and is associated with the 

ultrasound test head (12). The invention further relates to a method for testing slot breech wedges (24) using such a test robot (1). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017267 A 

(19) INDIA  

(22) Date of filing of Application :22/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ABSORBENT ARTICLE 
 

  

(51) International classification  

:A61F 13/537, A61F 

13/511, A61F 

13/512, A61F 13/53, 

A61F 13/535 

(31) Priority Document No  :2017-229369  

(32) Priority Date  :29/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/042537  

:16/11/2018 
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(57) Abstract : 

This absorbent article (1) is provided with a liquid-permeable intermediate sheet (5) that is disposed between a surface sheet (2) and 

an absorber (4). The intermediate sheet (5) has: on a non-skin-facing surface, a plurality of contact parts (54S) that come into contact 

with the absorber (4) located adjacently; and no-contact parts (54N) that are not in contact with the absorber (4). When the 

intermediate sheet (5) is pressed in the thickness direction from the absorber (4) side at a pressing force of 30 gf/cm2, the proportion 

of, with respect to the pressed surface on which the pressing force is applied, the total surface area of the contact surface at which the 

plurality of contact parts (54S) present at the pressed surface make contact with the absorber (4) is not more than 80%. 
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   6)PARROTT, David, A. 

   7)GOOD, Robert, J. 

   8)DODD, Joseph, K. 

   9)FALCON, Sara, Dawson 
 

(57) Abstract : 

The actuator includes a shroud adapted to be situated on an aerosol container over the stem and an actuation member mounted on and 

moveable within the shroud to depress the stem by the application of an external force applied to the top surface of the actuation 

member. The actuation member includes a nozzle and a conduit for connecting the stem and the nozzle. A hood is normally positioned 

to block the actuation member from being moved to depress the stem. A locking member normally intersects the path of movement of 

the hood to lock the hood in its blocking position. The locking member has two sections both of which must be simultaneously moved 

to a position remote from the path of hood movement such that the hood may be moved from its blocking position, allowing the 

actuation member to be moved to depress the stem. 
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(57) Abstract : 

A method (10a; 10b) of controlling a complex system (50) and a gas turbine (50) being controlled by the method (10a; 10b) are 

provided. The method (10a; 10b) comprises providing (11) training data (40), which training data (40) represents at least a portion of a 

state space (S) of the system (50); setting (12) a generic control objective (32) for the system (50) and a corresponding set point (33); 

and exploring (13) the state space (S), using Reinforcement Learning, for a control policy for the system (50) which maximizes an 

expected total reward. The expected total reward depends on a randomized deviation (31) of the generic control objective (32) from 

the corresponding set point (33). 
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(57) Abstract : 

The present invention relates to a method for electrochemical purification of an aqueous solution comprising the steps of: providing a 

cathode (208) and an anode (210) to an aqueous solution, wherein said aqueous solution comprises soluble ions of at least one toxic 

heavy metal (206) and wherein said cathode (208) comprises an outer surface, which outer surface comprises a noble metal; applying 

an absolute potential to said cathode (208) and wherein said absolute potential of said cathode (208) drives the formation of an alloy 

comprising said noble metal and said at least one toxic heavy metal (206). 
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(57) Abstract : 

Disclosed is a battery tester comprising a computing device and a screen, the computing device being configured to display on the 

screen a user interface for improved battery testing; the user interface comprising a series of interfaces: a first interface comprising a 

plurality of icons, each of the plurality of icons corresponding to at least one of a test condition or a tester functionality; a testing 

interface comprising a number of instructions which update based on a user interaction with the vehicle, and wherein selection of an 

icon in the first interface corresponding to a test condition displays the testing interface; and a results interface, having a three-stage 

top navigation and summary, the three-stage top navigation for reporting battery health metrics, wherein completion of the testing 

interface displays a results interface. 
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(57) Abstract : 

A compound of Formula (I) in which one Rp is -NH2 and the two remaining Rp are independently selected from the group consisting 

of -OR4 and -NR1R4. A compound of Formula (X) in which one Rp is -NH2 and the two remaining Rp are independently selected 

from the group consisting of -OR4 and -NR1R4. 
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(57) Abstract : 

Provided are: a core sheet 1 having an annular core back part 11 and a plurality of teeth parts 12 that extend from the core back part 11 

toward the radial center O thereof; and a method for manufacturing the same. The core sheet 1 is obtained by carrying out a punching 

step, a winding step, and a removal step. The removal step includes at least partially removing a region of a grain-oriented magnetic 

steel sheet 3 where a band-shape core back part is to be formed, a band-shape core back part 21 of a sheet piece 2, and an insulating 

coating 31 in the core back part 11 of the core sheet 1. 
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(57) Abstract : 

The present invention relates to an apparatus (1) for calibrating a battery simulator (2) having an input (10) and an output (12), 

wherein a current path (14) with an apparatus (18) for measuring the current strength and with at least one capacitor (16) is provided 

between the input (10) and output (12). Furthermore, a voltage path (15) can be provided between the input (10) and output (12), with 

an apparatus (19) for measuring the voltage and/or a current transformer (20), in the secondary current of which the apparatus (18) for 

measuring the current strength is connected. If a battery simulator (2) is connected to the apparatus (1) it can charge the capacitor (16) 

and then the capacitor (16) can charge the battery simulator (2), whilst the current strength and voltage are measured, and on that basis 

the internal measurement devices (32, 34) of the battery simulator (2) are calibrated. 
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(57) Abstract : 

Aeroponics apparatus is disclosed, which includes a grow bed tray (2) having a base and at least two side-walls, the grow bed tray 

being able to hold a plant support at a position spaced from the base of the grow bed tray, and a nebulizer (20) for nebulizing nutrient 

solution, the nebulizer located at the base of the grow bed tray and comprising an ultrasonic transducer (29) and a holding for holding 

the ultrasonic transducer. Also disclosed is a method for crop production using the aeroponics apparatus by either flowing nutrient 

solution into the base of the grow bed tray to contact at least the roots of the crops or providing nutrient solution at the base of the 

grow bed tray and nebulizing the nutrient solution so that the nebulized nutrient solution contacts at least the roots of the crops. 
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(57) Abstract : 

A machine (1) for dispensing a beverage (100) has a beverage processing unit (5), a stationary frame (4) and a beverage directing 

guide (10) that is mounted to the stationary frame (4) and that is movable relative to the stationary frame (4) from: a dispensing 

position for directing by the directing guide (10) said beverage (100) to an area (2) for placing a user-recipient; to a non-dispensing 

position for directing by the directing guide (10) waste liquid (101) to a waste collector (3); and vice versa. The beverage processing 

unit (5) has a beverage guide (50) and a unit outlet (51) via which liquid is passed from the beverage guide (50) to the directing guide 

(10) located below the unit outlet (51). The stationary frame (4) has a seat (52) above the placing area (2), the directing guide (10) 

being supported by a removable support frame (16) that is: inserted in the seat (52) so that the directing guide (10) is movable between 

its dispensing and non-dispensing positions; and user-removable with the directing guide (10) from the seat (52) for removing the 

directing guide (10) from the stationary frame (4). 
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(57) Abstract : 

The present invention relates to a method for producing a food product comprising hydrolysed starch, as well as to products obtainable 

by the method. The method has the advantage of increasing the amount of sugar (i.e.maltose)produced by hydrolysis as compared to 

conventional methods of starch hydrolysis and present the additional advantage of providing good processability for the food product. 
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(57) Abstract : 

The present invention concerns a container (1) containing coffee ingredient, comprising a chamber delimited by an injection wall (3) 

able to be punctured or otherwise opened for circulating water under pressure and by a coffee delivery wall (4), the entire chamber 

being filled with said coffee. At least a portion of said injection wall (3) has the shape of a half torus, or a half toroidal polyhedron, so 

as to define a ring-shaped chamber portion (2). 
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(57) Abstract : 

An attachment structure for an exhaust gas sensor (74), wherein an exhaust gas sensor (74) is attached to a downstream connection 

pipe part (68c) of an exhaust pipe (66) so as to be disposed, in a side view of a motorcycle (10), in a spatial region between a footrest 

(78) and a brake pedal (76) provided to the motorcycle (10). 
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(57) Abstract : 

A wireless device (811) or network node (801) determines an evaluation period (821) that is common to at least a portion of reference 

signal resources in a set (823) of reference signal resources that are transmitted by the network node (801), with at least one of the 

reference signal resources in the set (823) being of a different type or configuration than another of the reference signal resources in 

the set (823). 
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(57) Abstract : 

Footprints (340-343), or resource allocations, of waves within resources that are shared by processor cores (111-114) in a 

multithreaded processor (105) are measured concurrently with the waves executing on the processor cores. The footprints are averaged 

over a time interval. A number of waves are spawned and dispatched for execution in the multithreaded processor based on the 

average footprint. In some cases, the waves are spawned at a rate that is determined based on the average value of the footprints of 

waves within the resources. The rate of spawning waves is modified in response to a change in the average value of the footprints of 

the waves within the resources. 
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(57) Abstract : 

A cellular communication system is disclosed in which a base station operates a cell which has a supplementary uplink portion (e.g. 

on a different frequency and/or using a different technology). The base station broadcasts an offset for user equipment (UE) in its 

coverage area to assist the UE performing cell selection. Specifically, the UE determines, based on measurements for the cell, the 

offset, and capability of the UE to communicate using the supplementary uplink portion, whether the cell of the base station is an 

appropriate candidate for cell selection such that: if the UE is capable of communicating using the supplementary uplink portion then 

the UE performs cell (re)selection based on the offset; and if the UE is not capable of communicating using the supplementary uplink 

portion then the UE disregards the offset in its cell (re)selection. 
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(57) Abstract : 

Provided is a winder unit for winding a thread around a conic winding bobbin to form a conic package, said winder unit comprising: a 

cradle for rotatably supporting the winding bobbin; a package drive motor attached to the cradle for rotating the winding bobbin; a 

traverse device for enabling traverse movement of the thread; a package peripheral speed acquisition part for acquiring the peripheral 

speed of the winding bobbin as a first peripheral speed; a touch roller for rotating in line with, and following, the rotation of the 

winding bobbin; a roller peripheral speed computation part for computing the peripheral speed of the touch roller as a second 

peripheral speed; and a touch state assessment part for assessing the touch state of the winding bobbin touching the touch roller by 

comparing the first peripheral speed acquired by the package peripheral speed acquisition part with the second peripheral speed 

computed by the roller peripheral speed computation part. 
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(57) Abstract : 

Use of an unleaded gasoline fuel composition for reducing the occurrence of Low Speed Pre-Ignition (LSPI) in a spark-ignition 

internal combustion engine, wherein the unleaded gasoline fuel composition comprises a gasoline base fuel and detergent additive 

package, wherein the detergent additive package comprises a Mannich base detergent mixture, wherein the mixture comprises a first 

Mannich base detergent component derived from a di- or polyamine and a second Mannich base detergent component derived from a 

monoamine, wherein the weight ratio of the first Mannich base detergent to the second Mannich base detergent mixture ranges from 

about 1:6 to about 3:1, and wherein the spark- ignition internal combustion engine is lubricated with a lubricant composition 

comprising from 1200ppmw to 3000ppmw of calcium, based on the total lubricant composition. 
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(57) Abstract : 

A surgical instrument comprising a shiftable transmission is disclosed. The transmission comprises a mechanism for assuring that the 

transmission is in one of a plurality of predefined configurations. The instrument comprises a clutch mechanism (6100). 
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(57) Abstract : 

The present invention discloses a soluble native rapeseed protein isolate having improved color, a method for preparing a soluble 

native rapeseed protein isolate having improved color and use of said rapeseed protein isolate in a food product. 
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(57) Abstract : 

Provided are: an alumina-zirconia-silica (AZS) fused cast refractory in which generation of cracks is further prevented during 

production of the AZS fused cast refractory and in which grinding and polishing parts are reduced; and a glass melting furnace using 

the same. This AZS fused cast refractory comprises, in mass% on an oxide basis, 30 to 75% of Al2O3, 20 to 55% of ZrO2, 5 to 15% 

of SiO2, 0.12 to 1.52% of Na2O, and 0.11 to 1.46% of K2O, and satisfies formulas (1) and (2). 0.080=(Na2O+K2O/1.52)/SiO2=0.140 

(1) 0.2=(K2O/1.52)/(Na2O+K2O/1.52)=0.6 (2) (In formulas (1) and (2), the chemical formulas represent the contents (mass%) of the 

chemical formulas in the refractory.) 
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(57) Abstract : 

A home appliance is provided. The home appliance includes a main body having an opening, a door disposed on one side of the main 

body, the door being configured to open or close the opening, and a damping assembly configured to be operated by the door. The 

damping assembly includes a first lever installed in the main body, the first lever being configured to be movable when the door is 

pressed, a second lever connected to the first lever, and a cylinder connected to the second lever, the cylinder being configured to be 

movable in a direction that is parallel to a movement path of the first lever. 
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(57) Abstract : 

The embodiment of the present application relates to a method and a terminal device for switching a bandwidth part (BWP). The 

method comprises: when a physical layer switches from a first BWP to a second BWP, switching the parameters of a MAC layer from 

a first parameter to a second parameter, wherein the first parameter corresponds to the first BWP, and the second parameter 

corresponds to the second BWP; and according to the second parameter, performing an operation corresponding to the MAC layer. 

According to the method and the terminal device for switching the bandwidth part of the embodiment of the present application, when 

the physical layer switches the BWP, by sending a handover identifier to the MAC layer, the parameters corresponding to the MAC 

layer are also switched. Thereby, the related operations of the MAC layer can be performed using parameters corresponding to the 

switched BWP, thereby improving transmission efficiency. 
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(57) Abstract : 

The disclosure relates to systems, compositions and methods for providing nutrients, root proliferants, crop protection agents and other 

crop inputs for a plant. The disclosure also relates to methods for increasing the uptake of a crop active compound into a growing 

plant. 
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(57) Abstract : 

Resistors and a method of manufacturing resistors are described herein. A resistor includes a resistive element and a plurality of upper 

heat dissipation elements. The plurality of heat dissipation elements are electrically insulated from one another via a dielectric material 

and thermally coupled to the resistive element via an adhesive material disposed between each of the plurality of heat dissipation 

elements and a surface of the resistive element. Electrode layers are provided on a bottom surface of the resistive element. Solderable 

layers form side surfaces of the resistor and assist in thermally coupling the heat dissipation elements, the resistor and the electrode 

layers. 
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(57) Abstract : 

The present invention is directed to water-swellable, radiation curable compositions suitable for use in coating water-blocking fibers, 

such as optical fibers. The present invention is further directed to fibers, including optical fibers, which are coated with water-

swellable exterior coatings that are configured to buckle and detach from the associated fiber to facilitate superior performance in 

longitudinal water-blocking testing. Also claimed and described are methods of applying such water-swellable coatings to optical fiber 

coatings. Further claimed and described are buffered bundles of fibers including at least one optical fiber that is coated with a water-

swellable, radiation curable coating to ensure superior longitudinal water blocking performance. 
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(57) Abstract : 

A process for heating articles in a heating system includes passing an article in a carrier through a heating chamber that is at least 

partially filled with a liquid medium to form a liquid bath. The process further includes heating the article in the carrier by at least 

partially submerging the article into the liquid bath during heating, the heating being performed, at least in part, using microwave 

energy. The process further includes one or more of adding fluid into and removing fluid from at least one location in the heating 

chamber to maintain a temperature profile across the heating chamber. In one implementation, the temperature of the liquid bath at an 

inlet area of the heating chamber is at least 10°C cooler than a temperature of the liquid bath at an outlet area of the heating chamber. 
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(57) Abstract : 

Method for exchanging materials, wherein a gaseous, liquid or supercritical mobile phase containing species to be separated is 

circulated through a packing comprising a stationary phase, the method being characterised in that: - the packing comprises a plurality 

of capillary ducts formed in at least one first material, the ducts passing through the packing between an upstream face through which 

the mobile phase enters the packing and a downstream face through which the mobile phase leaves the packing, - each duct comprises, 

on at least one portion of the inner wall thereof, at least one secondary material consisting of an organic gel or porous mineral, - the 

thickness of the secondary material defines, inside the duct, at least one empty tubular channel of solid material, the channel being 

open so as to allow the mobile phase to enter and extending continuously between the upstream and downstream faces of the capillary 

duct - the secondary material has a thickness between 0.05 times and 0.5 times the diameter of the channel - the method is carried out 

with a velocity of the mobile phase between 5.0 times and 50 times the speed of the optimum mobile phase defined by the minimum 

of the Van Deemter curve of the majority separating compound under the method conditions - the cumulative volume of the capillary 

ducts is more than 15% of the total packing volume. 
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(54) Title of the invention : CRYSTALLINE 2-AMINO-2-(HYDROXYMETHYL)PROPANE-1,3-DIOL SALT OF 4-(4-(1-

ISOPROPYL-7-OXO-1,4,6,7-TETRAHYDROSPIRO[INDAZOLE-5,4'-PIPERIDINE]-1'-CARBONYL)-6-METHOXYPYRIDIN-2-

YL)BENZOIC ACID 
 

  

(51) International classification  

:C07D 471/10, C07C 

215/10, A61P 1/16, 

A61P 3/10, A61K 
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(31) Priority Document No  :62/589256  

(32) Priority Date  :21/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/058966  

:14/11/2018 

(87) International Publication No  :WO 2019/102311  
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(71)Name of Applicant :  

   1)PFIZER INC.  
      Address of Applicant :235 East 42nd Street New York, New 

York 10017 U.S.A. 

(72)Name of Inventor : 

   1)FERNANDO, Dilinie 

   2)LACASSE, Shawn M. 

   3)WIGLESWORTH, Kristin  
 

(57) Abstract : 

The invention provides the tris salt of 4-(4-(1-isopropyl-7-oxo-1,4,6,7- tetrahydrospiro[indazole-5,4'-piperidine]-1'-carbonyl)-6-

methoxypyridin-2-yl)benzoic acid as a crystalline anhydrous or tri-hydrate; as well as polymorphs, pharmaceutical compositions, 

dosage forms, and the use thereof in treating diseases, conditions or disorders modulated by the inhibition of an acetyl-CoA 

carboxylase (ACC) enzyme(s) in an animal. 
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(54) Title of the invention : A COATED STEEL SUBSTRATE 
 

  

(51) International classification  

:C22C 38/00, C22C 

38/02, C22C 38/04, 

C22C 38/40, C22C 

38/42 

(31) Priority Document No  :PCT/IB2017/058103  

(32) Priority Date  :19/12/2017 

(33) Name of priority country  :PCT 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059868  

:11/12/2018 

(87) International Publication No  :WO 2019/123103  
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(71)Name of Applicant :  

   1)ARCELORMITTAL  
      Address of Applicant :24-26, Boulevard d'Avranches 1160 

Luxembourg Luxembourg 

(72)Name of Inventor : 

   1)VU, Thi Tan 

   2)LALIENA IRANZO, Carlos  

   3)PăREZ RODR•GUEZ, Marcos  

   4)NORIEGA PEREZ, David 
 

(57) Abstract : 

The present invention relates to a coated steel substrate comprising a coating comprising nanographite having a lateral size between 1 

and 60µm and a binder, wherein the steel substrate has the following compositions in weight percent: 0.31 = C = 1.2%, 0.1 = Si = 

1.7%, 0.15 = Mn = 1.1 %, P = 0.01 %, S = 0.1 %, Cr = 1.0%, Ni = 1.0%, Mo = 0.1 %, and on a purely optional basis, one or more 

elements such as Nb = 0.05 %, B = 0.003%, Ti = 0.06%, Cu = 0.1 %, Co = 0.1 %, N = 0.01 %, V = 0.05%, the remainder of the 

composition being made of iron and inevitable impurities resulting from the elaboration and a method for the manufacture of the 

coated steel substrate. 
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(54) Title of the invention : MODULAR HOUSING SYSTEM 
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1/348, E04H 1/00 
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(72)Name of Inventor : 

   1)MULLANEY, Ryan Jarvis  

   2)HOWELL, James Richard 

   3)MULLANEY, Nicholas Bruce  
 

(57) Abstract : 

The invention is directed broadly to a modular housing system having a structural framework comprising an internal chassis as a core 

structural element, the internal chassis including: a first ladder frame that defines a base; four columns at least two being extendable 

columns; and a second ladder frame engaged to the first ladder frame via the four columns, such that at least one of a distance and an 

angle between the first ladder frame and the second ladder frame is adjustable to define a usable volume of the structural framework. 
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(54) Title of the invention : METHOD FOR THE TREATMENT OF WASTEWATERS 
 

  

(51) International classification  

:C02F 1/66, C02F 

1/76, C02F 101/18, 

C02F 101/20, C02F 

103/18 

(31) Priority Document No  :PCT/IB2017/057927  

(32) Priority Date  :14/12/2017 

(33) Name of priority country  :PCT 
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(72)Name of Inventor : 

   1)GOMEZ LEIVA, Patricia  

   2)MENENDEZ DELMIRO, Vanesa  

   3)PADILLA VIVAS, Beatriz  
 

(57) Abstract : 

A method for the treatment of wastewaters comprising a cyanide compound and a metallic compound, wherein said wastewaters are 

subjected to a single oxidation step during which cyanides compounds are converted into carbon dioxide and nitrogen, this oxidation 

step comprising the mixing of wastewaters with a chlorine solution and an alkaline agent so as to obtain a mixture, the alkaline agent 

being added in such a quantity so as to maintain the pH of said mixture between 8.8 and 9.5 and the chlorine solution being added in 

such a quantity so as to maintain the oxydo-reduction potential of the mixture between 150 and 450mV. 
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(54) Title of the invention : A COATED STEEL SUBSTRATE 
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   1)ARCELORMITTAL  
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Luxembourg Luxembourg 

(72)Name of Inventor : 

   1)LALIENA IRANZO, Carlos  

   2)PăREZ RODR•GUEZ, Marcos  
 

(57) Abstract : 

The present invention relates to a coated steel substrate comprising a coating comprising nanographite having a lateral size between 1 

and 60µm and a binder, wherein the steel substrate has the following compositions in weight percent: 0.31 = C = 1.2%, 0.1 = Si = 

1.7%, 0.7 = Mn = 3.0%, P = 0.01 %, S = 0.1 %, Cr < 0.5%, Ni < 0.5%, Mo < 0.1 %, and on a purely optional basis, one or more 

elements such as Nb = 0.05 %, B = 0.003%, Ti = 0.06%, Cu = 0.1 %, Co = 0.1 %, N = 0.01 %, V = 0.05%, the remainder of the 

composition being made of iron and inevitable impurities resulting from the elaboration;and a method for the manufacture of the 

coated steel substrate. 
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   1)PIPARD, jean-Marc  
 

(57) Abstract : 

The invention deals with a cold rolled and heat treated steel sheet, the steel comprising, in weight percentage, 0.18% = carbon = 

0.24%, 1.5% = manganese = 2.5%, 1.2% = silicon = 2%, 0.01% = aluminum =0.06%, 0.2%= chromium = 0.5%, phosphorus = 0.02%, 

sulfur = 0.03%, and optionally one or more of the following elements niobium = 0.06%, titanium = 0.08%, vanadium =0.1%, calcium 

= 0.005% and the balance including iron and unavoidable impurities, the steel sheet having a microstructure comprising 0% to 15% of 

tempered martensite, 10% to 15% of residual austenite and optionally up to 30% of ferrite in area fractions, the balance being made of 

bainite, bainite content being at least 55% and having an internal oxide layer of 3 microns or less on both surfaces of said steel sheet. 

It also deals with a manufacturing method and with use of such grade for making vehicle parts. 
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(57) Abstract : 

Disclosed is a superconductivity stabilizing material which is used for a superconducting wire, which is formed of a copper material 

containing 3-100 ppm by mass, in total, of one or more types of additive elements selected from among Ca, Sr, Ba, and rare-earth 

elements with the remainder being Cu and unavoidable impurities, and which is configured to have: a total concentration of the 

unavoidable impurities, excluding the gas components of O, H, C, N, and S, within a range of 5-100 ppm by mass; a semi-softening 

temperature of at most 200°C; a Vickers hardness of at least 55 Hv; and a residual resistance ratio (RRR) of 50-500. 
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(57) Abstract : 

In the present invention, a first stopping member (51) includes a first base section (61) and a first insertion section (71) that is located 

between the first base section (61) and a first fastener element (21) and is inserted into a slider (40) via a rear opening (45) of the slider 

(40). A second stopping member (52) includes a second base section (62) and a second insertion section (72) that is located between 

the second base section (62) and a second fastener element (22)and is inserted into the slider (40) via a second slit (46n) of the slider 

(40). The second insertion section (72) moves toward the second slit (46n) of the slider (40) in response to the rotation of at least the 

first base section (61) or the second base section (62). The second insertion section (72) comprises an insertion tip section (73) that 

extends between the second base section (62) and the second fastener element (22) so as to have a shape corresponding to the contour 

of an upper wing section (41) or a lower wing section (42). 
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(57) Abstract : 

This chip (20) is equipped with micro flow channel units for hydro-dynamically classifying cells in a blood sample. In each of the 

micro flow channel units, a liquid flowing out from a sub flow channel into a main flow channel squeezes cells flowing through the 

main flow channel toward the side of a removal flow channel and a recovery flow channel. When a fluid containing non-nucleated red 

blood cells among the cells being squeezed enters the removal flow channel, the non-nucleated red blood cells are removed from the 

blood sample. Micro flow channel units having the same pattern are repeatedly stacked on one another in the height direction. In the 

respective micro flow channel units, main flow channel entrances (51), sub flow channel entrances (61), removal flow channel exits 

(54a), recovery flow channel exits (54d), and main flow channel exits (55) are respectively connected to columnar flow channels (22, 

23, 24a, 24d and 25) that penetrate respective layers (L01-L10) in a cross-cutting manner, so as to be consolidated by the respective 

columnar flow channels (22, 23, 24a, 24d and 25). 
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(72)Name of Inventor :  

   1)LIU, Jianhua 
 

(57) Abstract : 

Disclosed in the invention are a method, a device and a computer storage medium for service activation and deactivation. The method 

comprises: a terminal sends indication information to a network entity in the process of initiating registration to the network entity, 

wherein the indication information is used to indicate to the network entity a service that needs to be activated and/or a service that 

needs to be deactivated. 
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(57) Abstract : 

Provided in an embodiment of the present application are a wireless communication method and device, which can enable flexible 

transmission of a frequency hopping adaptive 5G system. The method comprises: a network device determines one of a time interval 

threshold for the frequency hopping of the terminal during a first signal transmission, a basic parameter set used by the terminal for 

performing the first signal transmission, and a configuration of a time slot or a mini-slot; and the network device sends first 

information according to at least one of the time interval threshold, the basic parameter set, and the configuration of the time slot or 

the mini-slot, wherein the first information indicates that the terminal performs frequency hopping or does not perform frequency 

hopping when transmitting the first signal. 
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(57) Abstract : 

A method for quenching a polymerisation process is described. The reaction of carbon dioxide with an epoxide in the presence of a 

bimetallic metalcomplex catalyst to produce a polymer comprises the quenching step of deactivation of the catalyst by contacting the 

catalyst with an acid effective to deactivate the catalyst. The deactivated catalyst may be removed from the polymer product by 

contactingthe catalyst and polymer product with a solid phase and/or by precipitation; and the catalyst may also be optionally 

reactivated by contacting the deactivated catalyst with an anion. The acid may contain an anion effective to initiate the polymerisation 

process and effective to deactivate the catalyst and the molar ratio of acid to catalyst in the deactivation step may be less than or equal 

to 20:1 of the acid to catalyst mole ratio for the reaction. 
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(57) Abstract : 

Provided are: a cosmetic molded article formed substantially from a hyaluronic acid having high permeability into the skin and a 

comparatively low molecular weight, a water-soluble salt thereof, etc., the cosmetic molded article easily dissolving in water, and 

having good usability; and a method for manufacturing the cosmetic molded article. A cosmetic molded article is provided that has an 

average molecular weight of 30,000 or less, is formed of a polyanionic polysaccharide of the hyaluronic acid and/or the water-soluble 

salt thereof, and is a sponge-form molded body having a bulk density of 5-500 mg/mL. This cosmetic molded article can be 

manufactured by freeze-drying an aqueous solution in which the content of the polyanionic polysaccharide is 0.5-30 mass%. 
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(57) Abstract : 

Provided is a hot forged steel having high strength and excellent low-temperature toughness. This hot forged steel contains, in mass%, 

0.14-0.20% of C, 0.20-1.00% of Si, 1.00-1.90% of Mn, at most 0.030%of P, at most 0.030% of S, 0.16-0.30% of V, 0.015-0.050% of 

Al, 0.0050-0.0250% of N, 0.10-0.30% of Cr, 0-0.10% of Cu, and 0-0.10% of Nb, with the remainder comprising Fe and inevitable 

impurities, and has a chemical composition satisfying equation (1) and equation (2), wherein the grain size number of ferrite in the 

steel is at least 9.0, and the absorbed energy at -30°C is at least 100 J as measured in a Charpy impact test using a V-notch specimen. 

(1) 0.36=C+(Si+Mn)/6+(Cr+V)/5+Cu/15 
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(54) Title of the invention : VEHICLE LIGHT FIXTURE 
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(72)Name of Inventor : 
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(57) Abstract : 

A vehicle light fixture (1) is provided on a vehicle (100) that can travel around a corner as a result of the vehicle body tilting in the 

direction in which the vehicle is turning. The vehicle light fixture comprises: a head lamp (2) mounted on the front section of the 

vehicle (100); and a combination lamp (3) disposed on a vehicle body cover (101) in a region adjacent to the head lamp (2) so as to be 

visible from the front of the vehicle. The combination lamp (3) has multiple light-emitting segments. Depending on the location where 

the plurality of light-emitting segments are disposed, at least one of the shape of, the size of, the color of, and the distance between the 

light-emitting segments differs therefor. 
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(57) Abstract : 

The present invention relates to a kneadable adhesive sealant composition comprising a first outer portion of a first material 

comprising an uncured reactive polymer or resin composition and a second inner portion of a second material comprising a curing 

agent capable of curing the uncured reactive polymer or resin composition, wherein the first portion substantially surrounds the second 

portion and a process for making the same. 
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(57) Abstract : 

Frame (50) for a display tile made of a first material with a first coefficient of thermal expansion and fastened to a first substrate (61) 

made of a second material with a second coefficient of thermal expansion; the frame being divided into three parts: a first part (51) to 

be glued by means of the adhesive (63) to a lateral side of the substrate (61), a third part (53) to serve as fastening interface to another 

structure (63) and a second part (52) to isolate the third part (53) from strain in the first part (51). Grooves (8) are formed in the second 

part (52), the grooves (8) being substantially straight and substantially parallel to the first substrate, the frame having at least one 

opening (522a, 522b) made in one of the grooves (521) etched in the metal frame to locally adjust the bending stiffness of the metal 

frame. 
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(57) Abstract : 

A process for recovering sulfur in a sulfur recovery unit comprising the steps of reacting hydrogen sulfide and oxygen in the reaction 

furnace at a minimum reaction temperature to produce a reaction effluent; reducing the temperature of the reaction effluent from the 

minimum reaction temperature to a boiler section outlet temperature to produce a cooled effluent, the cooled effluent comprises 

hydrogen sulfide, sulfur dioxide, and sulfur-containing contaminants; reacting the hydrogen sulfide, sulfur dioxide, and sulfur-

containing contaminants in the catalytic extension to produce a boiler catalytic effluent; reducing the boiler catalytic effluent 

temperature such that the elemental sulfur condenses to form liquid sulfur and a gases stream; reacting the hydrogen sulfide and 

sulfur-containing contaminants with the oxygen to produce an oxidizer outlet stream comprises sulfur dioxide; and separating the 

sulfur dioxide in the scrubbing unit to produce a recycle stream and an effluent gases, the recycle stream comprises sulfur dioxide. 
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(57) Abstract : 

The present invention relates to an image encoding and decoding method. To this end, the image decoding method comprises the steps 

of: determining a reference sample of a current block; filtering the reference sample on the basis of a characteristic of a region 

including the reference sample; and performing intra prediction by using the filtered reference sample. 
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(57) Abstract : 

An electronic apparatus is provided. The electronic apparatus includes a memory in which information relating to a user viewing 

history is stored, and a processor configured to identify a user-preferred content based on the stored viewing history information, and 

to provide information corresponding to the identified preferred content. The processor is further configured to, based on content that 

is being provided to the user including an advertisement that is not preferred by the user, provide information to the user 

corresponding to the identified user-preferred content. 

  

No. of Pages : 36 No. of Claims : 15 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37569 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017415 A 

(19) INDIA  

(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DISPLAY APPARATUS, IMAGE PLAYING APPARATUS, AND DISPLAY SYSTEM 
 

  

(51) International classification  

:G06F 21/84, H04N 

5/645, G06F 3/14, 

G09F 9/302, G08B 

21/18 

(31) Priority Document No  :10-2017-0123682  

(32) Priority Date  :25/09/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/011329  

:21/09/2018 

(87) International Publication No  :WO 2019/059735  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro Yeongtong-gu 

Suwon-si Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)PARK, Ji Yong 

   2)CHOI, Hye-Rin 

   3)IM, Sang Kyun 

   4)CHO, Young-Hoon 
 

(57) Abstract : 

A display apparatus includes a cabinet; a display panel provided on the cabinet; a door provided on the cabinet and configured to be 

opened and closed; a first detector configured to detect opening of the door and output a first signal in response to the door being 

opened; an image data receiver configured to receive content data from an image source device; and a first controller configured to 

control the display panel to display a first image corresponding to the content data received from the image source device and control 

the display panel to display a second image different from the first image in response to receiving the first signal. 
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(57) Abstract : 

An electronic apparatus is disclosed. The electronic apparatus includes a communicator; and a processor configured to select a 

plurality of different words respectively corresponding to a plurality of characters based on occurrence of a password input event, and 

to transmit the plurality of selected words to a terminal device through the communicator, and based on a user voice including at least 

one of the plurality of selected words being received, perform password authentication based on a character corresponding to the at 

least one of the plurality of selected words. 
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(57) Abstract : 

In a general aspect of the examples described, motion is detected based on bi- directional channel sounding. In an example, a first set 

of channel information is obtained from a first device. The first set of channel information is based on a first set of wireless signals 

transmitted from a second device through a space at a first time in a timeframe. A second set of channel information is obtained from 

the second device. The second set of channel information is based on a second set of wireless signals transmitted from the first device 

through the space at a second time in the timeframe. The first and second sets of channel information are analyzed to detect a category 

of motion or a location of detected motion in the space during the timeframe. 
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(57) Abstract : 

The present invention relates to extracellular vesicles (EVs) as a novel therapeutic approach to lysosomal storage disorders (LSD). 

More specifically, the invention relates to the use of various protein engineering strategies for improving loading of hard-to-load LSD-

related proteins and targeting of the resultant EVs to tissues and organs of interest. 
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(57) Abstract : 

IRDIG35563 vegetative insecticidal toxins, polynucleotides encoding such toxins, use of such toxins to control pests, and transgenic 

plants that produce such toxins are disclosed. The invention includes IRDIG35563 variants, fragments and analogs. 
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(57) Abstract : 

A reactor arrangement for pre-hydrolysis of biomass material. The reactor arrangement comprises a reactor vessel arranged 

substantially horizontally, wherein the vessel comprises an inlet for receiving the biomass material arranged at an upper portion of the 

vessel. The inlet may be arranged at a first longitudinal end of the vessel. The vessel may furthermore comprise an outlet at a second 

longitudinal end of the vessel. The reactor arrangement further comprises a set of steam injection orifices arranged to inject or supply 

steam into the reactor vessel. The set of steam injection orifices comprises at least two orifices arranged below the inlet at a distance 

from each other. The at least two orifices may be arranged at a distance from each other in the lateral direction of the reactor vessel. 

Furthermore, a method for pre- hydrolysis treatment of biomass in a substantially horizontal reactor vessel is provided. 
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(57) Abstract : 

Provided are an exhaust gas purging device which has high purging performance by efficiently carrying a precious-metal catalyst in a 

region having high probability of making contact with an exhaust gas, and a method for manufacturing the exhaust gas purging device. 

The present invention pertains to an exhaust gas purging device provided with a metal base material and a catalyst layer disposed on 

the metal base material, wherein the metal base material is one or more metal foil rolled bodies, at least one of the metal foil rolled 

bodies is a perforated metal foil rolled body having holes, the catalyst layer includes precious metal catalyst particles and a carrier that 

carries the precious metal catalyst particles, and the catalyst layer located at the lateral surface of a hole facing the upstream side of an 

exhaust gas flow has more precious-metal catalyst particles than the catalyst layer located at the lateral surface of a hole facing the 

downstream side of the exhaust gas flow. 
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(57) Abstract : 

The stiffening structure for an automobile door panel component according to the present invention comprises a door outer panel 3 

formed from a metal sheet, curving along the height direction, and having a character line 3a formed thereon and an impact beam 5 

disposed on the inner face-side of the door outer panel 3, and improves the tension stiffness of the door outer panel 3 by adheringly 

disposing a resin stiffening member 7 on the inner face of the door outer panel 3. The stiffening member 7 has a plurality of vertical 

rib parts 9 extending in bands from the impact beam 5 to the character line 3a along the curvature of the door outer panel 3. The 

plurality of vertical rib parts 9 are arranged at predefined intervals along the front-rear direction of the door outer panel 3, and the 

outer face of each of the vertical rib parts 9 is joined to the inner face of the door outer panel 3. 
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(57) Abstract : 

The invention concerns a positive displacement pump (1) comprising: - a pipe (2) having a first end (21) secured to a transmission 

area (3) and a second end (22) ending in a cylinder (24) secured to a discharge area (4), the pipe (2) comprising a suction opening (23) 

and the discharge area comprising a discharge opening (41), - a drive shaft (5) with one end (53) situated at the cylinder (24), - a 

piston (6) pressed against the cylinder (24) by elastic means (7) so as to prevent fluid from moving between the pipe (2) and the 

discharge area (4), in which the pump (1) further comprises means (8, 9) for moving the piston elastically away from the cylinder (24) 

and keeping it at a predetermined distance from same. It also concerns a method for cleaning this pump. 
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(57) Abstract : 

The invention relates to a wire netting system, in particular a safety netting system, comprising at least two intermeshing netting 

elements (10a-g), at least one netting element (10a-g) being produced from at least one individual wire, a wire bundle, a wire strand, a 

wire rope and/or any other longitudinal element having at least one wire (12a-g) that consists at least to some extent of a high-strength 

steel (74a-g), said wire (12a-g) being provided with at least one corrosion protection (14a-g), in particular a corrosion protection layer 

(16a-c; 16e-g). According to the invention, at least one segment of the wire (12a-g), in particular a segment of a wire mesh (18a-g) 

consisting of the wire (12a-g) and comprising the corrosion protection (14a-g), in particular the corrosion protection layer (16a-c; 16e-

g), has a corrosion resistance of more than 1680 hours, preferably more than 2016 hours, advantageously more than 2520 hours, more 

preferably more than 3024 hours and most preferably more than 3528 hours when tested in an alternating climate test. 
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(57) Abstract : 

The present invention relates to a terminal case with which it is possible to effectively estimate the deterioration state or lifespan, etc. 

of a secondary battery, as the secondary battery degenerates. The terminal case according to the present invention comprises: a 

housing part which can be connected to a secondary battery; a plurality of normal mode terminals which are provided on a first surface 

of the housing part; and a plurality of measurement mode terminals which are provided on a second surface of the housing part. 
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(57) Abstract : 

The purpose of the present invention is to provide a structure more suited to fixedly arranging a wire harness in a vehicle. The wire 

harness comprises: a vehicle-installed component that is installed on a vehicle; and an electrical wire, at least a part along the 

longitudinal direction whereof is adhered along the vehicle-installed component. The vehicle-installed component has, for example, a 

hard part formed from hard plastic, and the electrical wire is adhered to the hard part. The wire harness, for example, further comprises 

a thermal stress countermeasure structure that prevents scuffing of the electrical wire by means of thermal stress arising from the 

difference in linear expansion coefficient between the electrical wire and the hard part. 
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(57) Abstract : 

The invention provides BTK Inhibitor compounds, pharmaceutically acceptable salts, pharmaceutical compositions thereof, and 

methods of using these compounds, salts, or compositions to treat autoimmune diseases such as Rheumatoid Arthritis. 

  

No. of Pages : 84 No. of Claims : 24 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37582 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017436 A 

(19) INDIA  

(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SLIDE FASTENER 
 

  

(51) International classification  :A44B 19/38 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/034816  

:26/09/2017 

(87) International Publication No  :WO 2019/064356  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)YKK CORPORATION  
      Address of Applicant :1,Kanda Izumi-cho,Chiyoda-ku, Tokyo 

1018642 Japan 

(72)Name of Inventor : 

   1)TUNG,Yu Chen 

   2)NOZAKI,Jiro  

   3)TAKAZAWA,Shigeyoshi  

   4)KOJIMA,Yoshinori  
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(57) Abstract : 

In the present invention, a first stopping member (51) includes a first base section (61) and a first insertion section (71) that is located 

between the first base section (61) and a first fastener element (21) and is inserted into a slider (40) via a rear opening (45) of the slider 

(40). A second stopping member (52) includes a second base section (62) and a second insertion section (72) that is located between 

the second base section (62) and a second fastener element (22) and is inserted into the slider (40) via a second slit (46n) of the slider 

(40). The second insertion section (72) moves toward the second slit (46n) of the slider (40) in response to the rotation of at least one 

of or both of the first base section (61) and the second base section (62). The rotational axis (AX) of the rotation of at least one of or 

both of the first base section (61) and the second base section (62) is positioned between a first tape region and a second tape region. 
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(57) Abstract : 

A machine (1) for dispensing a beverage (100) has a beverage directing guide (10), an evacuation guide (20) and an actuator (30). The 

directing guide (10) is movable between a dispensing position and a non-dispensing position. The directing guide (10) is configured to 

deliver beverage (100) or waste liquid (101) into the evacuation guide (20) towards the placing area (2) or towards the waste collector 

(3). The directing guide (10) is movable relative to the evacuation guide (20). The evacuation guide (20) is actuated by the actuator 

(30) to act on the directing guide (10) so as to move the directing guide (10) towards at least one of the dispensing position and the 

non-dispensing position. 
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(57) Abstract : 

16375-WO-PCT 25 Abstract: The invention relates to a portion dispenser (2) for dispensing beverage items (8) from an exchangeable 

cartridge (3) comprising: a frame (4) with a receiving portion (5) for receiving the exchangeable cartridge, a discharge opening (6) 

next to the receiving portion (5) and sized for allowing a beverage item to be individually discharged by gravity from the 5 

exchangeable cartridge, a moving means assembly (16) comprising a moving means (19) and a moving means housing (20) in which 

the moving means are arranged for moving therein, wherein the moving means (19) are arranged for providing a discharge chamber 

(23) for discharge of at least one beverage item therein and for transporting to a dispensing area (17) and wherein the moving means 

assembly (16) is arranged for sealingly 10 connecting with the exchangeable cartridge (3) and comprises means for opening the 

exchangeable cartridge to allow the discharge of the beverage item in the discharge chamber and for re-closing the exchangeable 

cartridge. Figure 3 15 
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(57) Abstract : 

A drug delivery system for injecting a medicament may include a housing defining a cavity, a container received within the cavity and 

configured to receive a medicament with the container including a closure, a valve assembly received within the cavity and including 

a piercing member configured to pierce the closure of the container, and a connector arrangement provided between the container and 

the valve assembly, the connector arrangement movable between a first, pre-use position maintaining sterility between the closure of 

the container and the valve assembly and a second, use position permitting fluid communication between the container and the valve 

assembly. 
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(57) Abstract : 

A gripper assembly for inserting the weft yarn into looms without a shuttle, comprising a bringer gripper and a traction gripper. The 

bringer gripper comprises a main body (1) with a shaped end adapted to be fixed to a control element, a weft guide profile (2), a 

rocker arm (3) hinged on a rotation pin (4), a reaction spring (6) and a gripper pin (5) of the rocker lever (3), which is rotating about a 

vertical axis of the main body (1) of the gripper; the reaction spring (6) keeps the gripper pin (5) on one side and closes it at an 

opposite side to an inclined plane, so as to obtain an self-tightening condition. The traction gripper, which switches the yarn (7) in the 

center of the fabric with the bringer gripper, comprises a main body (10) with a shaped end, a central part, which includes a drive lever 

(12) for the opening or closing of a zone of gripping of the yarn (7), a longitudinally sliding rod (11), which has a slider (14) slidable 

in a hook-shaped portion 15), and an elastic blade (18) fixed to the slider (14), which opens simultaneously with the slider for 

releasing the yarn (7). 
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(57) Abstract : 

A tube end form (20), including a first section (23) including a first radially outward facing surface (24), a second section (29) 

including a second radially outward facing surface (30), and a shoulder (27) axially arranged between the first and second sections 

(23, 29), the shoulder (27) including a first frusto-conical surface (26A) arranged at a first angle relative to the first radially outward 

facing surface (24), and a second frusto-conical surface (26B) arranged at a second angle relative to the first radially outward facing 

surface (24). 
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(57) Abstract : 

The present invention relates to a method for concentrating iron minerals from slurry generated by iron ore processing, by means of 

reverse flotation with pH between 8.5 and 10.5 with the addition of an amide-amine collector, or a mixture thereof with traditional 

cationic collectors (amines), without any depressing agent, alternatively including a high-field magnetic concentration step, which 

enables concentrations with iron content greater than 66% and SiO2 + Al2O3 content below 4% to be obtained. 
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   4)CUSTERS, Jeŕme, H,H,V, 
 

(57) Abstract : 

Provided herein are adenoviral nucleic acid sequences and adenoviral vectors comprising said nucleic acid sequences. The provided 

adenoviral vectors can be used to induce a protective immune response in a subject. 
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(54) Title of the invention : ELECTROLYTE FOR LITHIUM SECONDARY BATTERY AND LITHIUM SECONDARY 

BATTERY COMPRISING SAME 
 

  

(51) International classification  

:H01M 10/0567, 

H01M 10/42, H01M 

10/052 

(31) Priority Document No  :10-2017-0146223  

(32) Priority Date  :03/11/2017 
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(71)Name of Applicant :  

   1)LG CHEM, LTD.  
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu, 

Seoul 07336 Republic of Korea 

(72)Name of Inventor : 

   1)OH, Jeong Woo 

   2)AHN, Kyoung Ho 

   3)HAN, Jun Hyeok 

   4)LEE, Chul Haeng 
 

(57) Abstract : 

The present invention relates to an electrolyte for a lithium secondary battery and a lithium secondary battery comprising the same. 

Specifically, the present invention relates to an electrolyte for a lithium secondary battery comprising a lithium salt, an organic 

solvent, and an oligomer represented by formula 1 or an oligomer-derived polymer represented by formula 1 described in the present 

specification; and a lithium secondary battery which comprises the same, thereby inhibiting reactivity with a lithium metal to enhance 

the general performance thereof. 
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(54) Title of the invention : BEVERAGE PREPARATION MACHINE WITH FOAM REFINEMENT 
 

  

(51) International classification  :A47J 31/44 
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   1)KRISTLBAUER, J ¼rgen 
 

(57) Abstract : 

A machine (1) for dispensing a beverage (100) has: a beverage directing guide (10) for directing by the directing guide (10) beverage 

(100) to an area (2) for placing a user-recipient; and a beverage processing unit (5) having a unit outlet (51) via which liquid (100,101) 

is passed from the beverage guide (50) to the directing guide (10) that is located below the unit outlet (51). The directing guide (10) 

has a flow cavity (10a), a bottom (10b) and sidewalls (10c) such that the bottom (10b) and the sidewalls (10c) delimit the flow cavity 

(10a). The directing guide (10) has an inflow penetrator (12) for acting on a flow of beverage (100) delivered by the unit outlet (51) 

onto the penetrator (12) prior to reaching the bottom (10b) of the flow cavity (10a). 
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(72)Name of Inventor : 

   1)TRIVEDI, Parthsarathi  

   2)KALMAN, Andrew  

   3)NUTTALL, Andrew  
 

(57) Abstract : 

Disclosed herein are systems and networks comprising a network operations server application for improving a packet-switched 

communications network, the application configured to: receive data from data source nodes; provide a management console allowing 

a user to configure a network multi-access protocol for: i) a node, ii) a type of node, iii) a group of nodes, iv) a type of data packet 

from a node, v) a type of data packet from a type of node, vi) a type of data packet from a group of nodes, or vii) a specific instance of 

a data packet from a node, the network multi-access protocol a scheduled or random access protocol; and dynamically create channel 

assignments to allocate bandwidth of the network among channels based on the configured network multi-access protocols to prevent 

network saturation and minimize data collisions in the packet-switched network. 
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(54) Title of the invention : METHOD AND DEVICE FOR THE HOT FORMING OF GLASS CONTAINERS 
 

  

(51) International classification  :C03B 23/09 
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      Address of Applicant :St. Josefen-Str. 20 9001 St. Gallen 

Switzerland 

(72)Name of Inventor : 

   1)GERBER, Mauro 
 

(57) Abstract : 

In a method for integrally forming end portions on glass containers (5) for storing pharmaceutical active compounds, which are 

produced by hot forming from a glass tube (14), an end portion (8) having an opening, in particular a neck having a neck opening, is 

formed at one end of the glass containers by hot forming and interaction of a centrally arranged opening/shaping tool (40) with at least 

one moulding tool (50). In the method, dimension data are provided for each particular glass tube (14) and the position of the at least 

one moulding tool (50) is adjusted by a motor in an axial direction (z) of the glass containers in response to the provided dimension 

data for the particular glass tube (14). As a result, fluctuations in the glass volume of the glass tube to be processed are compensated in 

the region of the hot forming. 
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(72)Name of Inventor : 

   1)KIM, Yang Jung  

   2)HONG, Ki Won 

   3)LEE, Woo Young 

   4)JIN, Seon Jeong 
 

(57) Abstract : 

The present invention relates to a method for producing a chlorinated polyvinyl chloride resin. More specifically, the present invention 

provides a method for producing a chlorinated polyvinyl chloride resin, the method comprising a neutralization step of a) realizing pH 

of 2-5 by using a metal hydroxide as a first neutralizing agent, and b) completing neutralization by using a carbonate-based compound 

as a second neutralizing agent, so that residual hydrochloric acid in pores of the chlorinated polyvinyl chloride resin obtained in the 

chlorination process of polyvinyl chloride or a vinyl chloride copolymer can be efficiently removed, and the extrusion appearance of a 

processed article together with thermal stability can be improved. 
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(32) Priority Date  :29/09/2017 
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   3)SMITH, Amy Madison Rhoden 

   4)ALEXANDER, Seth C. 
 

(57) Abstract : 

Compositions and methods for gene editing. In some embodiments, a polynucleotide encoding Cas9 is provided that can provide one 

or more of improved editing efficiency, reduced immunogenicity, or other benefits. 
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   1)FARMER, Sean 

   2)ALIBEK, Ken  

   3)MOLDAKOZHAYEV, Alibek  
 

(57) Abstract : 

Compositions and methods are provided for treating certain plant pathogens using microbe-based products. In particular, the subject 

invention relates to treatment of plant pathogenic viruses, including mosaic virus, as well as plant pathogenic bacteria, using beneficial 

microbes and/or their growth by-products. In certain embodiments, the growth by-products are biosurfactants. 
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(54) Title of the invention : METHOD OF DISTRIBUTION AND/OR UPDATE OF A NO FLY ZONES DATABASE FOR UAV 
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      Address of Applicant :Rua da Alfndega n° 78 3rd Floor 9000-
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(72)Name of Inventor : 

   1)PENNISI, Dario 
 

(57) Abstract : 

Method of distribution and/or update of a No Fly Zones database stored aboard UAV vehicles. The distribution and/or update utilize 

the satellite infrastructure and the receivers installed aboard said UAV vehicles in order to establish a one-way communication 

channel that allows the NFZ database, or a portion thereof, to be periodically sent to the UAV vehicles. 
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   4)KLEIN, Theodore M.  

   5)LOWE, Keith S. 
 

(57) Abstract : 

Compositions and methods for regulating expression of heterologous nucleotide sequences in a plant are provided. Compositions 

include tissue-preferred promoters operably linked to morphogenic genes. Also provided is a method for expressing a heterologous 

nucleotide sequence in a plant using a promoter sequence disclosed herein operably linked to a morphogenic gene. DNA constructs 

comprising a promoter operably linked to a morphogenic gene and further comprising a heterologous nucleotide sequence of interest 

are also provided. 
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   3)KURODA, Katsuhiro  

   4)TAMAURA, Hiroki  
 

(57) Abstract : 

Provided is an aluminum flake pigment that comprises aluminum flakes, wherein the aluminum flakes include small-diameter 

aluminum flakes having a particle size of at most 1 µm, and in a microscopic image of the aluminum flakes observed using a scanning 

electron microscope, the proportion of the number of the small-diameter aluminum flakes accounts for not more than 35% of the total 

number of the aluminum flakes. 
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   1)YAGI Keisuke 
 

(57) Abstract : 

Provided are: a laminate that has excellent alkali resistance and also has excellent interlayer adhesion at high temperatures; and a 

production method for the laminate. A production method for a laminate, the production method involving: producing an un-

crosslinked laminate that has a layer of a first composition and a layer of a second composition, the first composition including a 

copolymer that includes fluorine atoms, and the second composition including a non-fluorine elastic polymer; and then crosslinking 

the first composition and the second composition to produce a laminate that has a first layer that comprises a crosslinked product of 

the first composition and a second layer that comprises a crosslinked product of the second composition. When the first composition 

and the second composition include a common crosslinking aid, the absolute value of the crosslinking speed difference between the 

first composition and the second composition is no greater than 0.30. 
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(57) Abstract : 

The disclosed system may include (1) a plurality of monitoring devices, where each of the plurality of monitoring devices is located at 

a different location along a powerline conductor and may include (a) at least one detection component that detects at least one physical 

characteristic at the location of the monitoring device along the powerline conductor, and (b) a transmitter that wirelessly transmits 

data indicating the at least one physical characteristic, and (2) a data injection device that (a) wirelessly receives the data indicating the 

at least one physical characteristic detected by the plurality of monitoring devices at the different locations along the powerline 

conductor, (b) transforms the data into an optical signal, and (c) injects the optical signal onto a fiber optic cable for transmission to a 

data collection subsystem. Various other systems and methods are also disclosed. 
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   1)SY, Bon, K. 
 

(57) Abstract : 

A method for enhancing patient compliance with a medical therapy plan. The method compiles the information from multiple medical 

records into a single consolidated medical record, and stores it on a single mobile device. Medical devices supply supplemental data 

directly to the mobile device. Surveys, that help a patient to identify behavioral indicators, are distributed before and after 

supplemental data is accumulated. Comparison of the surveys quantifies changes in key disposition values of the patient. A 

customized message is displayed that addresses changes in dispositions that are key to compliance with the medical therapy plan. 
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(57) Abstract : 

A device for centrifugal compression of a working gas comprising a plurality of centrifugal compressors (1, 3) forming a plurality of 

compression stages and a plurality of drive motors (5, 6) for driving the compressors (1, 3), the device comprising a gas circuit 

comprising a first pipe (16) for supplying gas to be compressed into the first compressor (1), the circuit comprising a second pipe (14) 

for discharging the gas compressed therein, the second pipe (14) being connected to an inlet of a second compressor (3) in order to 

carry out a second compression, the circuit comprising a third, cooling, pipe (10) for transferring a fraction of the gas compressed in 

said compressor (1) into said at least one first motor (6) in order to limit heating thereof, the circuit comprising a fourth pipe (12) for 

recovering the gas that has circulated in the first motor (6) and a downstream end connected to an inlet of a second motor (5) for 

transferring the gas into same in order to limit the heating of the second motor (5). 
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(19) INDIA  

(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ENZYMATICALLY HYDROLYSED PECTIC POLYSACCHARIDES FOR TREATING OR 

PREVENTING INFECTIONS 
 

  

(51) International classification  

:A23L 33/105, A23L 

29/231, A23L 2/52, 

A61K 39/39, A61K 

31/175 

(31) Priority Document No  :17197706.9  

(32) Priority Date  :23/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079055  

:23/10/2018 

(87) International Publication No  :WO 2019/081523  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUTRILEADS B.V.  
      Address of Applicant :Bronland 12-N 6708 WH Wageningen 

Netherlands 

(72)Name of Inventor : 

   1)ALBERS, Ruud 

   2)TZOUMAKI, Maria  
 

(57) Abstract : 

The invention relates to a product for use in the therapeutic or prophylactic treatment of infections, said treatment comprising oral 

administration of the product, wherein the product is selected from a nutritional formulation, a food product, a dietary supplement, a 

beverage and a pharmaceutical product, said product containing carrot RG-I polysaccharides having the following combination 

features:  a molecular weight in the range 10-300 kDa;  a backbone consisting of galacturonic acid residues and rhamnose residues, 

said rhamnose residues being contained in alpha(14)-galacturonic-alpha(12)-rhamnose residues;  the following monosaccharide 

composition: 20-60 mol.% galacturonic acid residues, wherein the individual galacturonic acids can be methylated and/or acetyl-

esterified; 8-50 mol.% rhamnose residues; 0-40 mol.% arabinose residues; 0-40 mol.% galactose residues; molar ratio of galacturonic 

acid residues to rhamnose residues in the range of 5:1 to 1 :1; galacturonic acid residues, rhamnose residues, arabinose residues and 

galactose residues together constitute at least 85 mol.% of the monosaccharide residues in the carrot RG-I polysaccharides. These 

carrot RG-I polysaccharides can be produced by partially hydrolysing pectic polysaccharides present in a carrot pectin isolate. The 

effectiveness of carrot RG-I polysaccharides against infections is substantially improved by enzymatically hydrolysing the RG-I 

polysaccharides to remove at least part of the homogalacturonan component. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017515 A 

(19) INDIA  

(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DIRECTION CONFIRMATION PIN FOR PLACING FIXTURE FOR IMPLANT AND GUIDE TAB 

DRILL KIT  
 

  

(51) International classification  
:A61C 1/08, A61C 

8/00 

(31) Priority Document No  :10-2017-0177900  

(32) Priority Date  :22/12/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/015924  

:14/12/2018 

(87) International Publication No  :WO 2019/124887  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WANG, Je Won 
      Address of Applicant :201-505, 133, Baeul 2-ro, Yuseong-gu, 

Daejeon 34034 Republic of Korea 

(72)Name of Inventor : 

   1)WANG, Je Won 
 

(57) Abstract : 

The present invention relates to a direction confirmation pin for placing a fixture for an implant according to the direction of a 

placement hole, and a tap drill kit. More specifically, the present invention relates to a package kit wherein a placement hole is formed 

in an alveolar bone by a drill such that a fixture is placed therein; a direction confirmation pin is fitted into the completed placement 

hole so as to confirm whether or not the placement hole has the desired direction; and a tab drill is moved along the direction 

confirmation pin remaining in the completed placement hole so as to accurately form a female screw on the inner wall of the 

placement hole such that the thread of a fixture for an implant can be guided. According to the prior art, a placement hole for placing a 

fixture is formed, and a fixture for an implant is manually placed therein. This approach has a problem in that even if a skillful 

operator (surgeon) cannot match the direction of the already formed placement hole with the direction in which the fixture for an 

implant is placed without being aided by a specially devised tool, and the alveolar bone is inevitably damaged through the inner wall 

of the placement hole when the fixture for an implant is placed. Accordingly, the present invention relates to a package kit for placing 

a fixture for an implant, wherein a female screw is formed on the inner wall of a formed placement hole in a direction exactly 

matching with the direction of the placement hole such that the fixture placement direction is finally guided accurately, thereby 

preventing damage to the alveolar bone through the inner wall of the placement hole. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017516 A 

(19) INDIA  

(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : INDUSTRIAL PLANT DATA REPRODUCTION DEVICE 
 

  

(51) International classification  

:G05B 23/02, B21B 

37/00, B21C 37/08, 

G01B 11/02, H04N 

7/18 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/042026  

:22/11/2017 

(87) International Publication No  :WO 2019/102549  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIA L 

SYSTEMS CORPORATION 
      Address of Applicant :3-1-1, Kyobashi, Chuo-ku, Tokyo 

1040031 Japan 

(72)Name of Inventor : 

   1)FUJIEDA, Hiroyuki  

   2)KONISHI, Katsuhiro  

   3)WATANABE, Kenji  
 

(57) Abstract : 

An industrial plant data reproduction device comprises the following configuration. A process data collection unit (11) collects 

process data relating to a device group constituting an industrial plant, and to materials processed by the device group. A moving-

image data collection unit (13) collects moving-image data capturing images of imaging subjects included in the device group. A 

graphic data storage unit (15) stores in advance graphic data indicating an operation target position for the imaging subject for each 

material specification. A graphic data selection unit (16) selects, from the graphic data storage unit, the graphic data corresponding to 

the material specification included in the process data, when each material reaches the imaging subject. A display processing unit (20) 

outputs composite data in which the graphic data selected by the graphic data selection unit is overlaid on the moving-image data. 

  

No. of Pages : 25 No. of Claims : 4 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37607 
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(19) INDIA  

(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : BUOYANCY AERIAL VEHICLE 
 

  

(51) International classification  
:B64B 1/38, B64B 

1/06, B64B 1/20 

(31) Priority Document No  :1715789.2  

(32) Priority Date  :29/09/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/052764  

:28/09/2018 

(87) International Publication No  :WO 2019/064011  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ATHENE WORKS LIMITED  
      Address of Applicant :8 Kingsdale Ave Drighlinghton West 

Yorkshire, BD11 1EX U.K. 

(72)Name of Inventor : 

   1)DEAKIN, Nicholas 
 

(57) Abstract : 

An aerial vehicle (1) in which forward motion is developed by changing the position of the buoyancy centre and the position of the 

centre of gravity of the aerial vehicle (1). The aerial vehicle (1) has an envelope (12) which is a body of revolution about a central axis 

(X-X). The envelope (12) comprises a film and contains a lighter than air gas and wings (13, 14) one each extending laterally either 

side of the envelope (12). 
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(19) INDIA  
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(54) Title of the invention : METHODS FOR SENDING AND RECEIVING SIGNALS, A DEVICE, AND A SYSTEM 
 

  

(51) International classification  :H04B 7/06 

(31) Priority Document No  :201711148344.7  

(32) Priority Date  :17/11/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/115905  

:16/11/2018 

(87) International Publication No  :WO 2019/096248  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGI ES CO., LTD. 
      Address of Applicant :Huawei Administration Building 

Bantian, Longgang Shenzhen, Guangdong 518129 China 

(72)Name of Inventor : 

   1)QIN, Yi  

   2)ZHANG, Binbin  

   3)LI, Zhongfeng 

   4)ZHANG, Min  
 

(57) Abstract : 

The present application provides methods for sending and receiving signals, being able to improve the performance of a terminal 

device. The method comprises: a terminal device receiving at least one piece of resource configuration information, the at least one 

piece of resource configuration information being used to determine N reference signal resource groups, each reference signal 

resource group of said N reference signal resource groups comprising at least one reference signal resource; using the jth antenna 

group corresponding to the ith reference signal resource group of said N reference signal resource groups, to send a reference signal on 

a resource of the ith reference signal resource group, the jth antenna group comprising at least one antenna; a first type of time units 

occupied by any two reference signal resource groups of said N reference signal resource groups being different, said N reference 

signal resource groups corresponding to N antenna groups, any two antenna groups of the N antenna groups being different, 1=i=N, 

1=j=N, i and j being integers, N being an integer greater than or equal to 2. 
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(19) INDIA  

(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : FUSION PROTEINS COMPRISING ENZYME REPLACEMENT THERAPY ENZYMES 
 

  

(51) International classification  

:C07K 16/28, C07K 

14/00, C07K 19/00, 

C12N 15/62, A61K 

47/65 

(31) Priority Document No  :62/566898  

(32) Priority Date  :02/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/053747  

:01/10/2018 

(87) International Publication No  :WO 2019/070577  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)DENALI THERAPEUTICS INC.  
      Address of Applicant :161 Oyster Point Blvd. South San 

Francisco, CA 94080 U.S.A. 

(72)Name of Inventor : 

   1)ASTARITA, Giuseppe 

   2)DENNIS, Mark S. 

   3)GETZ, Jennifer A. 

   4)HENRY, Anastasia 

   5)KARIOLIS, Mihalis  

   6)MAHON, Cathal  

   7)SILVERMAN, Adam P.  

   8)SRIVASTAVA, Ankita  

   9)ULLMAN, Julie  

   10)WANG, Junhua 

   11)ZUCHERO, Joy Yu 
 

(57) Abstract : 

Provided herein are fusion proteins that comprise an enzyme replacement therapy enzyme and an Fc region, as well as methods of 

using such proteins to treat a lysosomal storage disorder. Methods for transporting agents across the blood-brain barrier are also 

provided herein. 
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(19) INDIA  
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(54) Title of the invention : COMPACTOR DEVICE AND CONVEYER SYSTEM COMPRISING SUCH COMPACTOR DEVICE, 

AND CORRESPONDING COMPACTING AND PACKING METHODS 
 

  

(51) International classification  :B65B 1/22 

(31) Priority Document No  :2019786  

(32) Priority Date  :23/10/2017 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/NL2018/050704  
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(87) International Publication No  :WO 2019/083360  
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Number  

        Filing Date 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BLUEPRINT HOLDING B.V.  
      Address of Applicant :Carrosserieweg 3 3445 BC Woerden 

Netherlands 

(72)Name of Inventor :  

   1)PRAKKEN, Nicolaas Martin  

   2)PETERS, Vincentius Alphonsus Jozef 
 

(57) Abstract : 

A compactor device (100) for compacting a product filling in a container (C), like a packing box, comprises a container support 

configured to allow shaking and/or vibrating the container when supported on the container support. The container support comprises 

a plurality of compactor roller bars (110) arranged parallel to one another in a direction transverse to a conveying direction and to 

support the container. Each compactor roller bar has a rotation axis (111) and a circumferential surface (115) to allow moving the 

container with a product filling supported on the plurality of rollers bars up and down at a selected frequency when, in operation, 

rotating the compactor roller bars of the plurality of compactor roller bars. The compactor device further has a stopper arrangement 

(170) to block conveying the container by the compactor roller bars, and a pressing arrangement (140) with a pressing element (145) 

to press downwards directly onto the product filling within the container supported on the plurality of compactor roller bars while, in 

operation, compacting the product filling by rotating the compactor roller bars of the plurality of compactor roller bars. 
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(54) Title of the invention : PARTICULATE MATTER CONCENTRATION CALCULATING DEVICE AND METHOD 
 

  

(51) International classification  
:G01N 15/02, G06Q 

50/26, G01N 21/01 

(31) Priority Document No  :10-2017-0132563  

(32) Priority Date  :12/10/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/011934  

:11/10/2018 

(87) International Publication No  :WO 2019/074285  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(71)Name of Applicant :  

   1)XL PHOTONICS, INC  
      Address of Applicant :26-103, Gajeongbuk-ro Yuseong-gu 

Daejeon 34113 Republic of Korea 

(72)Name of Inventor : 

   1)CHOO, Heungro 
 

(57) Abstract : 

A particulate matter concentration calculating device and method is disclosed. An objective of an embodiment of the present invention 

is to provide a particulate matter concentration calculating device and method which, in order to allow individual measurement 

terminals employing a light scattering method to accurately measure particulate matter concentration, calculates a constant or 

constants required for correction of a concentration value measured by each of the measurement terminals, by using a standard 

particulate matter measurement device and a reference particulate matter measurement device. 
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(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : RET9 AND VEGFR2 INHIBITORS 
 

  

(51) International classification  

:C07D 401/14, A61P 

35/00, A61P 27/02, 

A61K 31/517 

(31) Priority Document No  :62/575280  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056751  

:19/10/2018 

(87) International Publication No  :WO 2019/079747  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KALA PHARMACEUTICALS, INC.  
      Address of Applicant :490 Arsenal Way, Suite 120 

Watertown, MA 02472 U.S.A. 

(72)Name of Inventor : 

   1)NOWAK, Pawel, Wojciech 

   2)ONG, Winston, Zapanta 
 

(57) Abstract : 

Provided herein are compounds, compositions, and pharmaceutical compositions of Formula (I). Also provided herein are methods of 

using compounds of Formula (I) to treat proliferative diseases, ocular diseases, dermatological diseases, inflammatory diseases, 

autoimmune diseases, autoinflammatory diseases, and metabolic diseases. Also provided herein are methods of using the compounds 

of Formula (I) as therapeutics, e.g., in the treatment and/or prevention of diseases associated with growth factor activity or 

angiogenesis. In some embodiments, the disease being treated is a proliferative disease. 
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(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DISALT AS A ROBUST PRIMARY SURFACTANT FOR CALCIUM SULFATE MIXTURES 

CONTAINING RECYCLED GYPSUM 
 

  

(51) International classification  :C04B 28/14 

(31) Priority Document No  :17198015.4  

(32) Priority Date  :24/10/2017 
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:18/10/2018 
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(71)Name of Applicant :  

   1)BASF SE 
      Address of Applicant :Carl-Bosch-Strasse 38 67056 

Ludwigshafen am Rhein Germany 

   2)SAINT-GOBAIN PLACO  
(72)Name of Inventor : 

   1)GEHRIG, Uwe 

   2)NIEDERMAIR, Fabian  

   3)DENGLER, Joachim 

   4)DAXENBERGER, Georg 

   5)JAFFEL, Hamouda 
 

(57) Abstract : 

The present invention relates to a gypsum composition containing recycled gypsum and a foaming agent, said foaming agent 

comprising at least one alpha-sulfofatty acid disalt, to a method for the production thereof and to an article containing the gypsum 

composition according to the invention. The present invention further relates to the use of a foaming agent comprising at least one 

alpha-sulfofatty acid disalt for reducing the wet density of an aqueous gypsum composition which has a recycled gypsum content of at 

least 0.5 wt.%. 
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(54) Title of the invention : DELAYED RELEASE DEFERIPRONE TABLETS AND METHODS OF USING THE SAME 
 

  

(51) International classification  

:A61K 9/22, A61K 

31/4412, A61P 
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(31) Priority Document No  :62/577055  

(32) Priority Date  :25/10/2017 
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(71)Name of Applicant :  

   1)CHIESI FARMACEUTICI S.P.A.  
      Address of Applicant :Via Palermo 26/A 43122 Parma Italy 

(72)Name of Inventor : 

   1)SPINO, Michael 
 

(57) Abstract : 

The invention is directed to pharmaceutical compositions such as tablets that exhibit delayed release properties when administered as 

either whole or half tablets. The invention is also directed to delayed release tablets comprising deferiprone for oral administration, for 

which twice daily administration is bioequivalent to the same daily dose of an immediate release tablet administered thrice daily. The 

invention is also directed to methods of making and using the same. 
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(54) Title of the invention : SOLAR REFLECTIVE COATING COMPOSITION 
 

  

(51) International classification  
:C09D 5/33, C09D 

175/06, C09D 7/41 

(31) Priority Document No  :15/796101  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/057944  
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(71)Name of Applicant :  

   1)PRC-DESOTO INTERNATIONAL, INC.  
      Address of Applicant :12780 San Fernando Road Sylmar, 

California 91342 U.S.A. 

(72)Name of Inventor : 

   1)MCQUOWN, Stephen G. 

   2)SLOMSKI, John 

   3)HELLRING, Stuart D.  

   4)HOLSING, LuAnn  

   5)GILL, Tejveen K.  
 

(57) Abstract : 

A solar reflective coating composition includes: a film-forming resin; a plurality of near-IR transparent pigments dispersed in the film-

forming resin, the plurality of near-IR transparent pigments including a first perylene pigment and a second perylene pigment different 

from the first perylene pigment; and a near-IR reflective pigment dispersed in the film-forming resin, the near-IR reflective pigment 

different from the first perylene pigment and the second perylene pigment. When formed into a cured coating over a substrate, the 

cured coating exhibits an off-white or grey color. The solar reflective coating composition is substantially free of carbon black. The 

present invention is also directed to a substrate having a surface at least partially coated with a solar reflective coating composition 

and a method of preparing a low weight aerospace component. 
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(54) Title of the invention : MANAGING A COMPUTING CLUSTER USING TIME INTERVAL COUNTERS 
 

  

(51) International classification  
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(61) Patent of Addition to Application 
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(71)Name of Applicant :  

   1)AB INITIO TECHNOLOGY LLC  
      Address of Applicant :Occhiuti & Rohlicek LLP 50 Congress 

St., Ste. 1000 Boston, MA 02109 U.S.A. 

(72)Name of Inventor : 

   1)STANFILL, Craig W. 

   2)WHOLEY, Joseph Skeffington, III  
 

(57) Abstract : 

A method for processing state update requests in a distributed data processing system with a number of processing nodes includes 

maintaining a number of counters including a working counter indicating a current time interval, a replication counter indicating a 

time interval for which all requests associated with that time interval are replicated at multiple processing nodes of the number of 

processing nodes, and a persistence counter indicating a time interval of the number of time intervals for which all requests associated 

with that time interval are stored in persistent storage. The counters are used to manage processing of the state update requests. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017571 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DISPLAY APPARATUS, METHOD FOR CONTROLLING THE SAME AND IMAGE PROVIDING 

APPARATUS 
 

  

(51) International classification  

:H04N 9/64, H04N 

21/4363, H04N 

21/434 

(31) Priority Document No  :10-2017-0154027  

(32) Priority Date  :17/11/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/014148  

:16/11/2018 

(87) International Publication No  :WO 2019/098778  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)OH, Sung Bo 
 

(57) Abstract : 

A display apparatus displaying, a method for controlling the display apparatus, and an image providing apparatus. The display 

apparatus includes a communicator configured to receive image data of an image and brightness information of the image, a processor 

configured to generate a tone mapping curve by using the brightness information and to apply the tone mapping curve to the image 

data to provide tone mapped image data, and a display configured to display the image based on the tone-mapped image data. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017572 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : A SMART LINE SENSOR 
 

  

(51) International classification  
:G01L 5/10, D07B 

1/14 

(31) Priority Document No  :20171686  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :Norway 

(86) International Application No 

        Filing Date 

:PCT/EP2018/073628  

:03/09/2018 

(87) International Publication No  :WO 2019/076522  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WILHELMSEN SHIPS SERVICE AS  
      Address of Applicant :Strandveien 20 1366 LYSAKER 

Norway 

(72)Name of Inventor : 

   1)STRAND, Tore 
 

(57) Abstract : 

The invention relates to a sensor device for insertion and for measuring tension within a braided, plaited and/or laid line. The sensor 

device comprises an elongated sensor housing having an outer housing surface and an inner housing surface and at least one pressure 

sensor arranged inside the elongated sensor housing. The outer housing surface having a substantially elliptic or circular cross 

sectional area around the longitudinal axis of the sensor housing. Further, the at least one pressure sensor is configured to allow 

measurement, at least indirectly, of a pressure exerted on the outer housing surface. The invention also relates to a line sensor 

assembly for mooring of one or more structures, and a method of adjusting the tension in a line sensor assembly and the use of a line 

sensor assembly. 

  

No. of Pages : 24 No. of Claims : 15 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37619 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017573 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SYSTEM, METHOD AND APPARATUS FOR SMART MULTIPLE DEVICES 
 

  

(51) International classification  

:H04B 1/38, G06F 

21/86, H04M 1/02, 

H04M 1/19 

(31) Priority Document No  :62/572105  

(32) Priority Date  :13/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/055824  

:15/10/2018 

(87) International Publication No  :WO 2019/075451  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CRAIG BELTRAND, SECRETARY, ETERNAL 

DIFFERENCE  
      Address of Applicant :P.O. Box 2357, 1050 North Central 

Expressway McKinney, TX 75070 U.S.A. 

(72)Name of Inventor : 

   1)TISHENKO, Peter 
 

(57) Abstract : 

Hardware and software mobile and stationary combination of MGNs (Mobile-Go- Networks), combining cell phones and all smart 

electronics, in communication with and share each other's functions through hardware and software solutions, including methods to 

prevent unwanted camera and audio snooping through unwanted phone malware. The MGNs can exist as single all-in-one MGNs that 

can (also) connect with much larger MGNs. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017574 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : AQUEOUS LIQUID INK AND PRINTED ARTICLE 
 

  

(51) International classification  

:C09D 11/102, C08G 

18/08, C08G 18/32, 

C08G 18/66, C09D 

11/03 

(31) Priority Document No  :2017-224632  

(32) Priority Date  :22/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/041462  

:08/11/2018 

(87) International Publication No  :WO 2019/102854  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DIC GRAPHICS CORPORATION  
      Address of Applicant :7-20, Nihonbashi 3-chome, Chuo-ku, 

Tokyo 1038233 Japan 

(72)Name of Inventor : 

   1)NAGAHAMA Sadamu  

   2)SATAKE Naoto 

   3)ODA Katsurou 

   4)SASAKA Rikei 

   5)SHODAI Yasuyuki 
 

(57) Abstract : 

The present invention addresses the problem of providing an aqueous liquid ink which exhibits adhesion to a base material, blocking 

resistance, redissolution properties, and a high printing density, and which is also capable of achieving high water resistance (boil 

retort properties). This aqueous liquid ink includes a colouring agent (A), a binder (B) having acid groups, a basic compound (C), and 

an aqueous medium (D). The binder (B) having acid groups includes a urethane resin (B1) which is a reaction product of a 

polyisocyanate (b2), and a polyol (b1) including a polyol (b1-1) having acid groups and a polyether polyol (b1-2). The content of 

alicyclic structures included in the urethane resin (B1) is in the range of 1,000-5,000 mmol/kg inclusive. The basic compound (C) 

includes a basic metal compound (C1) and an organic amine (C2). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017575 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : IMAGE RESTORATION METHOD 
 

  

(51) International classification  
:G06T 5/00, G06T 

7/149 

(31) Priority Document No  :1760144  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079174  

:24/10/2018 

(87) International Publication No  :WO 2019/081587  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAFRAN ELECTRONICS & DEFENSE  
      Address of Applicant :72-76 rue Henry Farman, 75015 Paris, 

France France 

(72)Name of Inventor : 

   1)RIAZ, Anum  

   2)WOISELLE, Arnaud  

   3)BUDIN, Jo«l 
 

(57) Abstract : 

The invention relates to a method for restoring images from a sequence of images, comprising, when applied to a first image from the 

image sequence: estimating (41) an information item representative of global motion of a background of the first image with respect to 

a second image; compensating (42) for the global background motion in the second image, so as to obtain a registered version of the 

second image, known as the registered second image; obtaining (43) a contour of an object in the first image by applying a 

segmentation method using the registered second image; using the contour of the object thus obtained to estimate (44) an information 

item representative of global motion of the object; and applying (45) an image restoration method to the first image using the 

estimated information items representative of the global background motion and of the global motion of the object. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017603 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD FOR ALLOCATING RESOURCE GRANT 
 

  

(51) International classification  
:H04W 72/14, H04W 

74/08 

(31) Priority Document No  :62/587402  

(32) Priority Date  :16/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059023  

:16/11/2018 

(87) International Publication No  :WO 2019/097459  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE-164 83 SE-164 83 Stockholm 

Sweden 

(72)Name of Inventor : 

   1)TIRRONEN, Tuomas 

   2)HïGLUND, Andreas 

   3)YAVUZ, Emre  

   4)PHAM VAN, Dung  
 

(57) Abstract : 

A method for allocating a resource grant at a network node comprises receiving, from a user equipment (UE), a preamble message; 

providing, to the UE, at least two uplink resource grants in a system information message, wherein the at least two uplink resource 

grants have different sizes and are overlapping; and receiving, from the UE, a transmission via a first uplink resource grant selected 

from the at least two uplink resource grants. The method provides multiple and flexible grants for the UE to select a corresponding 

grant to perform an uplink transmission. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017605 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : COMBINATION THERAPY COMPRISING AN ACC INHIBITOR 
 

  

(51) International classification  
:A61K 31/519, A61K 

31/216, A61P 1/16 

(31) Priority Document No  :62/569375  

(32) Priority Date  :06/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/054738  

:05/10/2018 

(87) International Publication No  :WO 2019/071216  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GILEAD SCIENCES, INC.  
      Address of Applicant :333 Lakeside Drive Foster City, 

California 94404 U.S.A. 

(72)Name of Inventor : 

   1)BATES, Jamie Geier 

   2)RAY, Adrian  S. 
 

(57) Abstract : 

The present disclosure provides methods and compositions for treating, stabilizing or lessening the severity or progression of a non-

alcoholic fatty liver disease. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017608 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : FC-BINDING PROTEIN EXHIBITING IMPROVED ALKALINE RESISTANCE, METHOD FOR 

PRODUCING SAID PROTEIN, ANTIBODY ADSORBENT USING SAID PROTEIN, AND METHOD FOR SEPARATING 

ANTIBODY USING SAID ANTIBODY ADSORBENT 
 

  

(51) International classification  

:C12N 15/12, C07K 

1/22, C07K 14/735, 

C07K 17/00, C12N 

1/21 

(31) Priority Document No  :2017-207810  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/040004  

:26/10/2018 

(87) International Publication No  :WO 2019/083048  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOSOH CORPORATION  
      Address of Applicant :4560, Kaisei-cho, Shunan-shi, 

Yamaguchi 7468501 Japan 

(72)Name of Inventor : 

   1)WATANABE, Ryoko  

   2)ENDO, Satoshi 

   3)TERAO, Yosuke 

   4)OE, Seigo 
 

(57) Abstract : 

The present invention relates to an Fc-binding protein exhibiting improved alkaline resistance, a method for producing said protein, an 

antibody adsorbent obtained by immobilizing said protein on a carrier, and a method for separating an antibody using said adsorbent. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017619 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : PLANT PROMOTER FOR TRANSGENE EXPRESSION 
 

  

(51) International classification  

:A01H 5/00, C07K 

14/415, C12N 15/82, 

C12N 5/14, C12N 

15/63 

(31) Priority Document No  :62/578658  

(32) Priority Date  :30/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/057904  

:29/10/2018 

(87) International Publication No  :WO 2019/089402  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOW AGROSCIENCES LLC  
      Address of Applicant :9330 Zionsville Road Indianapolis, IN 

46268 U.S.A. 

   2)PIONEER HI -BRED INTERNATIONAL, INC.  
(72)Name of Inventor : 

   1)SIDORENKO, Lyudmila  

   2)LARSEN, Cory M. 

   3)ANTHONY, Geny 

   4)SRIRAM, Shreedharan 

   5)BUTLER, Holly Jean 

   6)SIMS, Lynne E. 

   7)DIEHN, Scott H. 

   8)RAUSCHER, Gilda M. 

   9)RIPP, Kevin G. 

   10)MEYER, Knut  
 

(57) Abstract : 

This disclosure concerns compositions and methods for promoting transcription of a nucleotide sequence in a plant or plant cell, 

employing a promoter from a GmCAB2 gene. Some embodiments relate to a promoter or a 5' UTR from a GmCAB2 gene that 

functions in plants to promote transcription of operably linked nucleotide sequences. Other embodiments relate to a 3' UTR or a 

terminator from a GmCAB2 gene that functions in plants to promote transcription of operably linked nucleotide sequences. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017620 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ELECTROMECHANICAL LOCK UTILIZING MAGNETIC FIELD FORCES 
 

  

(51) International classification  
:E05B 47/00, E05B 

47/06 

(31) Priority Document No  :17199659.8  

(32) Priority Date  :02/11/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079967  

:02/11/2018 

(87) International Publication No  :WO 2019/086587  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ILOQ OY  
      Address of Applicant :Yrttipellontie 10 90230 Oulu Finland 

(72)Name of Inventor : 

   1)TIKKANEN, V in 

   2)ARVOLA, Mauri  
 

(57) Abstract : 

Electromechanical lock utilizing magnetic field forces. An actuator is moved (1202) from a locked position (260) to an open position 

(400) by electric power. In the locked position (260), a permanent magnet arrangement directs (1204) a near magnetic field to block 

an access control mechanism to rotate, and simultaneously the permanent magnet arrangement attenuates (1206) the near magnetic 

field towards a far magnetic break-in field originating from outside of the electromechanical lock. In the open position (400), the 

permanent magnet arrangement directs (1208) a reversed near magnetic field to release the access control mechanism to rotate, and 

simultaneously the permanent magnet arrangement attenuates (1210) the reversed near magnetic field towards the far magnetic break-

in field. 

  

No. of Pages : 12 No. of Claims : 9 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37627 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017621 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : STRUCTURED UNIT DOSE CLEANSING PRODUCT 
 

  

(51) International classification  

:C11D 3/20, C11D 

3/22, C11D 3/37, 

C11D 10/04, C11D 

17/00 

(31) Priority Document No  :62/568446  

(32) Priority Date  :05/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/054681  

:05/10/2018 

(87) International Publication No  :WO 2019/071174  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LUBRIZOL ADVANCED MATERIALS, INC.  
      Address of Applicant :9911 Brecksville Road Cleveland, Ohio 

44141-3247 U.S.A. 

(72)Name of Inventor : 

   1)ZHU, Yunpeng 

   2)NELSON, Andrew Paul 

   3)HSU, Feng-Lung Gordon 

   4)RIVERA , Kristia A.  

   5)TAMARESELVY, Krishnan  

   6)LI, Sinan 

   7)PEHAR, David Michael 

   8)CARLSON, Jess 

   9)JACKSON, Trevor L.  

   10)CARBONE, Steven 

   11)RUSSO, Gary A. 

   12)UHRAN, John 
 

(57) Abstract : 

The disclosed technology relates to a formulation for a unit does cleansing product without the use of a film package, which contains a 

basic cleansing composition and a structurant comprising C6-C30 fatty acid or mixtures thereof and at least one water soluble polymer 

or water dispersible polymer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017622 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DIURON-CONTAINING FRUIT THINNING AGENT 
 

  

(51) International classification  

:A01N 47/30, A01N 

59/06, A01N 37/02, 

A01P 21/00 

(31) Priority Document No  :17195515.6  

(32) Priority Date  :09/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/077294  

:08/10/2018 

(87) International Publication No  :WO 2019/072752  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ADAMA AGAN LTD.  
      Address of Applicant :P.O. Box 262, Northern Industrial Zone, 

7710001 Ashdod, Israel Israel 

(72)Name of Inventor : 

   1)SAALFELD, Frank  

   2)SCHRAGE, Heinrich 
 

(57) Abstract : 

The invention relates to a method for thinning out fruits using 3-(3,4-dichlorphenyl)-1,1-dimethylurea (diuron) and calcium formate, 

and to fruit thinning agents containing diuron and calcium formate. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017623 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MACHINE FOR SIMULTANEOUS CUTTING OF A PLURALITY OF SLABS FROM A BLOCK OF 

STONE MATERIAL 
 

  

(51) International classification  
:B28D 1/08, B23D 

53/00, B23D 55/08 

(31) Priority Document No  :102017000124452  

(32) Priority Date  :02/11/2017 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/IT2018/050214  

:02/11/2018 

(87) International Publication No  :WO 2019/087224  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SFERA S.R.L.S. 
      Address of Applicant :VIA ACQUALE, 16 54100 MASSA 

MS - ITALY Italy  

(72)Name of Inventor : 

   1)TONGIANI, Stefano 
 

(57) Abstract : 

Machine (10, 10') for simultaneous cutting of a plurality of slabs (18) from a block (B) of stone material through a plurality of band 

saw blades (11), wherein each of said band saw blades (11) is closed in a loop between a respective driving pulley (12) or a shared 

driving drum and a respective driven pulley (13) or a shared driven drum, the driving and driven pulleys (12) or drums being mounted 

on a frame (14) movable along two directions (x, y) in a horizontal plane (tt), a cutting direction (x) and a direction (y) of relative 

advancement of said block (B) of stone material with respect to said frame (14), and wherein at least the portion of the path of each of 

said band saw blades (11) included between respective movable spacers (19) is inclined with respect to the vertical at an angle 

between 3 and 20° in the direction of cutting. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017624 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : ABSORBENT ARTICLE 
 

  

(51) International classification  
:A61F 13/511, A61F 

13/512, A61F 13/539 

(31) Priority Document No  :2017-224995  

(32) Priority Date  :22/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/042535  

:16/11/2018 

(87) International Publication No  :WO 2019/102948  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KAO CORPORATION  
      Address of Applicant :14-10, Nihonbashi Kayabacho 1-chome, 

Chuo-ku, Tokyo 1038210 Japan 

(72)Name of Inventor : 

   1)SUZUKI, Takeshi 

   2)TOMITA, Mina  

   3)MAKINO, Ayako  
 

(57) Abstract : 

A disposable diaper (1) is provided with an absorption body (4) and a surface sheet (2). The surface sheet (2) includes a first sheet (20) 

and a second sheet (21). Both sheets (20, 21) are partially joined to form a plurality of joints (22). The first sheet (20) has formed 

thereon a plurality of protrusions (23) provided at portions other than the joints (22) and protruding toward wearer's skin from the 

second sheet (21). The protrusions (23) have first protrusions (23A) and second protrusions (23B). In a plan view of the surface sheet 

(2), a second protrusion region (23R) including the second protrusions (23B) surrounded by the plurality of first protrusions (23A) is 

formed. In the plan view of the surface sheet (2), the joints (22) have inner joints (22A1) on the inner side of the second protrusion 

region (23R). 
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(57) Abstract : 

The present invention relates to a method for secure authentication in a communication network. The method is performed in a user 

equipment, UE, and comprises providing (S100) an inner authentication key by an inner authentication process, deriving (S110) an 

outer authentication key by an outer authentication process, based on the inner authentication key, wherein the outer authentication 

key differs from the inner authentication key, and providing (S120) the derived outer authentication key to a security protocol/for 

subsequent, secure communication. A method, user equipments, network nodes, 5G core networks, computer programs, and a 

computer program product for secure authentication in a communication network are also presented. 
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(54) Title of the invention : HOT-FORMING DEVICE FOR PRODUCING GLASS CONTAINERS FROM A GLASS TUBE 
 

  

(51) International classification  :C03B 23/11 
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(32) Priority Date  :26/01/2018 
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(57) Abstract : 

The invention relates to a hot-forming device for producing glass containers from a glass tube, where a rotary table (12, 23), which is 

mounted on an associated machine frame section (11, 31) in a rotatably movable manner and on which a plurality of holding chucks 

for holding workpieces are arranged in a distributed manner, is coupled to a drive motor (21, 41). The drive motor (21, 41) is 

embodied as a direct drive in such a way that the rotary table (12, 32) is directly connected to the associated machine frame section 

(11, 31), without interconnection of a gear. According to the invention, the associated machine frame section is embodied as a carrier 

(11, 31) which is arranged on a workbench (50, 50') in a stationary manner, the stator (23, 43) of the direct drive (21, 41) being 

arranged in the upper region of the associated carrier (11, 31) and the rotor (22, 42) of the direct drive (21, 41) being provided on the 

rotary table (12, 32). This results in a reduced moving mass, which leads to increased precision in the machining and hot-shaping of 

the glass containers and thus to an increased product yield. The drive concept also enables increased rigidity of the drive arrangement 

and increased product quality even in the event of comparatively high clock rates. 
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(54) Title of the invention : DEVICE FOR ACTUATING AND READING A GROUP OF ULTRASOUND TRANSDUCERS FOR 

ULTRASOUND COMPUTER TOMOGRAPHY, AND ULTRASOUND COMPUTER TOMOGRAPHY MACHINE 
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   4)LEYS, Richard 
 

(57) Abstract : 

The invention relates to a device (110) for actuating and reading a group of ultrasound transducers (112) for ultrasound computer 

tomography, comprising a common substrate (116) having a first region (118) as an input channel (124) and a second region (120), 

which is electrically separated from the first region by means of n troughs, as an output channel (126); at least one high-voltage signal 

input (128) on the first region for receiving analog high-voltage signals; at least one high-voltage amplifier (132), which has high-

voltage CMOS semiconductor components, on the first region (118) for receiving and amplifying the analog high-voltage signals; at 

least one group of ultrasound transducers (112) on the first region (118), wherein at least one of the ultrasound transducers (112) is 

designed to generate ultrasound signals during a transmission phase, and at least one of the ultrasound transducers (112) is designed to 

receive ultrasound measurement signals (140); at least one multiplexer (156) for combining ultrasound measurement signals (140) 

from at least two different ultrasound transducers (112) into a common measurement signal (148); at least one low-noise low-voltage 

pre-amplifier (152), which has CMOS semiconductor components, on the second region (120) for receiving the measurement signal 

(148); at least one output switch (150) on the second region (120) for canceling the application of the measurement signal (148) to the 

low-voltage pre-amplifier (152) at least during the transmission phase; and at least one low-voltage signal output (154) for 

transmitting a pre-amplified measurement signal (148) to an external control and analysis unit (212). 
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(57) Abstract : 

The purpose of the present invention is to develop and provide a method for thread collection with which it is possible to easily and 

simply collect pure silken thread originating with bag worms from the bag worms, and a thread collection device for implementing 

that thread collection method. Provided is a device for collecting silken threads from bag worms that is provided with a container for 

accommodating a bag worm and an entrance and exit hole for removing and inserting a bag worm into that container and wherein the 

width of the maximum short axis cross section in the inside space of the container is in a range of greater than or equal to 1.2 times 

and less than 3.1 times the maximum width of a bag worm to be accommodated therein. 
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   2)WEIHS, Jan Philipp 
 

(57) Abstract : 

The present invention relates to a coating formulation for digital printing media comprising a polymeric binder and a solid metal 

complex, wherein said solid metal complex comprises (i) a divalent or trivalent metal cation and (ii) a polydentate ligand. The 

invention further relates to a method for preparing the inventive coating formulation, to a digital printing medium comprising the 

inventive coating and a method for preparing same, and to corresponding uses. 
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(57) Abstract : 

The purpose of the present invention is to provide a communication terminal which is capable of preventing the lowering of a security 

level which occurs when multiple connections are established through a 3GPP access and a non-3GPP access. A communication 

terminal (10) according to the present disclosure is provided with: a communication unit (11) which communicates with a gateway 

device disposed in a previous stage of a core network device (20) through an untrusted non-3GPP access; and a key deriving unit (12) 

which derives, from a first security key, a second security key which is to be used for security-processing a message transmitted by 

using a prescribed protocol with the gateway device, the first security key being used for security-processing a message transmitted by 

using a prescribed protocol with the core network device (20). 
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(57) Abstract : 

This molten Zn-based plated steel sheet includes, on at least a portion of a surface of the steel sheet, a plating layer containing 10-40 

mass% of Al, 0.05-4 mass% of Si, and 0.5-4 mass% of Mg, the remaining portion being Zn and incidental impurities. The plating 

layer includes a lamellar structure in which layer-shaped Zn phases and layer-shaped Al phases are provided so as to be alternatively 

arranged in the cross section of the plating layer. In the cross-section of the plating layer, the area fraction of the lamellar structure is 

5% or more, and, in terms of area fraction, the total proportion of an intermetallic compound containing at least one of Fe, Mn, Ti, Sn, 

In, Bi, Pb, and B in the plating layer is limited to 3% or less. 
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(57) Abstract : 

The present invention relates to a plasticizer composition and a resin composition comprising the same, and can provide plasticizers 

and a resin composition comprising the same, the plasticizers being capable of, by improving problems contained in conventional 

plasticizers, implementing improvements with balance in mechanical properties such as plasticization efficiency, migration, heating 

loss, tensile strength and elongation rate that are required when being used as plasticizers of a resin composition, and of improving 

properties such as elongation retention properties and cold resistance. 
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(57) Abstract : 

A mounting structure for an injector (80), wherein a distal end part (80a) of the injector (80), which supplies fuel (96) to a combustion 

chamber (92), is disposed in a first flange part (84) of an intake pipe (60) that corresponds to a cylinder head (54) in an internal 

combustion engine (18). The distal end part (80a) is disposed so as to protrude further toward the cylinder head (54) than a connecting 

surface (88) of the first flange part (84). 
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(57) Abstract : 

According to certain embodiments, a method in a wireless device (110) is provided. The wireless device is currently connected to a 

first radio access node (160) and configured with an s-measure by the first radio access node that controls when the wireless device 

starts performing measurements. Upon configuration by the first radio access node to perform measurements on a first radio access 

technology, RAT, the wireless device starts to perform the measurements when the first radio access node's s-measure criteria is 

fulfilled. Upon configuration by the first radio access node to perform measurements on a second RAT, the wireless device starts to 

perform the measurements on the second RAT whether the first radio access node's s-measure criteria is fulfilled or not. 
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(57) Abstract : 

An oven with an enhanced structure to improve cooking performance is provided. The oven includes a main body, a cooking chamber 

arranged inside the main body, the cooking chamber including an open front, a door arranged to open or close the front of the cooking 

chamber, a circulation fan arranged to circulate air in the cooking chamber, a suction port formed on a wall of the cooking chamber 

facing the circulation fan, a turn table arranged on a bottom plate of the cooking chamber, the turn table being rotatable around a 

rotating shaft, and a discharging port formed on the bottom plate of the cooking chamber, the discharging port for discharging air that 

has passed through the suction port into the cooking chamber, the discharging port being located under the turn table. 
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(57) Abstract : 

The present invention relates to dentifrice compositions comprising spherical, anhydrous, amorphous, silica gel particles having a pore 

volume of less than 0.1ml/g and an orally acceptable carrier. Such compositions can effectively clean, polish and remove stains from 

the surface of teeth or dentures without a high degree of abrasion thereby reducing scratching and damage to the tooth or denture 

surface. Such compositions thereby provide superior cleaning, polishing, gentle stain removal and whitening of tooth surfaces or 

dentures. 
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(57) Abstract : 

Exchangeable cartridge (3) for portion dispenser (1) arranged for storing and dispensing beverage items (8) for the preparation of 

beverages comprising: an elongated hollowed storage member (7) comprising an interior for accommodating a plurality of beverage 

items (8), comprising a closed end (9) and an open end (10) comprising an exit opening (11), a closure cap (14) adapted to connect in 

a removable manner to the elongated hollowed storage member (7) at the open end of the storage member and to be sealed through a 

removable complementary connection (15) of the storage member (7) and closure cap (14), wherein the closure cap (14) comprises a 

locking member (26), or respectively keying member, being arranged for complementarily fitting with a keying member (25), or 

respectively a locking member, of the portion dispenser (1) and for allowing the closure cap (14) to be removed from the elongated 

hollowed member (7) and to be re-connected to the elongated hollowed member (7). 
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Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SOCIETE DES PRODUITS NESTLE S.A. 
      Address of Applicant :Entre-deux-Villes 1800 Vevey 

Switzerland 

(72)Name of Inventor : 

   1)WAKSMAN, Lucile  

   2)TERRAZAS, Korina  

   3)WIDMER, Christoph  

   4)PEPE, Francesca 
 

(57) Abstract : 

The present invention relates to a powdered creamer composition comprising plant protein having a specific median molecular weight, 

sodium bicarbonate and citric acid which has good sensorial properties and is stable when added to beverages such as coffee without 

the need for additional stabilisers. 
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(54) Title of the invention : FOOD CONTACT RESEALING LABEL MATERIAL, FOOD CONTACT RESEALING LABEL, 

PREPARATION METHOD OF MATERIALS AND APPLICATION MATERIALS 
 

  

(51) International classification  

:C09J 7/38, C09J 

7/24, C09J 7/25, C09J 

133/08, C08F 220/18 

(31) Priority Document No  :201710965316.8  

(32) Priority Date  :17/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/110228  

:15/10/2018 

(87) International Publication No  :WO 2019/076261  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGZHOU JINWANZHENG PRINTING 

MATERIAL CO., LTD  
      Address of Applicant :16 An Le Road, Jin Pen Village Zhong 

Luo Tan Town, Baiyun District Guangzhou, Guangdong 510080 

China 

(72)Name of Inventor : 

   1)LI, Shufeng 

   2)LI, Shumang 

   3)ZHOU, Qiumei 
 

(57) Abstract : 

The invention relates to a food contact resealing label material which comprises a thin film substrate, an acrylic-acid pressure-

sensitive adhesive and a silicone oil body paper/film. The oxygen permeability of the thin film substrate is lower than 2.0x10 -5m 3/m 

2·d·Pa and the moisture-penetrability of the thin film substrate is lower than 2.0x10 -4kg (s·m 2); the acrylic-acid pressure-sensitive 

adhesive is designed on the lower surface of the thin film substrate wherein the residual of solvent ranges from 5mg/m 2 to RL value 

and the overall migration volume of the acrylic acid ranges from 6mg/kg to RL value; the silicone oil body paper/film is designed on 

the lower surface of the acrylic-acid pressure-sensitive adhesive. In addition, the invention further discloses a preparation method of 

the food contact resealing label material, a food contact resealing label prepared from the food contact resealing label material and an 

application of the food contact material to the food packaging. The oxygen permeability, moisture-penetrability, the residual of 

solvent, the overall migration volume of the acrylic acid and the isocyanate residue of food contact resealing label material can meet 

the requirements for food contact and food contact package. 
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(19) INDIA  
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(54) Title of the invention : LEAD STORAGE BATTERY SEPARATOR AND LEAD STORAGE BATTERY 
 

  

(51) International classification  
:H01M 2/18, H01M 

2/16, H01M 10/12 

(31) Priority Document No  :2017-210468  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/040168  

:29/10/2018 

(87) International Publication No  :WO 2019/088040  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON SHEET GLASS COMPANY, LIMITED  
      Address of Applicant :5-27, Mita 3-chome, Minato-ku, Tokyo 

1086321 Japan 

   2)GS YUASA INTERNATIONAL LTD.  
(72)Name of Inventor : 

   1)ONISHI Masaki  

   2)KAWACHI Masahiro  

   3)WADA Hidetoshi 

   4)INAGAKI Satoshi  

   5)KYO Masaaki 
 

(57) Abstract : 

[Problem] To provide a fluid-type lead storage battery separator most suitable for idling-stop vehicles. [Solution] Provided is a lead 

storage battery separator comprising a porous film which has a polyolefin resin and an inorganic powder as main materials and 

includes ribs disposed on both surfaces of the porous film. The ribs on both surfaces have an arbitrary positional relationship. The 

porous film is provided with longitudinal linear ribs on a negative electrode surface which is the surface, of both surfaces, on which 

ribs having a small average rib height are disposed. When a pressure of 10 kPa is applied using a flat plate so as to sandwich the 

porous film from both surfaces, a space of not less than 0.02 mm is present between a base surface of the negative electrode surface 

and the flat plate. 
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(19) INDIA  
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(54) Title of the invention : RNA SEQUENCE ADAPTATION 
 

  

(51) International classification  
:C12P 19/34, C12N 

15/10, A61K 31/7105 

(31) Priority Document No  :PCT/EP2017/078647  

(32) Priority Date  :08/11/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/080692  

:08/11/2018 

(87) International Publication No  :WO 2019/092153  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)CUREVAC AG  
      Address of Applicant :Paul-Ehrlich-Str. 15 72076 T¼bingen 

Germany 

(72)Name of Inventor : 

   1)HEINZ, Stefan 

   2)ROOS, Tilmann 

   3)VAHRENHORST, Dominik  

   4)CONZELMAN N, Markus 
 

(57) Abstract : 

The present invention is directed to a method for modifying the retention time of RNA on a chromatographic column. The present 

invention also concerns a method for purifying RNA from a mixture of at least two RNA species. Furthermore, the present invention 

relates to a method for co-purifying at least two RNA species from a mixture of at least two RNA species. In particular, the present 

invention provides a method for harmonizing the numbers of A and/or U nucleotides in at least two RNA species. The present 

invention is also directed to RNA obtainable by said methods, a composition comprising said RNA or a vaccine comprising said RNA 

and methods for producing such RNA and compositions. Further, the invention concerns a kit, particularly a kit of parts, comprising 

the RNA, composition or vaccine. The invention is further directed to a method of treating or preventing a disorder or a disease, first 

and second medical uses of the RNA, composition and vaccine. Moreover, the present invention concerns a method for providing an 

adapted RNA sequence or an adapted RNA mixture. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017719 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MOULDING ASSEMBLY FOR ALUMINOTHERMIC WELDING OF RAILS AND METHOD FOR 

ALUMINOTHERMIC WELDING OF RAILS 
 

  

(51) International classification  

:B23K 23/00, B22C 

9/10, B22D 19/04, 

B23K 101/26 

(31) Priority Document No  :1759449  

(32) Priority Date  :09/10/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/052467  

:08/10/2018 

(87) International Publication No  :WO 2019/073151  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PANDROL 
      Address of Applicant :Zone Industrielle Rue du Bas Pr 59590 

Raismes France 

(72)Name of Inventor : 

   1)DEMOND, Nicolas 

   2)MERESSE, Clment 

   3)SANTOS, Thiago 
 

(57) Abstract : 

The present invention relates to a moulding assembly for aluminothermic welding of metal rails (30), comprising at least one mould 

part (1, 50) configured to come into contact with at least one other mould part (1, 50) and rails (30) to be welded in order to form a 

mould cavity (102) in which the ends (31) of the metal rails to be welded are arranged and into which a molten metal is cast in order to 

weld the metal rails (30), the moulding assembly being characterised in that each mould part (1, 50) comprises a bearing surface (13) 

configured to be placed in contact with at least one of said rails (30), said bearing surface (13) comprising a groove (60) into which a 

sealing product (40) made of intumescent material is applied. 
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(54) Title of the invention : METHOD FOR THE FORMULATION OF OIL-SOLUBLE SUBSTANCES, AND POWDERS 

OBTAINABLE THEREOF 
 

  

(51) International classification  
:F25B 17/00, F25B 

27/02, F25D 21/14 

(31) Priority Document No  :62/579352  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/058116  

:30/10/2018 

(87) International Publication No  :WO 2019/089520  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROQUETTE AMERICA, INC.  
      Address of Applicant :2211 Innovation Drive Geneva, IL 

60134 U.S.A. 

(72)Name of Inventor : 

   1)POPESCU, Carmen 
 

(57) Abstract : 

The invention relates to a new method for the formulation of oily substances, and to powders and solid dosage forms obtainable 

thereof. The process comprises a step of spray-drying of an oif-in-water emulsion cotTtprising an octenyl succinate starch and a 

maltodextrin. 
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(54) Title of the invention : NOVEL PLATFORMS FOR CO-STIMULATION, NOVEL CAR DESIGNS AND OTHER 

ENHANCEMENTS FOR ADOPTIVE CELLULAR THERAPY 
 

  

(51) International classification  

:A61K 35/17, C07K 

14/47, C07K 14/705, 

C12N 5/06 

(31) Priority Document No  :62/564249  

(32) Priority Date  :27/09/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/053247  

:27/09/2018 

(87) International Publication No  :WO 2019/067805  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITY OF SOUTHERN CALIFORNIA  
      Address of Applicant :1150 South Olive Street, Suite 2300 

Los Angeles, CA 90015-2477 U.S.A. 

(72)Name of Inventor : 

   1)CHAUDHARY, Preet M.  
 

(57) Abstract : 

The disclosure provides compositions and method that promote adoptive cellular therapy. The disclosure provides polynucleotides, 

vectors, systems and cells comprising chimeric antigen receptors (CARs), synthetic immune receptors (SIRs), and the like in 

combination the specific activators of NFkB activity, thus improving cellular proliferation, expression and reduced apoptosis, which 

improves cell persistence in adoptive cell therapy. 
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(54) Title of the invention : COMPRESSION DEVICE AND METHOD 
 

  

(51) International classification  
:F04D 17/12, F04D 

25/06, F04D 29/58 

(31) Priority Document No  :1701075  

(32) Priority Date  :16/10/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/052043  
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(87) International Publication No  :WO 2019/077213  

(61) Patent of Addition to Application 

Number  
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(71)Name of Applicant :  

   1)L'AIR LIQUIDE, SOCIETE ANONYME POUR 

L'ETUDE ET L'EXPLOITATION DES PROCEDES 

GEORGES CLAUDE 
      Address of Applicant :75, Quai d'Orsay 75007 PARIS France 

(72)Name of Inventor : 

   1)DURAND, Fabien 
 

(57) Abstract : 

Device and method for centrifugal compression of a working gas comprising a plurality of centrifugal compressors (1, 3) forming a 

plurality of compression stages and a plurality of drive motors (5, 6) for driving the compressors (1, 3), the device comprising a gas 

circuit comprising a first, inlet, pipe (13) for the gas to be compressed, connected to an inlet of a first compressor (1), the circuit 

comprising a second pipe (14) connected to an outlet of said first compressor (1), the second pipe (14) being connected to an inlet of a 

second compressor (3), the circuit comprising at least one third, cooling, pipe (15) having one end connected to the outlet of at least 

one of the compressors (1, 3) and at least one second end connected to an inlet of at least one motor (5, 6) for cooling thereof, the 

third, cooling, pipe (15) comprising a first member (2) for cooling the gas and two parallel branches respectively supplying two 

distinct motors (5, 6) of the device for their respective cooling. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017724 A 
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(54) Title of the invention : PROCESSES AND APPARATUSES FOR METHYLATION OF AROMATICS IN AN AROMATICS 

COMPLEX 
 

  

(51) International classification  
:C07C 2/86, C07C 

15/08, C07C 15/16 

(31) Priority Document No  :15/809781  

(32) Priority Date  :10/11/2017 
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   1)UOP LLC  
      Address of Applicant :25 East Algonquin Road P.O. Box 5017 
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(72)Name of Inventor : 

   1)MONTALBANO, Joseph A. 

   2)NOE, R. Jason L. 

   3)DEAK, Veronica G. 

   4)MLINAR, Anton N.  

   5)TSAI, Robert E. 
 

(57) Abstract : 

This present disclosure relates to processes and apparatuses for methylation of aromatics in an aromatics complex for producing a 

xylene isomer product. More specifically, the present disclosure relates to a process for producing para-xylene by the selective 

methylation of toluene and/or the selective methylation of benzene in an aromatics complex. 

  

 

No. of Pages : 10 No. of Claims : 10 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37653 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017747 A 

(19) INDIA  

(22) Date of filing of Application :25/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD AND ELECTRONIC DEVICE FOR CORRECTING MEASUREMENT VALUE OF 

SENSOR 
 

  

(51) International classification  
:G01R 27/26, H03K 

17/96, G06F 3/044 
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(32) Priority Date  :03/11/2017 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)LEE, Jeehoon 

   2)MIN, Eungi  

   3)LEE, Yongjin  

   4)LEE, Suho 

   5)LIM, Sukwang 

   6)LIM, Hyungjoon  

   7)LEE, Seungeun 
 

(57) Abstract : 

An electronic device according to various embodiments of the present invention may comprise: at least one electrode having 

conductivity; a capacitance sensor; at least one switch electrically connected between the at least one electrode and the capacitance 

sensor, and capable of selectively connecting the at least one electrode and the capacitance sensor; and a control circuit, wherein the 

control circuit measures a first capacitance value by using the capacitance sensor in a state where the at least one switch is open, 

measures a second capacitance value corresponding to an external object contacting the at least one electrode, by using the capacitance 

sensor in a state where the at least one switch is connected, corrects the second capacitance value by using the first capacitance value, 

and determines the corrected second capacitance value as a capacitance value for the external object. Various other embodiments are 

possible. 
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(54) Title of the invention : STABLE FORMULATIONS OF CYTOMEGALOVIRUS 
 

  

(51) International classification  
:C12N 7/00, A61K 

39/00 

(31) Priority Document No  :62/580230  

(32) Priority Date  :01/11/2017 
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:NA 

:NA 
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   1)MERCK SHARP & DOHME CORP.  
      Address of Applicant :126 East Lincoln Avenue Rahway, New 

Jersey 07065-0907 U.S.A. 

   2)MEDI, Muneeswara Babu 

   3)DAVIS, Harrison Bradford  

   4)CHEN, Lorenzo, H. 

   5)ISOPI, Lynne Ann 

   6)BLUE, Jeffrey Thomas 

   7)PIXLEY, Heidi Joanne 

   8)GREEN-TREXLER, Erin, J.  
(72)Name of Inventor : 

   1)MEDI, Muneeswara Babu 

   2)DAVIS, Harrison Bradford  

   3)CHEN, Lorenzo, H. 

   4)ISOPI, Lynne Ann 

   5)BLUE, Jeffrey Thomas 

   6)PIXLEY, Heidi Joanne 

   7)GREEN-TREXLER, Erin, J.  
 

(57) Abstract : 

The present invention relates to stable formulations of a cytomegalovirus (CMV) comprising for example, a genetically modified 

CMV that is conditionally replication defective, a buffer, alkali or alkaline salt, a sugar, a cellulose derivative and optionally a polyol. 
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(54) Title of the invention : TOOLS AND METHODS FOR DACRYOCYSTORHINOSTOMY 
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      Address of Applicant :25 Yefe Nof St. 3437113 Haifa Israel 

(72)Name of Inventor : 

   1)NEMET, Arie  

   2)TOBIS, Idan 
 

(57) Abstract : 

A dacryocystorhinostomy (DCR) tool (10) includes a perforating shaft (30) having a distal perforating tip (32) configured to form a 

bypass between a lacrimal sac and a nasal cavity through a lateral side of the lacrimal sac, a lacrimal bone, and nasal mucosa. A DCR 

guide (20) includes a nasal guide component (40) configured to be inserted into the nasal cavity and having a distal guide tip (42); and 

a lacrimal guide component (50) shaped so as to define a guide channel (52) that orients the DCR guide (20) with respect to the distal 

perforating tip (32) during advancing of the distal perforating tip (32) through a lacrimal passageway and into the lacrimal sac, until 

contact of the distal perforating tip (32) with the distal guide tip (42) blocks further advancing of the distal perforating tip (32). The 

DCR guide (20) constrains the distal guide tip (42) to fall in a path of advancement of the distal perforating tip (32). Other 

embodiments are also described. 
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Somerville, New Jersey 08876 U.S.A. 

(72)Name of Inventor : 

   1)WEADOCK, Kevin Shaun 

   2)ROUSSEAU, Robert Anthony 
 

(57) Abstract : 

A surgical stapler having an anvil including a plurality of staple forming pockets for forming staples. The staple forming pockets 

include first and second staple forming cups configured to receive first and second legs of a staple respectively. The first staple 

forming cup within each staple forming pocket has a different depth from the second staple forming cup within that staple forming 

pocket. 
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(54) Title of the invention : CRYSTALLINE FORMS OF LENALIDOMIDE 
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(71)Name of Applicant :  

   1)BIOCON LIMITED  
      Address of Applicant :20th KM, Hosur Road, Electronic City 

post Karnataka Bangalore 560 100 Karnataka India 

(72)Name of Inventor : 

   1)BHAT, Ramakrishna, Parameshwar 

   2)MATTI, Lankeswararao  

   3)PALLE, Venkata, Raghavendracharyulu 

   4)REGALLA, VijayBhaskar, Reddy  
 

(57) Abstract : 

The present invention provides for novel co-crystals of lenalidomide. The present invention particularly provides for novel cocrystals 

of lenalidomide with Resorcinol, Methyl paraben and Saccharin. The present invention also provides for the processes for the 

production of cocrystals of lenalidomide with Resorcinol, Methyl paraben and Saccharin. The present invention further provides for 

processes for the preparation of crystalline anhydrous lenalidomide Form IV. 
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(19) INDIA  

(22) Date of filing of Application :25/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SYNTHESIS OF ICATIBANT 
 

  

(51) International classification  :C07K 7/06 

(31) Priority Document No  :201741034314  

(32) Priority Date  :27/09/2017 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/IB2018/057498  

:27/09/2018 

(87) International Publication No  :WO 2019/064220  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIOCON LIMITED  
      Address of Applicant :20th KM, Hosur Road, Electronic City 

post, Karnataka Bangalore 560 100 Karnataka India 

(72)Name of Inventor :  

   1)RAMU, Vasanthakumar, Ganga 

   2)PATIL, Nitin, Sopanrao 

   3)PALLE, Venkata, Raghavendracharyulu 

   4)YOGESHA 
 

(57) Abstract : 

The present invention relates to the efficient solid-phase synthesis of Icatibant represented by Formula (I). The present invention 

relates to an efficient process for the preparation of Icatibant by sequential coupling employing solid phase approach. It involves 

sequential coupling of protected amino acids to prepare Icatibant. The present invention also involves the usage of inorganic salts 

during the coupling, wash with HOBt in DMF solution after Fmoc-deprotection step to ensure complete removal of piperidine and 

reactions are going for completion, and thus avoid addition/deletion sequences and also improve the process yield. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017780 A 

(19) INDIA  

(22) Date of filing of Application :25/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : CONTROL METHOD FOR DUPLICATE DATA TRANSMISSION FUNCTION, TERMINAL, AND 

COMPUTER STORAGE MEDIUM 
 

  

(51) International classification  :H04W 4/06 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/103675  

:27/09/2017 

(87) International Publication No  :WO 2019/061075  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)TANG, Hai 
 

(57) Abstract : 

Disclosed in an embodiment of the present invention are a control method for a duplicate data transmission function, a terminal and a 

computer storage medium, the method comprising: a terminal determining a bit in a received bit map according to configured 

indication information corresponding to a data radio bearer (DRB) and/or a preset rule, the bit map being one from among two 

received bit maps; the terminal determining a duplicate data transmission function of the DRB to be activated/deactivated on the basis 

of the indication of the bit. 

  

No. of Pages : 24 No. of Claims : 7 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37660 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017804 A 

(19) INDIA  

(22) Date of filing of Application :26/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MEASUREMENT METHOD FOR PROPERTIES OF PARTICULATE ABSORBENT AGENT, AND 

PARTICULATE ABSORBENT AGENT. 
 

  

(51) International classification  

:G01N 13/04, B01J 

20/26, B01J 20/28, 

C08F 220/06, G01N 

5/00 

(31) Priority Document No  :2017-198438  

(32) Priority Date  :12/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/038092  

:12/10/2018 

(87) International Publication No  :WO 2019/074094  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON SHOKUBAI CO., LTD.  
      Address of Applicant :1-1, Koraibashi 4-chome, Chuo-ku, 

Osaka-shi, Osaka 5410043 Japan 

(72)Name of Inventor : 

   1)TORII, Kazushi  

   2)NODA, Yuika 

   3)TAKAGI, Daisuke  
 

(57) Abstract : 

Provided is a super absorbent polymer having an excellent balance of water absorbency, liquid permeability and low dust generation 

properties, and a new measurement method which enables the evaluation of said excellent properties. In this measurement method for 

measuring the absorption speed of a particulate absorbent agent, under conditions in which some or all of a particulate absorbent agent 

(56) is fixed to the bottom surface of a measuring container (51) having a frame surrounding the bottom surface, a portion of the 

bottom surface is subjected to pressure by a flat plate (52), an aqueous solution is introduced from a liquid in-flow opening (54) set 

into the flat plate (52), and the time until the introduced aqueous solution is absorbed by the particulate absorbent agent (56) is 

measured. 
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(54) Title of the invention : IMAGING METHOD AND SYSTEM FOR INTRAOPERATIVE SURGICAL MARGIN ASSESSMENT 
 

  

(51) International classification  
:G01N 33/483, G01N 

21/64, G01N 21/27 

(31) Priority Document No  :62/580383  

(32) Priority Date  :01/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/058806  

:01/11/2018 

(87) International Publication No  :WO 2019/089998  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE REGENTS OF THE UNIVERSITY OF 

CALIFORNIA  
      Address of Applicant :1111 Franklin Street, 12th Floor 

Oakland, California 94607-5200 U.S.A. 

(72)Name of Inventor : 

   1)ST. JOHN, Maie 

   2)SADDIK, George 

   3)TAYLOR, Zachary  

   4)GRUNDFEST, Warren 
 

(57) Abstract : 

An imaging system and method is disclosed for intraoperative surgical margin assessment in between various tissues and cell 

groupings having differing physiologic processes. The system uses an array of LED's to pump a target anatomy with a short excitation 

pulse and measures the lifetime of fluorescence to generate contrast. A relative fluorescence lifetime map is generated corresponding 

to the measured lifetime to identify boundaries within varying cell groupings and tissues. 
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(54) Title of the invention : WIND GUIDE SYSTEM FOR WIND TURBINES 
 

  

(51) International classification  :F03D 1/04 

(31) Priority Document No  :PA 2017 00601  

(32) Priority Date  :25/10/2017 

(33) Name of priority country  :Denmark 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079122  

:24/10/2018 

(87) International Publication No  :WO 2019/081563  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WINNOWAVE SL  
      Address of Applicant :C. Macarena 33 28016 MADRID Spain 

(72)Name of Inventor :  

   1)NAVARRO, Sonsoles 
 

(57) Abstract : 

A wind guide system is disclosed for guiding the wind in front of and/or above a wind turbine from a first direction to a second 

direction is disclosed. The wind guide system comprises a wind guide arranged and configured to receive wind in front of and/or 

above a wind turbine and to change the direction of the wind so that the wind leaving the wind guide has another direction than the 

wind received by the wind guide. The wind turbine comprises a tower and a rotor provided with a number of rotor blades. The wind 

guide is arranged and configured to change the direction of the wind so that the wind leaving the wind guide will increase the wind 

speed of the wake behind the rotor by adding or leading some of the surrounding wind into the wake. 
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(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : DAMPER AND SPRING UNIT FOR A VEHICLE SUSPENSION PROVIDED WITH AN ELECTRO-

MECHANICAL ADJUSTMENT DEVICE FOR ADJUSTING THE VERTICAL POSITION OF THE SPRING 
 

  

(51) International classification  
:B60G 17/02, B60G 

15/06 

(31) Priority Document No  :102017000131839  

(32) Priority Date  :17/11/2017 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/IB2018/059025  

:16/11/2018 

(87) International Publication No  :WO 2019/097461  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MARELLI SUSPENSION SYSTEMS ITALY S.P.A.  
      Address of Applicant :Viale Aldo Borletti 61/63 20011 

Corbetta (Milano) Italy 

(72)Name of Inventor : 

   1)BRUNO, Walter 

   2)CONTI, Piero Antonio 

   3)GRECO, Giordano 

   4)AMATI, Nicola  

   5)GALLUZZI, Renato  

   6)RUZIMOV, Sanjarbek  

   7)TONOLI, Andrea  
 

(57) Abstract : 

The damper and spring unit comprises: a damper (10) having a cylinder (14) and a rod (16) which extend along a first axis (z); a 

spring plate (18) which is arranged around the cylinder (14) and is slidable with respect to the latter along the first axis (z); a spring 

(12) resting at its bottom on the spring plate (18); and an electro-mechanical adjustment device in- terposed between the cylinder (14) 

and the spring plate (18) for adjusting in a continuous and controlled manner the vertical position of the bottom end of the spring (12) 

and, thus, allowing to adjust the height of the vehicle from the ground. The adjustment device comprises an electric motor (22) 

arranged to generate a rotary motion and a motion conversion mechanism (24, 26) having one screw (24) which extends along a 

second axis (z') parallel to the first axis (z), but spaced therefrom, and is arranged to be driven into rotation by the electric motor (22) 

about the second axis (z'), and a nut (26) which meshes with the screw (24) and is drivingly connected for translation with the spring 

plate (18). 

  

No. of Pages : 8 No. of Claims : 3 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37664 
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(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : MANAGING A COMPUTING CLUSTER USING DURABILITY LEVEL INDICATORS 
 

  

(51) International classification  :G06F 9/50 

(31) Priority Document No  :62/579225  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/058218  

:30/10/2018 

(87) International Publication No  :WO 2019/089599  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AB INITIO TECHNOLOGY LLC  
      Address of Applicant :201 Spring Street Lexington, 

Massachusetts 02421 U.S.A. 

(72)Name of Inventor : 

   1)STANFILL, Craig W.  
 

(57) Abstract : 

A method for managing data in a distributed data processing system including a number of processing nodes includes storing data 

units in data stores that are associated with a number of different levels of durability. The method includes maintaining indicators 

including a first indicator associated with a first durability level and a second indicator associated with a second durability level. The 

first indicator is maintained to reflect a time interval at which all sets of data units associated with the time interval are stored at the 

first durability level. The second indicator is maintained to reflect a timer interval at which all sets of data units associated with the 

time interval are stored at the second durability level. The first and second indicators are used to manage processing of the data units 

in the distributed data processing system. 
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(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : IMAGE PHOTOGRAPHING METHOD AND DEVICE, TERMINAL, AND STORAGE MEDIUM 
 

  

(51) International classification  
:H04N 5/232, H04N 

5/235 

(31) Priority Document No  :201711117448.1  

(32) Priority Date  :13/11/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/115227  

:13/11/2018 

(87) International Publication No  :WO 2019/091487  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATION S CORP., LTD. 
      Address of Applicant :No.18 Haibin Road Wusha, Changan 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)CHEN, Yan 
 

(57) Abstract : 

Embodiments of the present invention relate to the technical field of electronics, and provide an image photographing method and 

device, a terminal, and a storage medium. The method comprises: when the terminal is ready to photograph an image, obtaining a 

preview image by means of a photographing component, and obtaining exposure parameter values corresponding to the preview 

image; predicting image photographing parameter values in a current fuzzy scene according to the preview image, the exposure 

parameter values, and a pre-trained image photographing parameter prediction model which uses image data parameters, exposure 

parameters and image photographing parameters as variables, wherein the image photographing parameters in the current fuzzy scene 

comprise the number of composite images; and when a photographing instruction is received, photographing an image according to 

the predicted image photographing parameter values. According to the present invention, the photographing efficiency can be 

improved. 
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(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : SYNTHESIS-GAS SENSIBLE HEAT RECOVERY APPARATUS AND RECOVERY METHOD, AND 

GASIFIER 
 

  

(51) International classification  :C10J 3/72 

(31) Priority Document No  :201810320675.2  

(32) Priority Date  :09/04/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/122285  

:20/12/2018 

(87) International Publication No  :WO 2019/196497  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BEIJING AEROSPACE MWAY TECHNOLOGY CO., 

LTD  
      Address of Applicant :1005, 10th Floor, Building 1, No. 18, 

Kechuang 13th Street Beijing Economic And Technological 

Development Area Beijing 100176 China 

(72)Name of Inventor : 

   1)ZHANG, Yan 
 

(57) Abstract : 

Provided are a synthesis-gas sensible heat recovery apparatus and method, and also provided is a gasifier comprising said sensible heat 

recovery apparatus; the sensible heat recovery apparatus is provided with multiple stages of spraying apparatuses; by means of a first 

injection apparatus (61), a low-temperature region near a heat exchange surface and a core high-temperature region located in the 

middle of the low-temperature region are formed upstream of the radiation heat exchange chamber (3); by means of radiation, heat is 

exchanged between the core high-temperature region and the heat exchange surface, effectively improving the efficiency of heat 

exchange. The sensible heat recovery apparatus is also provided with multiple stages of spraying apparatuses; thus a plurality of 

regions is formed on the flow path of the gasification synthesis gas, thereby controlling the division of regions; in addition, a flow-

guiding ash removal structure is provided, improving, by means of guiding the flow, the path of motion of ash particles of different 

particle sizes in the gas flow, reducing the possibility of large particle ash moving toward the inner cylinder wall, and reducing the 

entrainment of small particle ash in the synthesis gas. 
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(54) Title of the invention : TAU PEPTIDE IMMUNOGEN CONSTRUCTS 
 

  

(51) International classification  :A61K 39/00 

(31) Priority Document No  :62/578124  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/057840  

:26/10/2018 

(87) International Publication No  :WO 2019/084488  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)UNITED NEUROSCIENCE  
      Address of Applicant :1 Cayman Financial Centre 36A Dr. 

Roy's Drive PO Box 2510 Grand Cayman, KY1-1104 Cayman 

Island 

   2)UNS IP HOLDINGS, LLC  
(72)Name of Inventor : 

   1)WANG, Chang Yi 
 

(57) Abstract : 

The present disclosure is directed to individual peptide immunogen constructs targeting portions of the Tau protein for the treatment 

and/or prevention of tauopathies. The present disclosure is also directed to compositions containing the peptide immunogen 

constructs, methods of making and using the peptide immunogen constructs, and antibodies produced by the peptide immunogen 

constructs. 
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(54) Title of the invention : ANTIBACTERIAL COMPOUNDS 
 

  

(51) International classification  

:C07D 401/14, C07D 

413/14, C07D 401/04, 

C07D 403/14, A61P 

31/04 

(31) Priority Document No  :1718285.8  

(32) Priority Date  :03/11/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/053183  

:02/11/2018 

(87) International Publication No  :WO 2019/086890  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DISCUVA LTD.  
      Address of Applicant :The Merrifield Centre Rosemary Lane 

Cambridge Cambridgeshire CB1 3LQ U.K. 

(72)Name of Inventor : 

   1)MEO, Paul 

   2)KHAN, Nawaz 

   3)CHARRIER, Cedric 
 

(57) Abstract : 

The present invention relates to compounds of general formula (II),to compositions comprising these compounds and to methods of 

treating Enterobacteriaceae bacterial diseases and infections using the compounds. The compounds find application in the treatment of 

infection with, and diseases caused by, Enterobacteriaceae. 
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(54) Title of the invention : DNA MONOCLONAL ANTIBODIES TARGETING CTLA-4 FOR THE TREATMENT AND 

PREVENTION OF CANCER 
 

  

(51) International classification  
:A61K 48/00, A61K 

39/395, C07K 16/28 

(31) Priority Document No  :62/569470  

(32) Priority Date  :06/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/054137  
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(87) International Publication No  :WO 2019/070834  
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:NA 

:NA 
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(71)Name of Applicant :  

   1)THE WISTAR INSTITUTE OF ANATOMY AND 

BIOLOGY  
      Address of Applicant :3601 Spruce Street Philadelphia, PA 

19104 U.S.A. 

(72)Name of Inventor : 

   1)WEINER, David 

   2)DUPERRET, Elizabeth 
 

(57) Abstract : 

Disclosed herein is a composition including a recombinant nucleic acid sequence that encodes an antibody or fragment thereof that 

targets CTLA-4. The disclosure also provides a method of preventing and/or treating disease, such as cancer, in a subject using the 

composition of the invention. 
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(54) Title of the invention : METHODS AND MATERIALS FOR NT-3 GENE THERAPY 
 

  

(51) International classification  
:C12N 15/86, C07K 

14/475, A61K 48/00 

(31) Priority Document No  :62/574828  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056765  

:19/10/2018 

(87) International Publication No  :WO 2019/079755  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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:NA 

(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)RESEARCH INSTITUTE AT NATIONWIDE 

CHILDREN'S HOSPITAL  
      Address of Applicant :700 Children's Drive Room W172 

Columbus, OH 43205 U.S.A. 

(72)Name of Inventor : 

   1)SAHENK, Zarife  
 

(57) Abstract : 

The present disclosure relates to recombinant adeno-associated virus (rAAV) delivery of a neurotrophin 3 (NT-3) polynucleotide. The 

disclosure provides rAAV and methods of using the rAAV for NT-3 gene therapy to improve muscle strength, stimulate muscle 

growth and to treat muscle wasting disorders, such as muscular dystrophy and Charcot-Marie- Tooth neuropathy. 
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(54) Title of the invention : DEVICE AND METHOD FOR DAMPING OF ALIQUOT TONES 
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(71)Name of Applicant :  

   1)MERKOCI, Antun  
      Address of Applicant :Solska ulica 1 2277 SREDISCE OB 

DRAVI Slovenia 

   2)BRACIC, Ales 
(72)Name of Inventor : 

   1)MERKOCI, Antun  

   2)BRACIC, Ales 
 

(57) Abstract : 

The object of the invention is a device and a method for damping of aliquot tones, which solve the technical problem of the damping 

of aliquot tones in instruments that have a large number of strings (6) mounted between two fastening points (7) of the string, wherein 

a musician does not touch the strings (6) with his fingers or with a hand-held accessory. Such instruments are for instance the piano 

and the upright piano. The invention is technically configured in a way that the string (6) proximal to one of both fastening points (7) 

of the string, via the actuator (4), is pressed with the pressing material (2) which is preferably an elastic material, wherein the pressing 

of the pressing material (2) causes the damping of aliquot tones. The device (1) for damping of aliquot tones comprises at least the 

pressing material (2), with which the pressure against the strings (6) is carried out by way of the pressing element (8), the movable 

element (3) which causes a pressing force, and the actuator (4) linked to the linkage (5), with which the pressure against the strings (6) 

is actuated, thus dampening the aliquot tones. 
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(57) Abstract : 

Disclosed in the present invention are an OSNR calculation method and apparatus for a cascaded optical amplifier communication 

system, relating to the field of optical fiber communication technology. The method comprises: calculating a net gain of each stage of 

an optical amplifier-optical fiber segment by using a gain coefficient of each stage of an optical amplifier and the attenuation of each 

optical fiber segment; calculating the signal optical power of each stage of each channel by using the number of channels, a channel 

interval, the signal optical power of a modulated center frequency channel, and the gain slope of each stage of optical amplifier, in 

combination with the net gain; calculating an equivalent OSNR cost of a link according to a noise coefficient of each stage of the 

optical amplifier in combination with the signal optical power; and calculating an output-end OSNR according to an input-end OSNR 

in combination with the equivalent OSNR cost. The apparatus includes a net gain calculation module, a signal optical power 

calculation module, an equivalent OSNR cost calculation module and a target OSNR calculation module. The present invention can 

effectively solve the problems that conventional OSNR calculation methods have a low measurement accuracy, instability, high 

hardware cost and high complexity. 

  

No. of Pages : 25 No. of Claims : 10 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37673 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017866 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 
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(57) Abstract : 

A LED lamp (1) comprising an attachment body (2) comprising electrical contacts (3); an inner support (4) for LED filaments 

fastened to said attachment body (2); at least one LED filament (6, 6', 7, 7') fastened to said inner support (4), electrical conductors (8) 

connected between said electrical contacts (3) and said at least one LED filament (6, 6', 7, 7') for electrically powering said at least one 

LED filament (6, 6', 7, 7'),in which said inner support (4) for LED filaments comprises a sheet-shaped body (5) fastened to said 

attachment body (2); said at least one LED filament (6, 6', 7, 7') being fastened to said sheet-shaped body (5) so as to adhere directly 

to said sheet-shaped body (5). 
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(57) Abstract : 

The present invention relates to a novel automated pattern recognition and scoring method of histological images. 
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(57) Abstract : 

The present invention relates to a non-aqueous electrolyte for a lithium secondary battery and a lithium secondary battery comprising 

the same and, specifically, to a non-aqueous electrolyte for a lithium secondary battery, the non-aqueous electrolyte comprising: a 

lithium salt; an organic solvent; and an additive, the additive being a mixture additive comprising lithium difluorophosphate, 

fluorobenzene, tetravinyl silane, and a compound containing one sulfonate group or sulfate group at a weight ratio of 1 : 2-8 : 0.05-0.3 

: 0.5-2, and to a lithium secondary battery comprising the same. 
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(57) Abstract : 

The invention relates to a lining fabric (3) for a clothing article (1). In order to provide a lining fabric (3), that is hygroscopic to ensure 

good wearing comfort, and has sufficient dimensional stability to allow washing in a household laundry machine, the lining fabric (3) 

according to the invention is made from yarns (6) containing or consisting of Lyocell filaments (7). The Lyocell filaments (7) have an 

average linear density of less than 1.5 dtex, preferably less than 1.4 dtex and even more preferred, less than 1.3 dtex. The washing 

shrinkage after five washings is preferably less than 4 % in each of two perpendicular directions. 
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(57) Abstract : 

The purpose of the present invention is to provide an adhesion prevention material capable of exhibiting excellent adhesion preventive 

effect. This adhesion prevention material concurrently uses: (A) a peptide (A-1) having an amino acid sequence (XProY)n [wherein X 

represents an arbitrary defined amino acid, Pro represents proline, Y represents hydroxyproline or proline, and n is an integer between 

1 and 10] and/or a peptide (A-2) having an amino acid sequence (ProY)m [wherein Pro represents proline, Y represents 

hydroxyproline or proline, and m is an integer between 1-10]; and (B) a gelatin gel. This adhesion prevention material exhibits a 

dramatically enhanced adhesion preventive effect as compared with the case where the abovementioned components are used 

individually, and in particular, has a markedly superior effect against adhesion of tendons. 
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(57) Abstract : 

A compound of formula (I): in which A1, A2, Ra, Rb, Rc, Rd, R3, R4, X, Y and G are as defined in the description, and the use 

thereof in the production of medicaments. 
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(57) Abstract : 

The present invention provides a process for the viable production of lyocell cellulose continuous filament yarns 
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(57) Abstract : 

The present disclosure relates to an electronic device and method for a wireless communication system, and a storage medium. One 

embodiment of the present disclosure proposes beam management on the basis of the matching state of channel path parameters under 

different beams. The electronic device comprises a processing circuit; the processing circuit estimates a channel path parameter from a 

transmitter to a receiver and corresponding to a second beam according to a reference signal from a transmitter end of the 

wirelesscommunication system and transmitted through at least one second beam within a coverage range of the first beam; a specific 

second beam of the at least one second beam is selected on the basis of the estimated channel path parameter, and the estimated 

channel path parameter corresponding to the specific second beam matches with a channel path parameter corresponding to the first 

beam. 
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(57) Abstract : 

The invention relates to a knit fabric. There is a need for knit fabrics made that are comfortable to wear, have good washability and 

high softness. Good washability implies both dimensional stability of the fabric and maintaining positive surface aspects such as 

hairiness, pilling and fiber splice even after several washings. This object is solved according to the invention by a knitted fabric made 

from at least one yarn which consists of or contains lyocell filaments. The resulting fabric has a high wearing comfort and superior 

mechanical qualities. 

  

No. of Pages : 24 No. of Claims : 15 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37682 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017876 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : POLYMERIC COMPOSITIONS, DELIVERY DEVICES, AND METHODS 
 

  

(51) International classification  

:A61M 5/31, A61M 

35/00, A61M 11/00, 

A61M 5/315, A61K 

9/16 

(31) Priority Document No  :62/581453  

(32) Priority Date  :03/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/058500  

:31/10/2018 

(87) International Publication No  :WO 2019/089787  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAXTER INTERNATIONAL INC.  
      Address of Applicant :One Baxter Parkway Deerfield, Illinois 

60015 U.S.A. 

   2)BAXTER HEALTHCARE SA  
(72)Name of Inventor : 

   1)BARRY, John 

   2)SANDERS, Paul 

   3)SINGH, Rahul 

   4)PARMAR, Krishnakumarsinh H.  

   5)KO, Ben 

   6)KLUNK, Stephanie 
 

(57) Abstract : 

Polymeric compositions, methods, and delivery devices for inhibiting bleeding are disclosed. The method includes applying a dried 

material topically to a wound site, where the material may include a cross-linked biologically compatible polymer which forms a 

hydrogel when exposed to blood and where the material may not include an active agent such as thrombin. A spring-loaded delivery 

device as described herein may be used to apply the dried material. 
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(57) Abstract : 

Exhaust system (1 ) for two-stroke engine (2) comprising: a main exhaust pipe (3) having a first end (3A) connectable to the engine 

(2) outlet for receiving exhaust gasses of the engine (2); a first catalyst (4) arranged downstream said first end (3A) for performing an 

initial conversion of the exhaust gasses of the engine (2); a second catalyst (6) arranged downstream said first catalyst (4) for 

performing a further conversion of the exhaust gasses of the engine (2); a first air injection pipe (7) connected to a first portion (25) of 

the main exhaust pipe (3) arranged downstream said first catalyst (4) and upstream said second catalyst (6); a muffler (8) for silencing 

and then expelling the exhaust gasses converted by the catalysts (4,6); said first air injection pipe (7) comprises a first check valve 

(12B) configured to permit a flow of air toward the main exhaust pipe (3) and not vice versa when the pressure inside said first portion 

(25) of the main exhaust pipe (3) is lower the ambient pressure. 
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(57) Abstract : 

This internal-combustion engine is provided with: a crank case (33b); a rolling bearing (48) having an outer race (74a) which is 

inserted into a bearing hole (47) in the crank case (33b); a crankshaft (46) which is fitted into an inner race (74b) of the rolling bearing 

(48) and which is supported with freedom to rotate in the crank case (33b); a push plug (75) which is guided with freedom to be 

displaced along a guide path (77a) that is disposed in the crank case (33b) and extends in the axial direction of the crankshaft (46), and 

which is in contact with the outer race (74a) at a wedge surface (76) which moves away from the outer race (74a) with increasing 

distance toward a front end; and a holding member (77) which is screwed into the crank case (33) by means of a thread groove (79) 

coaxial with the guide path (77a) and which holds a resilient body (78) causing a driving force based on an elastic force to acts on the 

push plug (75) in a forward direction. 
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(57) Abstract : 

This power supply control device (20) is applied in a vehicle-mounted power supply system (100) and is provided with: a voltage 

acquisition unit (21) which acquires a voltage of a first storage battery (11); a boost control unit (22) which determines a boost amount 

with respect to an applied voltage in a boost circuit (30) in accordance with the acquire voltage, and implements boost control for the 

boost circuit using the boost amount; and a restart determination unit (23) which determines that restarting of an internal combustion 

engine (200) is performed using a starter (13). A switch, at least during the restarting, is switched to an energization shut-off state. The 

boost control unit, if it is determined by the restart determination unit that restarting of the internal combustion engine is performed, 

changes the boost amount which is determined in accordance with the acquired voltage, and implements the boost control on the basis 

of the boost amount after the change. 
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(57) Abstract : 

Provided herein are adenoviral nucleic acid sequences and adenoviral vectors comprising said nucleic acid sequences. The provided 

adenoviral vectors can be used to induce a protective immune response in a subject. 
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(57) Abstract : 

A segmented rotor blade for a wind turbine includes a first rotor blade segment, a second rotor blade segment, at least one 

thermoplastic material, and an internal pressure source. The first rotor blade segment includes a first joint end. The second rotor blade 

segment includes a second joint end. The first and second joint ends are arranged together in an end-to-end orientation so as to form at 

least one scarf joint. The at least one thermoplastic material is arranged at each of the first and second joint ends. The first and second 

joint ends of the first and second rotor blade segments are bonded together via thermoplastic welding of the at least one thermoplastic 

material. The internal pressure source provides pressure to the scarf joint during the thermoplastic welding. The internal pressure 

source remains within the rotor blade after thermoplastic welding is complete. 
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(57) Abstract : 

The present invention provides novel crystalline forms B1 & B2 of linagliptin intermediate of structural formula V and methods for 

production of novel crystalline form of linagliptin intermediate represented by the following structural formula V. 

  

No. of Pages : 12 No. of Claims : 12 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37689 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017906 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : METHOD AND SYSTEM FOR MAKING FUNCTIONAL DEVICES AVAILALBLE TO 

PARTICIPANTS OF MEETINGS 
 

  

(51) International classification  :H04L 12/12 

(31) Priority Document No  :15/858668  

(32) Priority Date  :29/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2018/086537  

:21/12/2018 

(87) International Publication No  :WO 2019/129696  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BARCO N.V. 
      Address of Applicant :President Kennedypark 35 8500 

Kortrijk Belgium 

(72)Name of Inventor : 

   1)RENARD, Gauthier 

   2)DEGRAEF, Johan Peter Frans 
 

(57) Abstract : 

A system and method are described for connecting a processing device to a functional device connected to or in a base unit of a 

communications network, the base unit having a transmitter and the processing device having a memory, a display and an operating 

system. A first peripheral device is adapted to be coupled to the processing device via a generic communications protocol, the first 

peripheral device having a receiver and at least one fixed or configurable endpoint of the functional device exposed on the first 

peripheral device. The base unit and the first peripheral device is adapted to transmit and receive data respectively over the 

communications network from the functional device to the processing device via the at least one fixed or configurable endpoint using 

the generic communications protocol for communication between the processing device and the first peripheral device. 

  

No. of Pages : 41 No. of Claims : 35 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37690 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017017918 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : A SEAT MODULE AND TILT MECHANISM 
 

  

(51) International classification  
:A47C 1/032, A47C 

1/124 

(31) Priority Document No  :20171689  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :Norway 

(86) International Application No 

        Filing Date 

:PCT/NO2018/050250  

:19/10/2018 

(87) International Publication No  :WO 2019/078730  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EKORNES ASA 
      Address of Applicant :Industrivegen 1 6222 IKORNNES 

Norway 

(72)Name of Inventor : 

   1)JARNES, Webj̧ rn  
 

(57) Abstract : 

There is described a seat module for use in furniture for sitting, the seat module comprising a backrest (1) and a seat (2) and a coupling 

element (3), the backrest (1) being adapted to run along rear grooves (7) arranged in respective sides of the coupling element at its rear 

edge, a rear portion of the seat (2) is connected to the backrest (1) and a front portion of the seat (2) is adapted to run along front 

grooves (9) arranged in respective sides of the coupling element in its leading edge. The seat module further comprises a tilting 

mechanism (15-19) connecting the coupling element with a support member or base (4). 
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(57) Abstract : 

There is described a seat module for use in furniture for sitting, the seat module comprising a backrest (1) and a seat (2) and a coupling 

element (3), the backrest (1) being adapted to run along rear grooves (7) arranged in respective sides of the coupling element at its rear 

edge, a rear portion of the seat (2) is connected to the backrest (1) and a front portion of the seat (2) is adapted to run along front 

grooves (9) arranged in respective sides of the coupling element in its leading edge. The seat module further comprises a tilting 

mechanism (15-19) connecting the coupling element with a support member or base (4). 
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(57) Abstract : 

The present disclosure provides a non-connection state measurement method, a terminal, and a base station. The measurement method 

of the present disclosure comprises: acquiring measurement configuration information, the measurement configuration information 

comprising one or more frequency points; a terminal in a non-connection state starting to perform frequency measurement according 

to the measurement configuration information; and after having switched from the non-connection state to a connection state, the 

terminal reporting the measurement result measured by the frequency points. 
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(57) Abstract : 

Disclosed in the embodiments of the present application are an image capture method, apparatus, terminal, and storage medium, 

relating to the technical field of electronics. The method comprises: when the terminal is in an awaiting image capture state, acquiring 

a preview image by means of a photography component and acquiring an exposure parameter value corresponding to the preview 

image; on the basis of the preview image, the exposure parameter value, and a pre-trained image capture parameter prediction model 

using image data parameters, exposure parameters, and image capture parameters as variables, predicting an image capture parameter 

value in the current high dynamic range HDR scene, the image capture parameters comprising the number of composite frames; and, 

when receiving a capture command, executing image capture processing on the basis of the predicted image capture parameter value. 

The present application increases image capture efficiency. 
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(57) Abstract : 

A new promoter comprising: (i) an hCMV enhancer sequence; (ii) an hCMV promoter sequence; (iii) a splice donor region; (iv) a cell-

derived enhancer sequence; and (v) a splice acceptor region. 
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(57) Abstract : 

Methods and compositions that include the use NSAID derivatives for the treatment of disease, retinopathy, and related diseases are 

disclosed herein. 
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(57) Abstract : 

The invention relates to a denim fabric as it is used for clothes (1). The fabric is made from weft yarns (4) and warp yarns (6). At least 

one of the warp yarns and the weft yarns contains or consists of lyocell filaments (8). The resulting material combines high 

mechanical strength against wear and tear with superior softness, smoothness and luster. Furthermore, the denim according to the 

invention is bleachable. The denim according to the invention represents a new class of denim alongside existing cotton denims and 

denims with a silk component. 
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(57) Abstract : 

Provided herein are pyridine and pyrimidine carboxylates and their derivatives, and compositions and methods of use thereof as 

herbicides. 
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(57) Abstract : 

The subject invention provides method of producing Trichoderma fungi on an industrial scale. In specific embodiments, the subject 

invention provides methods of producing both a liquid Trichoderma-based product and a solid-state Trichoderma-based product from 

the same starting seed culture and inoculant. 
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(57) Abstract : 

A registrar entity, such as a service layer gateway, obtains the service capabilities requirements or preferences of a new registree 

entity, such as an application, and only accepts a registration of the registree if the registrar has sufficient remaining service capacities 

to meet the service capabilities requirements or preferences of the registree entity while ensuring that the provision of support to 

existing registree entities is not impacted. If the registrar lacks the capabilities to satisfy the requirements or preferences, it may 

contact a server to identify another registrar which has the capabilities. Updates to requirements or preference may originate at any 

node, e.g., at a user equipment device or a service. 
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   8)TORIUMI Wataru  
 

(57) Abstract : 

Provided are an automatic call registration system and registration method with which it is possible to also include an indication of a 

destination direction and to reduce a load imposed by users. An automatic call registration system for managing control of a platform 

elevator service request device that is provided at a platform within a facility, wherein the automatic call registration system is 

characterized by being provided with: a reception unit that obtains a number of users of an elevator device and destination information 

pertaining to an elevator car; a learning unit that stores the number of users and the destination information pertaining to the elevator 

car obtained from the reception unit as past experience data and learns the past experience data; a prediction unit that predicts 

destination information pertaining to users for separate platform floors by using the information stored in the learning unit; and a 

platform call registration determination unit that, when a person is sensed on the platform within the facility, automatically displays a 

destination direction of the elevator car on the platform elevator service request device on the basis of the result of prediction by the 

prediction unit. 
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(57) Abstract : 

Provided herein are devices, systems, kits and methods for obtaining genetic information from cell-free fetal nucleic acids in ultra-low 

amounts of biological samples. Due to the convenience of obtaining ultra-low amounts of samples, devices, systems, kits and methods 

can be at least partially employed at a point of need. 
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(57) Abstract : 

A system for monitoring the state of health of a patient suffering from respiratory disease comprising a portable medical device, said 

device comprising a) a flow measurement device (3) capable of performing a spirometry measurement, and b) a sensor able to perform 

an oxygen measurement or a measurement of blood oxygen saturation and heart rate; said sensor is of the reflecting photometric touch 

type (7), the system comprising storage means and comparison means in which a personalised plan of action for the patient is stored 

against which the spirometry and/or oxygen measurement data found are compared so as to display the result of such comparison on 

the display of a device connected to the internet so as to define the patient's state of health and identify exacerbation of the disease on 

the basis of data obtained from both such spirometry and oxygen measurements. A method for monitoring the health of a patient 

suffering from respiratory disease implemented through the system indicated above is also claimed. 
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(57) Abstract : 

The invention relates to a shampoo composition for enhancing deposition of oil drop onto a substrate, comprising a mixture of 

sulfonated methyl ester compounds containing two or more sulfonated methyl esters of a fatty acid having a chain length of 12 to 20 

carbon atoms (C12-C20); a zwitterionic surfactant; an oil phase; and a cationic polymer. The shampoo composition may further 

comprise an inorganic electrolyte such as sodium chloride. The invention also relates to use of the shampoo composition for 

enhancing deposition of oil drop onto a substrate, wherein the composition comprises a specific blend of sulfonated methyl ester 

compounds. 
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(57) Abstract : 

There is described a beverage preparation machine comprising a centrifugal brewing unit (2) for preparing a beverage by 

centrifugation of an ingredient contained in a capsule and mixed with a carrier liquid, the centrifugal brewing unit (2) comprising a 

centrifugal cell (3) for receiving such a capsule (2A, 2B, 2C); driving means (5) for rotating the centrifugal cell (3); a regulator for 

regulating a rotation speed of the centrifugal cell (3) by controlling the driving means (5) based on a feedback signal representative of 

a difference between a desired rotation speed and a measured rotation speed of a capsule (2A, 2B, 2C) rotated in the centrifugal cell 

(3); the machine further comprising: liquid supply means (6, 4) for supplying carrier liquid to the centrifugal brewing unit (2); an 

optical reading arrangement (100) for reading a code on a periphery of a capsule (2A, 2B, 2C) while the capsule (2A, 2B, 2C) is 

rotated relative to the optical reading arrangement (100) in the centrifugal cell (3) and generating an output signal representative of the 

code; wherein the beverage preparation machine is 15 configured to compute the feedback signal using an output signal of the optical 

reading arrangement (100) representative of at least part of a code of a capsule (2A, 2B, 2C) read by the optical reading arrangement 

(100).. 
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(57) Abstract : 

This invention, the Hex-Perpetual Lottery System, powers the venture Chance: the first viable solution for a modern lotto, which 

globally incentivizes charitable donations through a unique, time-interval based, lottery system. Participants scattered across the globe 

can take a chance on any of the six Hex-Perpetual Games (The Minute, The Hour, The Day, The Week, The Month, or The Year), as 

seen in Fig. 1. At the conclusion of every time-interval, a randomized drawing for crowdfunded prizes occurs and an array of prizes is 

distributed across the globe. This mechanism provides higher and more frequent payouts than any pre-dating system and also has 

higher odds of winning. 
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(57) Abstract : 

Disclosed are an application cleaning method and apparatus, a storage medium and an electronic device. In the embodiments of the 

present application, the method involves: collecting multi-dimensional features of an application and taking same as samples, and 

constructing a sample set of the application; according to an information gain of the features with regard to sample classification, 

carrying out sample classification on the sample set so as to construct a decision tree model of the application; according to a 

prediction time, collecting corresponding multi-dimensional features of the application and taking same as prediction samples; and 

according to the prediction samples and the decision tree model, predicting whether the application can be cleaned. 
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   1)ZENG, Yuanqing 
 

(57) Abstract : 

Disclosed are an application cleaning method and apparatus, a storage medium and an electronic device. In the embodiments of the 

present application, the method involves: collecting multi-dimensional features of an application and taking same as samples, and 

constructing a sample set of the application; according to an information gain ratio of the features with regard to sample classification, 

carrying out sample classification on the sample set so as to construct a decision tree model of the application; according to a 

prediction time, collecting corresponding multi-dimensional features of the application and taking same as prediction samples; and 

according to the prediction samples and the decision tree model, predicting whether the application can be cleaned. 
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(57) Abstract : 

According to certain embodiments of the present disclosure, an electronic device and manufacturing method are disclosed. The 

electronic device includes: a housing including a first face, a second face, and a side member surrounding a space defined between the 

first face and the second face, a support member within the housing such that a side face of the support member is oriented towards an 

inner wall of the side member, a circuit board mounted on one face of the support member, an electrically conductive plate mounted 

on a second face, and a contact member mounted on the support member to electrically couple at least a portion of the side member to 

the circuit board, wherein the contact member includes an end portion adjacent to the plate, and an end face of the end portion 

includes a width smaller than a width of another portion of the contact member. 
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(57) Abstract : 

Disclosed in an electronic device, which includes a housing that includes a first plate and a second plate facing a direction opposite the 

first plate, a conductive plate that is disposed in a first plane between the first plate and the second plate, and is parallel to the second 

plate, a wireless communication circuit that is disposed within the housing and is configured to transmit and/or receive a signal having 

a frequency ranging from 20 GHz to 100 GHz, a first electrical path having a first end electrically connected with the wireless 

communication circuit and a second end floated, the first electrical path including a first portion between the first end and the second 

end, a second electrical path having a third end electrically connected with the conductive plate and a fourth end floated, the second 

electrical path including a second portion between the third end and the fourth end. 
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(57) Abstract : 

A wireless power transmission apparatus according to various embodiments may comprise a plurality of patch antennas, a 

communication circuit, and a processor. The processor may be configured to perform a control to form an RF wave of a first beam 

width via the plurality of patch antennas, receive, from an electronic apparatus, via the communication circuit, sensing data for at least 

one of a movement of the electronic apparatus or an orientation of the electronic apparatus, and adjust a beam width of the RF wave 

formed by the plurality of patch antennas from the first beam width to a second beam width at least on the basis of the received 

sensing data. 
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(57) Abstract : 

Compositions and methods are provided for incorporating processed oils with high monoacylglyceride (MAG) content into products 

and food products. Methods are specifically provided for generating high MAG content processed oils. 
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(57) Abstract : 

[Problem] To provide a method for producing an oil/fat composition in which it is possible to enhance the flavor of a flavor oil. 

[Solution] This method for producing a pulverulent oil/fat composition includes a step for heating an oil mixture including a vegetable 

ingredient and an edible oil or fat at a temperature that is at least 45°C and less than 100°C, and a step for obtaining the pulverulent oil 

composition from a raw-ingredient mixture including the flavor oil and a diluent. 
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   3)STORTELDER, Clemens 

   4)LAMERS, Timothy  

   5)BIEVER, Thomas 
 

(57) Abstract : 

The present application discloses improved cellulosic products and methods of making improved cellulosic products using split base 

core wet press felt designs having at least a first woven base core material and a second woven base core material, wherein the first 

and second base core materials are separated by at least one fibrous batting material. The present application further discloses 

improved cellulosic products and methods of making improved cellulosic products using press felts designs having an apertured 

polymeric sheet-side surface 
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(54) Title of the invention : UNSATURATED GROUP-CONTAINING ESTER COMPOUND, POLYMER, THERMOSETTING 
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(51) International classification  
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(32) Priority Date  :15/01/2018 
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(71)Name of Applicant :  

   1)KYOEISHA CHEMICAL CO., LTD.  
      Address of Applicant :6-12, Minamihonmachi 2-chome, Chuo-
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(72)Name of Inventor : 

   1)MORIWAKI, Yuya  

   2)ASADA, Kosuke 

   3)DONKAI, Masaru  

   4)TAKENAKA, Naomi  
 

(57) Abstract : 

The purpose of the present invention is to provide an unsaturated group-containing ester compound which is economical, is of a good 

curing type, and can be used as the raw material of a curable composition obtained from a transesterification reaction, and to provide a 

polymer using said compound as the raw material, a thermosetting resin composition, and a curable composition. This unsaturated 

group-containing ester compound is characterized by having the chemical structure represented by general formula (1). n1: 1-10.(In 

the expression, R1, R2 and R3 are the same or different, and represent a hydrogen, an alkyl group, a carboxyl group, an alkyl ester 

group or a structure represented by R4-[COOR5]. R4 is an aliphatic, alicyclic or aromatic alkylene group with 50 or fewer atoms in 

the main chain, optionally having in the main chain one or more functional groups selected from an ester group, an ether group, an 

amide group and urethane, and optionally having a sidechain. R5 is an alkyl group with 50 or fewer carbons. In the compound 

represented in general formula (1), the R4-[COOR5] group is optionally the lactone structure of general expression (1-1).) (Rx is an 

alkylene group of 2-10 carbons optionally having a branch chain.) 
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(54) Title of the invention : FLEX-CRACK RESISTANT AND THERMALLY RESISTANT ASEPTIC BULK BAGS FOR 

FLEXIBLE PACKAGING 
 

  

(51) International classification  

:C08L 23/06, C08L 

23/08, B32B 27/08, 

B32B 27/32, B65D 
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   1)LIQUI -BOX CORPORATION  
      Address of Applicant :Riverfront Plaza 901 East Byrd Street, 

Suite 1105 Richmond, VA 23219 U.S.A. 

(72)Name of Inventor : 

   1)FARKAS, Nicholas 
 

(57) Abstract : 

This invention relates to inner-plies for bulk-bags that surprisingly offer not only high thermal resistance, but also high flex-crack 

resistance. This invention also relates to such bulk- bags made for packaging of flowable materials, aseptic or otherwise, and the 

process for improving their flex-crack and thermal resistance. Preferably, the packaging is aseptic. More specifically, the inner-ply of 

the invention comprises a resin blend comprising the Exceed® XP resin; an LDPE resin or an ethylene- a-olefin copolymer (EAO 

copolymer); or a blend of said LDPE resin and said EAO copolymer, with flex-crack resistance improved in both machine direction 

and transverse direction, in conjunction with an improved thermal resistance. Thus, in addition to possessing good flex-crack 

resistance, the bulk-bags can withstand steam sterilization and/or aseptic packaging conditions. 

  

No. of Pages : 26 No. of Claims : 26 



The Patent Office Journal No. 36/2020 Dated 04/09/2020                                    37716 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017018012 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2020 (43) Publication Date : 04/09/2020 

  

(54) Title of the invention : EXTERNAL MODULE COMPRISING PROCESSING FUNCTIONALITY 
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(31) Priority Document No  :62/578097  
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      Address of Applicant :90 Inverness Circle East Englewood, 

Colorado 80112 U.S.A. 

(72)Name of Inventor : 

   1)DUVAL, Gregory  
 

(57) Abstract : 

Examples of the present disclosure describe systems and methods for implementing an external module comprising new and/or 

offloaded processing functionality. In aspects, an external module may be configured to be selectively and communicatively coupled 

to an information appliance device. The external module may be configured with or receive hardware, software, data and/or 

instructions for processing content and operations received by the information appliance device. When operations are received by the 

information appliance device, the information appliance device may parse the operations into commands to be performed by the 

information appliance device and commands to be performed by the external module. The information appliance device may transmit 

the commands to be performed by the external module to the external module. The external module may then process and/or perform 

the received commands and render the resulting content to a display device. 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR TREATMENT OF BOWEN'S DISEASE AND RELATED 

DISEASES 
 

  

(51) International classification  
:A61K 31/4706, 

A01N 43/42 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 
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   2)BASHKIN, James, K. 
(72)Name of Inventor : 

   1)OBI, Justice, E. 

   2)BASHKIN, James, K. 
 

(57) Abstract : 

Compositions and methods for the treatment of Bowen's disease, an orphan disease, are described. In addition, compositions and 

methods for the treatment of recurrent respiratory papillomatosis (RRP), an orphan disease, are described. Compositions and methods 

for the treatment of stage 1 melanoma are also described. The compositions comprise one or more active ingredients selected from the 

group consisting of: chloroquine, amodiaquine, and an antibiotic such as metronidazole. The methods comprise administering a 

therapeutically effective amount of such compositions to a subject in need thereof. 
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(72)Name of Inventor : 

   1)SUN, Dekui 

   2)ZHOU, Han 
 

(57) Abstract : 

A service reliability improving method, comprising: a session function entity in a network deciding and initiating the establishment of 

at least two transmission paths between a terminal and a user plane function entity, and instructing the terminal or the user plane 

function entity to transmit the same data on the at least two paths; and the user plane function entity allocating, according to a 

notification of the session function entity, user plane resources to the at least two transmission paths, and transmitting the same data as 

the data transmitted by the terminal on the at least two transmission paths; a core network initiates the establishment of at least two 

transmission paths to the terminal, and the transmission paths can be separately established by two access devices, respectively, and 

alternatively other transmission path can be established by using one access terminal as an anchor point to trigger the other access 

device and the terminal; corresponding dual-transmission and dual-receiving can be performed at the terminal side and the network 

side, and deduplication of received data is performed. The present invention ensures the reliability of data transmission of services 

requiring high reliability. 
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(71)Name of Applicant :  

   1)ELI LILLY AND COMPANY  
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(72)Name of Inventor : 

   1)COATES, David Andrew 

   2)MONTERO, Carlos 

   3)PATEL, Bharvin Kumar Rameschandra 

   4)REMICK, David Michael  

   5)YADAV, Vipin  
 

(57) Abstract : 

ABSTRACT The present invention provides novel CDK7 inhibitors and pharmaceutical compositions thereof: (I), or a 

pharmaceutically acceptable salt thereof. 
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(54) Title of the invention : METHOD FOR PRODUCING CONVERSION-TREATED ALLOY MATERIAL AND DEVICE FOR 

REGENERATING CONVERSION TREATMENT SOLUTION USED IN METHOD FOR PRODUCING CONVERSION-

TREATED ALLOY MATERIAL  
 

  

(51) International classification  
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22/34, C23C 22/46 

(31) Priority Document No  :2017-226309  

(32) Priority Date  :24/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/043073  

:21/11/2018 

(87) International Publication No  :WO 2019/103067  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON STEEL CORPORATION  
      Address of Applicant :6-1, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)TAKAGI, Takamitsu  

   2)MIYAJIMA, Makoto  

   3)MATSUMOTO, Keishi  

   4)IWATA, Sayuri  

   5)TSUTO, Akira  
 

(57) Abstract : 

Provided is a method for producing a conversion-treated alloy material in which a reduction in conversion treatability is suppressed, 

even after repeated conversion treatment. This method for producing a conversion-treated alloy material comprises a conversion 

treatment step and a treatment solution regeneration step. In the conversion treatment step, an alloy material (6) is converted by being 

immersed in an oxalic acid treatment solution (4) containing oxalic acid ions and fluorine ions. In the treatment solution regeneration 

step, the oxalic acid treatment solution (4) during conversion treatment and/or the oxalic acid treatment solution (4) after conversion 

treatment is irradiated with light. 
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(54) Title of the invention : IMMUNOGLOBULIN-BINDING PROTEIN 
 

  

(51) International classification  

:C12N 15/31, C07K 
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C07K 14/31, C12N 
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   1)TOSOH CORPORATION  
      Address of Applicant :4560, Kaisei-cho, Shunan-shi, 
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(72)Name of Inventor : 

   1)YAMANAKA, Naoki  

   2)UCHIDA, Yukie  

   3)TERAO, Yosuke 
 

(57) Abstract : 

To provide an immunoglobulin-binding protein which has improved chemical stability, in particular, stability to alkalis. This problem 

can be solved by substituting an amino acid residue at a specific position in an immunoglobulin-binding domain, for example, domain 

C of protein A derived from a bacterium belonging to the genus Staphylococcus by another specific amino acid residue to thereby 

improve the stability to alkalis. 
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      Address of Applicant :201 Spring Street Lexington, 

Massachusetts 02421 U.S.A. 

(72)Name of Inventor : 

   1)DOUROS, Bryan Phil 

   2)STANFILL, Craig W.  
 

(57) Abstract : 

A method for processing data using a distributed data processing system includes providing input data to the distributed data 

processing system from a distributed data processing system interface component in communication with the distributed data 

processing system. The distributed data processing system processes the input data to generate a response, which it provides to the 

distributed data processing system interface component. The distributed data processing system interface component holds the 

response in escrow until it receives an indication from the distributed data processing system that the response has reached a sufficient 

level of durability. 
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(72)Name of Inventor : 

   1)BOURIO CASTRO, Julio Cesar 
 

(57) Abstract : 

A cradle assembly for a drafting device (13) of a spinning machine, comprising an apron cradle (1, 2) for a first top apron (5, 7) and a 

second top apron (6, 8) provided for supplying a common front roller (R1a) with two types of bundle of fibres, characterized in that 

said apron cradle (1, 2) comprises; a first tensioning means (A1, a1) for said first top apron (5, 7), and a second tensioning means (A2, 

a2) for said second top apron (7, 8), wherein said first and second tensioning means comprise first and second movable tensioning 

surfaces, and said movable tensioning surfaces are movably mounted on said apron cradle (1, 2) to be able to independently act on the 

first top apron (5, 7) and the second top apron (6, 8) upon movement to a tensioning working position. 
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   3)MARTIN, Todd  

   4)GOEL, Vineet 
 

(57) Abstract : 

A compute unit (111-114) accesses a chunk (310) of bits that represent indices of vertices of a graphics primitive. The compute unit 

sets values of a first bit (420) to indicate whether the chunk is monotonic or ordinary, second bits (425) to define an offset that is 

determined based on values of indices in the chunk, and sets of third bits (430) that determine values of the indices in the chunk based 

on the offset defined by the second bits. The compute unit writes a compressed chunk (315) represented by the first bit, the second 

bits, and the sets of third bits to a memory (115). The compressed chunk is decompressed based on metadata (605) that includes 

offsets that are determined based on values of the indices and bitfields that indicate characteristics of the indices, and the 

decompressed indices are written to an index buffer (206). 
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(57) Abstract : 

The invention is in the field of plant genetics and plant breeding. The invention more specifically relates to wheat transgenic plants 

carrying restorer of fertility genes specific to T. timopheevii CMS cytoplasm. 
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